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LOK SABHA DEBATES 

LOK SABHA 

Tuesday, December 18, 20011Agrahsysns 27, 
1923 (Saka) 

(The Lok Sabha met at Eleven of the Clock) 

[MR. SPEAKER in the Chair] 

OBITUARY REFERENCES 

{English] 

MR. SPEAKER: Hon. Members, I have to inform the 
House and of the sad demise of four of our former 
colleagues, namely, Sarvashri Gudivada Gurunadha Rao, 
Haroobhai Mehta, Mangal Ram Premi and Arangil 
Sreedharan. 

Shri Gudivada Gurunadha Rao was a Member of 
Twelfth Lok Sabha during 1998-1999 representing 
Anakapalli parliamentary constituency of Andhra Pradesh. 

Earlier. Shri Gurunadha Rao was a Member of 
Andhra Pradesh Legislative Assembly from 1989 to 1994. 
He served as Minister of State for Technical Education 
in the State Government. 

An able parliamentarian, Shri Rao served as a 
Member of the Committee on Commerce and Consultative 
Committee, Ministry of Since and Technology during 1998-
1999. 

He was an active social and political worker and 
took keen interest in cultural activities. 

Shri Gudivada Gurunadha Rao passed away on 22nd 
November. 2001 at Hyderabad. Andhra Pradesh at the 
age of 46 due to kidney ailment. 

Shri Haroobhai Mehta was a Member of Eighth Lok 
Sabha from 1984 to 1989 representing Ahmedabad 
parliamentary constituency of Gujarat. 

An able parliamentarian. Shri Mehta served as 
Chairman. Joint Committee on Salaries and Allowances 
of Members of Parliament from 1987 to 1989 and also 
as a Member of various par1iamentary Committees. 

Shri Mehta was an advocate and educationist by 
profe88ion. He worked as Senior Central Government 
Standing Counsel in Gujarat High Court during 1980-84. 
He also served as a member of Gujarat State Legal AId 
and Advice Board and Gujarat University Court. 

An active social and political worker, Shri Mehta 
worked relentlessly for the upliftment of the tribal and 
other backward communities. He served as Chairman, 
State-level Committee appointed by the Government of 
Gujarat for the study of problems concerning the tribals 
and the committee to identify socially and educationally 
backward classes. 

As a popular trade unionist. Shri Mehta was 
associated with various trade unions. 

A man of literary bent of mind, Shri Mehta authored 
many books in English and Gujaratl. 

Shri Haroobhai Mehta paaaed away on 1st December. 
2001 at Bhavnagar. Gujarat at the age of 68. 

Shri Mangal Ram Premi was a Member of Seventh, 
Tenth and Eleventh Lok Sabha from 1980 to 1984 and 
1991 to 1997 representing Bljnor parliamentary 
constituency of Uttar Pradesh. 

Earlier, Shri Prami was a Member of Uttar Pradesh 
Legislative Assembly from 1977 to 1980. 

Shri Premi was distinguished parliamentarian and 
served as a Member of the Committee on the Welfare of 
Scheduled Castes and Scheduled Tribes during 1984. 
1991-1992 and 1996-1997 and the Committee on 
Railways from 1993 to 1995. 

A veteran freedom fighter. Shri Premi actively 
participated in the Quit India Movement. 

Shri Premi. an agriculturist by profession, was 
an active social and political worker. He was 
associated with various social and political organisations 
in the State. He worlt.ed relentlessly for the welfare of 
Scheduled Castes and Scheduled Tribes and other weaker 
sections of the society. He also served as member of 
the National Commission for Safal Karmacharia during 
1994. 

Shri Mangal Ram Premi pas8ed away on 11 th 
December, 2001 at New Delhi at the age of 76. 

Shri Arangll Sreedharan was a Member of Fourth 
Lok Sabha from 1967 to 1970 representing Badagare 
parliamentary constituency of Kerala. He was al80 8 

Member of Rajya Sabha from 1989 to 1994. 

Shri Sreedharan was an able administrator and 
served as Minister of State in the Ministry of Commerce 
during 1990. He also served as a Member of Estimates 
Committee from 1988 to 1970. 
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A veteran freedom fighter, Shri Sreedharan actively 
participated in Quit India Movement in 1942. 

Shri Sreedharan worked relentlessly for the welfare 
of farmers and weaker sections of the society. 

As a trade unionISt. Shri Sreedharan was associated 
with various trade unions. Shri Arangll Sreedharan passed 
away on 13th December, 2001 at Kozhikode, Kerala at 
the age 01 78. 

Hon. Members' as you are aware four security 
personnel of Delhi Police, Sarvashri Nanak Chand, ASI. 
Ram Pal, ASI, Om Prakash, Head Constable and Ghan 
Shyam, Head Constable, one Mahl/a Constable 01 CRPF, 
Smt. Kamlesh Kumari, one Parliament Watch & Ward 
Security Assistant Shri Jagdish Prasad Yadav and one 
Mall of CPWD, Shri Desh Raj laid down their lives during 
the terrorist attack on Parliament House on 13th 
December, 2001. 

Another staff 01 the Watch & Ward Security of 
Parliament House, Shri Matwar Singh Negi, Secu~ity 
ASSistant who was seriously injured in the terrorist attack 
succumbed to his injuries on 16th December, 2001. 

We deeply moum the loss of these former Members 
and the Security Personnel and I am sure the House 
would join me in conveying our condolences to the 
bereaved lamilies. 

The House may now stand in silence for a short 
while as a mark of respect to the memory of the departed 
souls. 

(The Members then stood in silence for a shott while.) 

11.06 hr.. 

OBSERVATION RE: SUSPENSION OF 
QUESTION HOUR 

[English] 

MR. SPEAKER: Hon. Members, I have received three 
notices under Rule 1 93 lor a short duration discussion 
on the statement to be made 'by the Home Minister 
regarding terrorist attack on Partiament House. As decided 
In the Leaders' Meeting held today, we may suspend the 
Question Hour and the Home Minister may make the 
statement. The matter may be straightway taken up for 
discussion. Shri Ramji La! Suman, who has secured the 
first position in the ballot, may initiate the discussion on 
the matter. 

We may take up this matter after the Papers have 
been laid on the Table 01 the House. 

WRITTEN ANSWERS TO QUESTIONS 

[Translation] 

Displaced Kashmlrl Famllie. 

'381. SHRI RAMDAS ATHAWALE: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) the total number of families displaced from 
Kashmir due to terrorism and unrest; 

(b) the number of displaced Kashmiri Pandit families 
living in camps in Jammu & Kashmir and outside; 

(c) the steps taken by the Government to create 
conditions for safe retum of displaced Kashmiris; and 

(d) the number of families who have since returned 
to their homes and their percentage to the total number 
of displaced families? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) 
and (b) As per available information, approximately 55,666 
families have been displaced due to terrorism and unrest 
in the State of Jammu & Kashmir. Of these, around 4597 
Kashmiri Pandit families are living In the migrant camps 
in Jammu, 238 families in Delhi and 18 families in 
Chandigarh. 

(c) and (d) The Government of Jammu & Kashmir 
has prepared an Action Plan for the return and 
rehabilitation of Kashmiri migrants. In the first phase of 
this Action Plan, it is proposed to rehabilitate 2122 families 
in 1065 houses in selected clusters located in areas 
having sizeable Kashmiri Pandit population and where 
security is already provided. To begin with, 166 houses 
forming 15 clusters in Srinagar and Badgam districts have 
been identified which are considered safe for the return 
of the migrants. The process of contacting the owners of 
these houses and seeking their consent for retum on the 
basis of a rehabilitation package announced by the State 
Government is in progress. 

According to available reports. no family has so far 
agreed to return. 

Setting up of HUDCO Hut. In State Capital. 

·382. SHRI RAMPAL SINGH: 
SHRI SHIVAJI MANE: 

Will the Minister of URBAN DEVELOPMENT AND 
POVERTY ALLEVIATION be pleased to state: 
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(a) whether any proposal is under consideration of 
the Government to set up 'HUDCO Haats' in the States 
capitals for providing necessary information to the people 
regarding new technology, construction material and 
housing loans for construction of beautiful, cheap and 
durable houses; 

(b) if so, the details alongwith the objectives thereof; 

(c) the facilities likely to be provided by these haats 
and the time by which they are likely to start functioning 
with locations thereof; 

(d) whether the State Governments have agreed to 
the proposal; 

(e) if so, the assistance provided by the Union 
Government and State Govemments to HUDCO in this 
regard; and 

(f) the time by which a final decision is likely to be 
taken in this regard? 

THE MINISTER OF URBAN DEVELOPMENT AND 
POVERTY ALLEVIATION (SHRI ANANTH KUMAR): (a) 
to (c) Yes, Sir. A proposal has been mooted for setting 
up of HUDCO Haat in the State Capitals for providing 
necessary information and guidance to the people 
regarding new technologies, construction materials, 
housing loans for construction of cost-effective and durable 
houses, all the Central schemes being implemented by 
Housing & Urban Development Corporation Limited 
(HUDCO) and other schemes of HUDCO. A Committee 
under the Chairmanship of Secretary, Department of 
Urban Employment & Poverty Alleviation has been set 
up to work out the finer details. 

(d) to (1) The terms of reference of the Committee 
are to give recommendations regarding establishment of 
"HUDCO-Haats' with Building Materials and Technology 
Promotion Council (BMTPC) as the co-ordinating and 
executive agency in all the State Capitals and other 
important cities and expansion of BMTPC's activities for 
strengthening the Building Centre movement and setting 
up demonstration projects on appropriate technology. After 
the recommendations of the Committee are made 
available, the scheme will be forwarded to the State 
Governments. No timeframe has been fixed In this 
regard. 

Naxallte Problem 

"383. SHRI VIJA Y KUMAR KHANDELWAL: 
SHRI JAIBHAN SINGH PAWAIYA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) the details of NaxaliteIPeople War Group violence 
that took place, number Of. persons killedlinjured and 
property damaged therein during the years 1999, 2000 
and 2001, till date, in the country, State-wise; 

(b) whether the Government have constituted a 
Coordination Committee to deal with Naxallte/People War 
Group activities in various States; 

(c) if so, the terms of reference and composition 
thereof; 

(d) whether various Naxalite groups have also joined 
hands to work together as reported in 'Dainik Jagaran' 
dated 7th October, 2001; 

(e) if so, the reaction of the Government thereto; 

(f) whether Naxalite affected States have submitted 
their action plan and set up a Joint Task Force to deal 
with the Naxal activities; 

(g) if so, the details thereof; 

(h) the response of the Union Government thereto; 

(i) the reasons for failure of the Government in 
dealing with the problem of NaxaliteslPWG; and 

Ol the steps taken by the Government to effectively 
deal with the problem? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): 
(a) Statement-I Indicating the details of lef! wing 
extremist violence, number of persons killed and the 
property damaged in such incidents Statement-II during 
the year 1999, 2000 and 2001 (Upto 30 November) are 
enclosed. 

(b) and (c) Keeping in view the multiple dimensions 
of left wing extremist activities in some States, a 
Coordination Centre headed by the Union Home Secretary 
with Chief Secretaries and Directors-General of Police 9f 
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the seriously affected States, as its members was 
constituted on 26.6.1998. The Coordination Centre's task 
is to regularly review and coordinate steps taken by the 
affected States to check activities of left extremist groups. 
monitor the plan of action in respect of each State and 
make recommendations both on development and security 
aspects of the problems. 

(d) Reports indicate that Maoist Communist Centre 
(MCC) and CPML-People's War (PW) issued a joint 
statement in Patna in August, 2001 declaring the cessation 
of mutual hostilities and launching of joint action against 
the security forces and other 'class enemies'. There are 
also reports that Indian left extremist groups and Maoists 
of Nepal are in contact with each other. 

(e) State Governments have been sensitized about 
these developments. A close watch is also being kept 
over the actiVities of the Naxalite groups in close 
coordination with the concemed State Govemments. 

(f) to (h) Integrated Action Plans encompasing 
development as well as security aspects in the affected 
areas, were received from Andhra Pradesh, Bihar, 
Chhattisgarh, Madhya Pradesh, Maharashtra and Orissa 
and were recommended to the Planning Commission for 
earmarking separate funds for the purpose. The Planning 
Commission raised certain issues regarding institutional 
measures to make the administration responsible and 
strengthen delivery mechanism through greater 
Involvement 01 the people. The Commission has also 
suggested the preparation of a detailed strategy in this 
regard. certain aspects of which could be supported. 

The State Governments concerned have been advised 
accordingly. 

To meet the security related requirements of the left 
wing extremism affected States, a Scheme for 
reimbursement of 50% of the expenditure incurred by 
these states in combating extremist activities, has been 
implemented for expenditure incurred from 1.4.1996 
onwards. So far an amount of Rs. 80.37 crores has been 
reimbursed to the States. 

A Group has also been formed for coordinated action 
by the police forces of the affected States. 

(i) and (j) 'Public Order' and 'Police' being State 
subjects, it is for the concemed State Governments to 
devise various methods and take concrete steps to curb 
left with extremist activities in the States. However, several 
important decisions such as providing financial support 
from the Central Government for combating left with 
extremist activities including financial assistance under 
Modernisation Scheme to upgrade the operational 
capabilities of the State Police Forc9s, preparation of plans 
for the development of affected areas to tackle the 
problem in a holistic manner, sharing of intelligence inputs, 
and providing assistance of para military forces on need 
basic etc. have been taken by the Central Govemment 
and effectively followed-up. 

CPML-People's War (PW) and Maoist Communist 
Centre (MCC) and their formations and front organizations 
have been recently notified as Terrorist Organizations 
under the provisions of Prevention of Terrorism Ordinance, 
2001. 

Statement I 

State-wise Left Wing Extremist Violence 

Incidents (deaths) 
------------------------..... ---------------
State 1999 2000 2001 (Nov.30) 

2 3 4 

Andhra Pradesh 602( 151) 425(113) 408(173) 

Jharkhand • • 315( 186) 

Bihar 481(378) 596(363) 151(97) 

Chhattisgarh • • 79(30) 

Uttar Pradesh S( 1) 4(4) 21 ( 12) 

----------------------------------
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2 3 4 

Orissa 5( - ) 15(3) 19( 11) 

Maharashtra 40(15) 35(11) 19(4) 

Madhya Pradesh 95(47) 86( 52) 17( 2) 

West Bengal 4(3) 4(2) 8(3) 

Tamil Nadu 8( 1) 5( - ) 1( -) 

Karnataka 5(2 ) 7(2 ) 

Kerala 2( -) 

Rajasthan 1( -) 

Total 1246(598) 1179( 550) 1038(518) 

These Slales came into existence only In Nov. 2000. Figures for 1999 and 2000 are Inctuded In the figure. shown agaln81 the 
former unified State i.e. Bihar will Include Jhartchand and Madhya Pradesh will Include Chhattlagam. 

Stat.",.nt " 

Property Damaged by LWE Groups 

(As. in Lakha) 

State 1999 2000 2oo1{Nov.30) 

Andhra Pradesh 548.13 485.66 2025.82 

Jharkhand • • 330AO 

Bihar 46.15 226.84 9.00 

Chhattisgarh • • 0.80 

Madhya Pradesh 13.40 67.82 12AO 

Maharashtra 33.32 32.53 42.64 

Uttar Pradesh Nil Nil 1.00 

OriSS8 Nil 2.24 Nil 

Karnataka 12.00 AS Nil 

Total 653.00 815.54 2422.06 

"These States came into existence only in Nov. 2000. Figures for 1999 and 2000 are included In the figures Ihown against the former 
unified States i.e. BIhar will include Jhartchand and Madhya Pradesh wi. include Chhattilgam. 
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Assistance Provided by CIRDAP and AARRO for 
Rural Development 

'384. SHRI RAVINDRA KUMAR PANDEY: 
SHRI RAMSHETH THAKUR: 

Will the Minister of RURAL DEVELOPMENT be 
pleased 10 stale: 

(a) the State-wise names of projects being executed 
under the Centre for Integrated Rural Development in 
Asia and Pacific (CIRDAP) and Afro-Asian Rural 
Reconstruction Organisation (MRRO); 

(b) the nature of assistance provided by the said 
international organizations to the member countries; and 

(c) the e)(tent of increase registered in the level of 
rural development and success achieved in poverty 
alleviation as a result of implementation of these projects? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
M. VENKAIAH NAIDU): (a) to (c) While no projects under 
the Centre lor Integrated Rural Development in Asia and 
Pacific (CIRDAP) and Afro-Asian Rural Reconstruction 
Organisation (AARRO), now named as the Afro-Asian 
Rural Development Organisation (AARDO) are, at present, 
being e)(ecuted in the country, the CIRDAP have, in the 
past, supported a number of projects through the National 
Institute of Rural Development. Hyderabad. The CIRDAP 
and AARDO provide assistance for the purpose of 
research, action research/pilot projects, training and 
information and communication to the member-countries. 
The projects sanctioned by the two Organisations 
generally help the member countries in research, training 
and policy formulation. 

Immigration Law to Check Infiltration of Terrorists 

'385. KUNWAR AKHILESH SINGH: Will the Minister 
01 HOME AFFAIRS be pleased to state: 

(a) whether the Government have reviewed the 
immigration laws to check infiltration of terrorists; 

(b) II so, the details in this regard; and 

(c) the details of the amendments made/proposed to 
be made in these Laws to this effect? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) 
Admission, stay, movement and e)(11 of foreigners is 
governed by the Passport, (Entry into India) Act, 1920; 
Registration 01 Foreigners Act. 1939; and Foreigners Act, 
1946 and rules made under these Acts. The review of 
these Laws is a continuous process. As and when 
need arises. necessary amendments are made. Various 

provisions of these Acts/Rules provide for checking illegal 
infiltration by any category of foreigners. There are no 
separate immigration laws to check infiltration of terrorists. 

(b) and (c) In its ongoing efforts to control and check 
infiltration of illegal foreigners. the Government has already 
amended the Passport (Entry into India) Act, 1920 to 
substantially enhance its penal provisions. The 
Government also introduced a Bill in Rajya Sabha in 
1998 proposing to enhance the existing penalty of 
imprisonment for the violation of the Foreigners Act. 1946 
from a maximum of five years to eight years. A number 
of non-legislative measures have been taken to check 
illegal infiltration of terrorists which include raising of 
additional battalions of Border Security Force, reduction 
of gaps between the border outposts. intensification of 
patrolling both on the land and the riverine border, 
accelerated programme of construction of border roads 
and fenCing, increase in the number of out post towers 
and provision of surveillance equipment etc. 

[English] 

Allocation of Funds for Rural Water Supply 
Schemes 

*386. SHRI BHARTRUHARI MAHTAB: 
SHRI JASWANT SINGH BISHNOI: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) the details of the funds allocated for Rural Water 
Supply schemes during 2000-2001 and till date, State-
wise and scheme-wise; 

(b) the details of funds released/utilised and remained 
unspent during each of the last three years and the 
current year under the said schemes, State-wise; 

(c) whether the Government have made any 
evaluation/review of utilization of funds allocated for these 
schemes; and 

(d) if so, the details and the outcome thereof? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
M. VENKAIAH NAIDU): (a) and (b) Rural Water Supply 
being a State subject, the schemes for providing drinking 
water supply in rural areas are implemented by the State 
Govemments. The Government of India supplements the 
efforts of the States by providing funds under the 
Accelerated Rural Water Supply Programme (ARWSP) 
and the Drinking Water Supply component of the Prime 
Minister's Gramodaya Yojana (PMGY). 

A statement-I indicating State-wise allocation release, 
expenditure and unspent balance under ARWSP for the 
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years 1998-99, 1999-2000, 2000"()1 and 2001-02 (current 
year) is enclosed. Similar statement in respect of funds 
for ARWSP activities in DDP areas is enclosed as 
Statement-II. 

The PMGY (Drinking Water Supply) was launched 
during the financial year 2000-2001. The statement-III 
showing State-wise allocation, release, expenditure and 
unspent balance for the year 2000-01 and 2001-02 
(current year) is enclosed. 

The unspent balance information in respect of the 
above programmes for the current year will be available 
only after the current financial year. 

(c) and (d) As Regards the utilization of funds, the 
States are required to send Utilisation Certificate and Audit 
Certificate, alongwith progress of implementation of the 
programme. These details are preconditions to consider 
the State Govemments' request for the release of Second 
Instalment of funds every year. Monitoring of the 
programme is also undertaken through periodical reports 
fumished by State Govemments. The Area Officers of 
the Department of Drinking Water Supply also undertake 
periodic visits to the States for monitoring of 
implementation of the programme. Suggestions and 
corrective action, wherever required, are communicated 
to the State Govemments. 

S",tement I 

SI. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

StatelUT 

2 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chhattisgarh 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Jharkhand 

Kamataka 

Kerala 

Madhya Pradesh 

Allocation, Release, Expenditure and Unspent Balance under ARWSP 
during 1998-99, 1999-2000, 2000-01 and 2001-02 

Opening 
Balance 
as on 
1.4.98 

3 

0.00 

242,96 

2187.34 

2119.74 

505.46 

1422.99 

713.56 

81.62 

3215.65 

1021.57 

n9.87 

0.00 

1998-1999 

Allocation 

4 

9991.36 

3623.00 

6120.00 

11768.50 

283.75 

586051 

2190.91 

1967.07 

551458 

91n .40 

4673A9 

11063.07 

Releases 

5 

9991.36 

2163.82 

6417.00 

0.00 

0.00 

6951.35 

2025.04 

2913.27 

4659A1 

10070.63 

4673A9 

11061.14 

Total 
Availability 
of Funds 

6 

9991.36 

2406.78 

8604.34 

2119.74 

505A6 

8374.34 

2738.60 

2994139 

7875.06 

11092.20 

5403.36 

11061.14 

Expen. 

7 

9991.36 

1408.12 

3222137 

850.24 

37.18 

6310.99 

2186A3 

1992.50 

2635.00 

8336.08 

3158.62 

10488.04 

(Rs. in Lakhs) 

Unspent 
Closing 
Balance 
as on 

31.3.99 

8 

0.00 

998.66 

5381 A7 

1269.50 

468.28 

2063.35 

552.17 

1002.39 

5240.06 

2756.12 

2244.74 

573.10 
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2 3 4 5 6 7 8 

15. Maharashtra 0.00 13301.46 16384.68 16384.68 41891.94 0.00 

16. Manipur 301.53 1330.00 666.74 968.27 357.07 611.20 

17. M8ghalaya 9.24 1425.00 1709.00 1718.24 1127.65 590.59 

18. Mizoram 190.31 1018.00 1017.66 1207.97 1200.40 7.57 

19. Nagaland 646.04 1058.00 796.90 1442.94 755.34 687.60 

20. Orissa 2374.59 5236.47 4793.75 7168.34 4352.52 2815.82 

21. Punjab 247.55 10668.62 2205.28 2452.83 1102.62 1350.21 

22. Rajasthan 267.07 10954.54 11941.63 12208.70 10686.04 1522.66 

23. Sikkim 0.00 434.00 401.12 401.12 725.00 0.00 

24. Tamil Nadu 1506.11 7922.54 10527.51 12033.62 13151.14 0.00 

25. Tripura 0.00 1262.00 2128.95 2128.95 2128.95 0.00 

26. Uttar Pradesh 2318.00 18537.93 16297.06 18615.06 18605.18 9.88 

27. Uttaranchal 

28. West B8ngal 1166.63 7169.63 6426.91 7593.54 5852.13 1741.41 

29. Andaman & Nicobar 4.40 12.50 4.40 0.00 4.40 

30. Dadra & Nagar Havel! 58.00 12.50 58.00 0.00 58.00 

31. Daman & Diu 0.00 12.50 0.00 0.00 0.00 

32. Delhi 5.00 0.00 0.00 0.00 

33. Lakshadweep 12.50 0.00 0.00 0.00 0.00 

34. Pondicherry 25.99 5.00 25.99 1.79 24.20 

Total 21356.22 143611.83 136223.70 157579.92 152555.20 31973.38 

1999-2000 

(Rs. in Lakhs) 

SI. StatelUT Opening Allocation Releaaes Total Expen. Unspent 
No. Balance Availability Closing 

as on of funds Balance 
1.4.99 as on 

31.3.2000 

2 9 10 11 12 13 14 

1. Andhra Pradesh 0.00 12534.37 12534.37 12534.37 12576.45 0.00 

2. ANnachaI Pradesh 998.66 2476.00 1980.80 2979.46 2979.46 0.00 



17 Written AnswelS AGRAHAYANA 27, 1923 (Sau) to Questions 18 

2 9 10 11 12 13 14 

3. Assam 5381.47 4180.00 2090.00 7471A7 5564.58 1906.89 

4. Bihar 1269.50 9380.00 4690.00 5959.50 869.99 5089.51 

5. Chhattlsgarh 

6. Goa 468.28 352.92 0.00 468.28 510.96 0.00 

7. Gujarat 2063.35 8264.42 7442.20 950555 17307.00 0.00 

8. Haryana 552.17 2582.63 2407.24 2959.41 2605.14 354.27 

9. Himachal Pradesh 3119.82 3075.09 4077A8 4115.04 0.00 

10. Jammu & Kashmir 5240.06 6381.44 3190.72 8430.78 2337.00 6093.78 

11. Jhari<hand 

12. Kamataka 2756.12 1151853 11409AO 1416552 10548.12 3616.40 

13. Kerala 2244.74 5905.62 4568.30 6813.04 4227.56 2585A8 

14. Madhya Pradesh 573.10 12947.59 12330.44 12903.54 12338.77 564.77 

15. Maharashtra 0.00 18663.81 17302.37 17302.37 18846.54 0.00 

16. Manipur 611.20 907.00 0.00 611.20 235.01 376.19 

17. Meghalaya 590.59 2282AO 779.20 1369.79 1044.01 325.78 

18. Mizoram 7.57 1630.29 696.00 703.57 688.91 14.66 

19. Nagaland 687.60 724.00 579.20 1266.80 765.08 501.72 

20. Orissa 2815.82 6645.97 4847.93 7663.75 3407.73 4256.02 

21. Punjab 1350.21 2358.80 2320.64 3670.85 1810.60 1860.25 

22. Rajasthan 1522.66 17377 .66 12002.50 13525.16 9660.22 3864.94 

23. Sikkim 0.00 69559 69559 69559 69659 0.00 

24. Tamil Nadu 0.00 8958.28 8958.28 8958.28 18095.73 0.00 

25. Tripura 0.00 202155 1662.00 1662.00 1662.00 0.00 

26. Uttar Pradesh 9.88 19800.17 14825.12 14835.00 16084.02 0.00 

27. Uttaranchal 

28. West Bengal 1741 A1 7008.15 5606 AS 7347.86 7337.74 10.12 

29. Andaman & Nicobar 4AO 12.50 0.00 4AO 0.00 4AO 

30. Oadra & Nagar Have" 58.00 12.50 0.00 58.00 0.00 58.00 

31. Daman & Diu 0.00 1250 0.00 0.00 0.00 0.00 

32. Deihl 0.00 0.00 0.00 0.00 0.00 0.00 
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2 9 10 11 12 13 14 

33. Lakshadweep 0.00 12.50 0.00 0.00 0.00 0.00 

34. Pondicherry 24.20 5.00 0.00 24.20 10.13 14.07 

Total 31973.38 168772.00 135993.84 167967.22 156323.38 31498.25 

2000·2001 
(Rs. in Lakhs) 

SI. State/UT Opening Allocation Releases Total Expen.- Unspent 
No. Balance Availability Closing 

as on of funds Balance 
1.4.2000 as on 

31.3.01· 

2 15 16 17 18 19 20 

1. Andhra Pradesh 0.00 11600.00 11600.00 11600.00 11600.00 0.00 

2. Arunachal Pradesh 0.00 4365.00 2182.50 2182.50 2163A5 19.05 

3. Assam 1906.89 7372.00 5459.78 7366.67 3925.93 3440.74 
4. Bihar 5089.51 4661.00 0.00 5089.51 3719.39 1370.12 
5. Chhattisgarh 1580.00 1580.00 1580.00 . 2311.52 0.00 
6. Goa 0.00 1404.00 888.59 888.59 712.71 175.88 
7. Gujarat 0.00 7085.00 16255.00 16255.00 14618.75 1636.25 
8. Haryana 354.27 1943.00 1880.18 2234A5 2920.12 0.00 
9. Himachal Pradesh 0.00 5091.00 5091.00 5091.00 5100.47 0.00 

10. Jammu & Kashmir 6093.78 8788.00 3694.00 9787.78 6654.99 3132.79 
11. Jharkhand 4719.00 2359.50 2359.50 0.00 4246.15 
12. Kamataka 3617.40 10350.00 8165.12 11782.52 10230.83 1551.69 
13. Kerala 2585.48 5746.00 4022.42 6607.90 4471.59 2136.31 
14. Madhya Pradesh 564.77 9529.00 9529.00 10093.77 9522AO 571.37 
15. Maharashtra 0.00 16934.00 16934.00 16934.00 15862.71 1071.29 
16. Manipur 376.19 1475.00 0.00 376.19 17.07 359.12 
17. Meghalaya 325.78 1716.00 1644.08 1969.86 1519.67 450.19 
18. Mizoram 14.66 1226.00 1161.99 1176.65 1048.81 127.84 
19. Nagaland 501.72 1275.00 822.61 1324.33 1195.54 128.79 
20. Orissa 4256.02 6213.00 3106.50 7362.52 2585A8 4777.04 
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2 15 16 17 18 19 20 

21. Punjab 186025 2383.00 1783.00 364325 2790.82 852A3 

22. Rajasthan 3864.94 16361.00 16361.00 20225.94 16164.70 406124 

23. Sikkim 0.00 650.00 325.00 325.00 513.18 0.00 

24. Tamil Nadu 0.00 7308.00 7308.00 7308.00 9341.50 0.00 

25. Tripura 0.00 1521.00 1521.00 1521.00 1580.00 0.00 

26. Uttar Pradesh 0.00 12472.00 10884.83 10884.83 642226 4462.57 

27. Uttaranchal 2304.00 2304.00 2304.00 3257.57 0.00 

28. West Bengal 10.12 7895.00 783731 7847.43 7846.77 0.66 

29. Andaman & Nicobar 4.00 13.00 0.00 4.40 0.00 4.40 

30. Oadra & Nagar Havell 58.00 7.00 3.50 61.50 3.05 58A5 

31. Daman & Diu 0.00 0.00 0.00 0.00 0.00 0.00 

32. Delhi 0.00 5.00 0.00 0.00 0.00 0.00 

33. Lakshadweep 0.00 0.00 0.00 0.00 0.00 0.00 

34. Pondicherry 14.07 5.00 0.00 14.07 14.07 0.00 

Total 3149825 163996.00 144703.91 176202.16 14811535 34634.37 

2001·2002 
(Rs. In Lakhs) 

SI. State/UT Opening Allocation Releases·· Total Expen.+ Unspent 
No. Balance Availability Balance + 

as on of funds 
1.4.2001· 

2 21 22 23 24 25 26 

1. Andhra Pradesh 0.00 13044.00 6522.00 6522.00 5178.00 1344.00 

2. Arunachal Pradesh 19.05 4476.00 2238.00 2257.05 0.00 2257.05 

3. Assam 3440.74 7561.00 3780.50 722124 1410.90 5810.34 

4. Bihar 1370.12 7274.00 0.00 1370.12 0.50 1369.62 

5. Chhattisgarh 0.00 38n.00 1938.50 1938.50 1130.88 807.62 

6. Goa 175.88 1455.00 727.50 903.38 0.00 903.38 

7. Gujarat 1636.25 7837.00 7376.30 9012.55 4905.51 4107.04 

8. Haryana 0.00 2200.00 1100.00 1100.00 943.73 15627 
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2 21 22 23 24 25 26 

9. Himachal Pradesh 0.00 5552.00 2776.00 2776.00 937.46 1838.54 

10. Jammu & Kashmir 3132.79 9896.00 4948.00 8080.79 7188.78 892.01 

11. Jharkhand 4246.15 3619.00 0.00 4246.15 0.00 4246.15 

12. Karnataka 1551.69 12414.00 6207.00 7758.69 3339.96 4418.73 

13. Kerala 2136.31 6331.00 3165.50 5301.81 1392.16 3909.65 

14. Madhya Pradesh 571.37 8877.00 44.38.50 5009.87 4438.50 571.37 

15. Maharashtra 1071.29 19159.00 9579.50 10650.79 6494.22 4156.57 

16. Manipur 359.12 1643.00 0.00 359.12 23.17 335.95 

17. Meghalaya 450.19 1760.00 880.00 1330.19 241.43 1088.76 

18. Mizoram 127.84 1257.00 628.50 756.34 566.63 189.71 

19. Nagaland 128.69 1308.00 1308.00 1436.79 654.00 782.79 

20. Orissa 4777.04 6522.00 3131.78 7908.82 1424.06 6484.76 

21. Punjab 852.43 2277.00 1685.50 2537.93 883.42 1654.51 

22. Rajasthan 4061.24 18705.00 9352.50 13413.74 6680.46 6733.28 

23. Sikkim 0.00 536.00 268.00 268.00 119.28 148.72 

24. Tamil Nadu 0.00 7956.00 7956.00 7956.00 3978'.00 3978.00 

25. Tripura 0.00 1559.00 779.50 779.50 652.38 127.12 

26. Uttar Pradesh 4462.57 13269.00 6634.50 11097.07 3601.76 7495.31 

27. Uttaranchal 0.00 3356.00 1678.00 1678.00 1510.00 168.00 

28. West Bengal 0.66 8773.00 4386.50 4387.16 3385.16 1002.00 

29. Andaman & Nlcobar 4.40 13.00 0.00 4.40 0.00 4.40 

30. Dadra & Nagar Haveli 58.45 7.00 0.00 58.45 0.00 58.45 

31. Daman & Diu 0.00 0.00 0.00 0.00 0.00 0.00 

32. Delhi 0.00 5.00 0.00 0.00 0.00 0.00 

33. Lakshadweep 0.00 0.00 0.00 0.00 0.00 0.00 

34. Pondicherry 0.00 5.00 0.00 0.00 0.00 0.00 

Total 34634.37 182523.00 93486.08 128120.45 61080.35 67040.10 

Provtslonal .. As on 16-11-2001 
+ N. per repor1B r1ICei'lad from Stat.IlUT s till 16-11·2001. 
Note 1: Duling 2000-2001 the expenditure shown against Bihar Includes Rs. 1886.65 lakh surrendered to the State Finance department 

for Jharlthand 

Nola 2: The States of Chhattlsgarh. Jherkhand and Uttaranchal were created during 2000-2001. 
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StlltllmentU 

Allocation. Release, Expenditure and Unspent Balance in Re#Ipect of Funds for 
ARWSP Activfties in DDP Areas during 7998-99, 7999-2000, 2000.()7 and 2001·2002 

1998·99 
(Rs. in Lakh) 

SI. OOP States Opening Allocation Releases Total Expen. Unspent 
No. balance Availability Closing 

as on of funds Balance 
1.4.98 as on 

31-3·99 

2 3 4 5 6 7 8 

1. Andhra Pradesh 140.25 42.08 42.08 95.60 0.00 

2. Gujarat 429.81 400.00 200.00 629.81 704.85 0.00 

3. Haryana 0.00 1452.43 1452.43 1452.43 1062.13 390.30 

4. Himachal Pradesh 7.94 41.08 26.32 34.26 18.31 15.95 

5. J & K 75.90 52.82 0.00 75.90 0.00 75.90 

6. Karnataka 182.16 957.58 478.79 660.95 322.01 338.94 

7. Rajasthan 501.16 4564.84 4564.88 5066.00 3733.51 1332.49 

Total 1195.97 7609 6764.46 7961A3 5936A1 2153.58 

1999·2000 

SI. OOP States Opening Allocation Releases Total Expen. Unspent 
No. balance Availability ClOSing 

as on of funds Balance 
1.4.99 as on 

31·3·2000 

2 9 10 11 12 13 14 

1. Andhra Pradesh 0.00 140.25 0.00 0.00 0.00 0.00 

2. Gujarat 0.00 400.00 400.00 400..00 2629.65 0.00 

3. Haryana 390.30 1450.43 1450A3 1840.73 1208.30 632.43 

4. Himachal Pradesh 15.95 41.08 32.86 48.81 12.32 36,49 

5. J & K 75.90 52.82 0.00 75.90 0.00 75.90 

6. Kamataka 338.94 957.58 0.00 338.94 320.29 18.65 

7. Rajasthan 1332A9 4564.84 3651.87 4984.36 2221.28 2763.08 

Total 2153.58 7607.00 5535.16 7688.74 6391.84 3526.55 
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2000-2001 

51. ooP States Opening Allocation Releases Total Expen.· Unspent 

No. balanCe Availability Closing 
as on of funds Balance 
1.4.99 as on 

31-3-2000 

2 15 16 17 18 19 20 

1. Andhra Pradesh 0.00 1659.00 1659.00 1659.00 1078.50 580.50 

2. Guiarat 0.00 400.00 1230.00 1230.00 2700.69 0.00 

3. Haryana 632A3 19.00 19.00 651A3 1150.89 0.00 

4. Himachal Pradesh 36A9 587.00 29350 329.99 293.80 36.19 

S. J & K 75.90 282.00 0.00 75.90 0.00 75.90 

6. Kamataka 18.65 509.00 254.50 273.15 238.60 3455 

7. Rajasthan 2763.08 4151.00 4151.00 6914.08 3876.22 3037.86 

Total 352655 7607.00 7607.00 1113355 9338.70 ~.765.00 

2001-02 

51. OOP States Opening Allocation Releases·· Total Expen: Unspent 
No. balance Availability Closing 

as on of funds Balance 
1.4.99 as on 

31-3-2000 

2 21 22 23 24 ~5 26 

1. Andhra Pradesh 58050 845.68 422.84 1003.34 0.00 1003.34 
2. GUlarat 0.00 400.00 400.00 400.00 151.99 248.01 
3. Haryana 0.00 906.64 454.32 454.32 309.87 144A5 
4. Himachal Pradesh 36.19 7Al 3.71 39.90 3.66 36.24 
5. J & K 75.90 209.88 0.00 75.90 0.00 75.90 
6. Kamataka 3455 1133.74 566.87 601A2 0.00 601A2 
7. Raj88than 3037.86 5794.65 2897.33 5935.10 1170.74 4764 AS 

Total 3765.00 9300.00 4745.07 8510.07 1635.28 673.81 
·ProvIalonai 
•• ,. on 16.11.2001. +,. per reports received !rom Slatelll.JTa 11" 16.11.2001. 

sr.tement "' 
Allocation, ReINs., EJtpencIture under PMGY RDW during 2000-2001 and 2001-2002 (As on 16-11-2001) 

2000-2001 
51. StatelUT Allocation Releases Expen. Unspent No. 

Closing 
Balance as 

on 31-3-2001 
2 3 4 5 6 

1. Andhra Prade8h 2840.90 2840.90 2840.90 0.00 2. Arunachal Pradesh 2550.00 2550.00 1380.75 1169.25 
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2 3 4 5 6 

3. Assam 3301.00 1346.78 1346.78 

4. Bihar 3291.90 2154.37 1499.93 654.44 

5. Chhattisgarh 471.00 471.00 471.00 

6. Goa 31.20 5.85 5.85 0.00 

7. Gujarat 2590.85 2590.85 2590.85 0.00 

8. Haryana 471.20 471.20 471.20 0.00 

9. Himachal Pradesh 30n.00 30n.00 3On.00 0.00 

10. Jammu & Kashmir 2573.80 1286.85 1286.85 

11. Jharkhand 1016.85 1016.85 1016.85 

12. Karnataka 1127.00 1127.00 415.95 711.05 

13. Kerala 1400.00 518.10 214.57 303.53 

14. Madhya Pradesh 1803.55 1803.55 853.27 950.28 

15. Maharashtra 2414.00 2414.00 2414.00 0.00 

16. Manipur 728AO 364.20 364.20 

17. Meghalaya 1000.00 1000.00 1000.00 0.00 

18. Mizoram 1006.00 1006.00 937.32 68.68 

19. Nagaland 1322.00 1322.00 1322.00 0.00 

20. Orissa 2478.25 2478.25 1864.81 613.44 

21. Punjab 1616.00 1616.00 454.72 1161.28 

22. Rajasthan 2158.00 2158.00 1319.87 838.13 

23. Sikkim 600.00 600.00 600.00 0.00 

24. Tamil Nadu 1571.85 1571.85 1571.85 0.00 

25. Tripura 1328.00 2033.22 1327.17 706.05 

26. Uttar Pradesh 6727.00 6727.00 5000.00 1727.00 

27. Uttaranchal 188AO 188AO 188AO 

28. West Bengal 5873.00 5874.00 1258.65 4615.35 

29. A & N Islands 154.00 154.00 154.00 0.00 

30. Dadra Nagar Haveli 37.89 37.80 37.80 0.00 

31. Daman & Diu 54.50 S4.50 45.50 20.00 
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2 3 4 5 6 

32. Delhi 200.00 200.00 120.00 80.00 

33. Lakahadweep 64.93 64.93 52.90 12.03 

34. Pondicheny 71.55 7155 71.55 0.00 

35. Chandlgarh 119.20 119.20 119.20 0.00 

Tolal 56259.03 51315.20 33010.61 1830459 

2001-2002 

51. SlatelUT Opening Allocation Release Total Expend. Unspent 
No. Balance as Availability Balance 

on 1-4-2001 of Funds 

2 7 8 9 10 11 12 

1. Andhra Pradesh 0.00 2841.00 1420.00 1420.00 175.88 1244.12 

2. Arunachal Pradesh 1169.25 1441.20 761.50 1930.75 306.10 1624.65 

3. Assam 1346.78 3051.00 152550 2872.28 2872.28 

4. Bihar 654.44 2457.90 122850 1882.94 4.35 1878.59 

5. Chhattisgarh 471.00 881.20 440.60 911 .60 911.60 

6. Goa 0.00 30.20 15.10 15.10 15.10 

7. Gujarat 0.00 3265.20 1632.60 1632.60 874.00 758.60 

8. Haryana 0.00 471.20 235.60 235.60 129.10 10650 

9. Himachal Pradesh 0.00 3650.00 1861.00 1861.00 669.60 1191 AO 

10. Jammu & Kashmir 1296.85 7167.00 0.00 1286.85 1286.85 

11. Jharkhand 1016.85 759.20 379.60 1396.45 1396.45 

12. Kamataka 711.05 1127.00 563.50 127455 127455 

13. Kerala 30353 3426.00 1713.00 201653 201653 

14. Madhya Pradesh 950.28 1460.62 729.50 1679.78 1679.78 

15. Maharashtra .').00 3105.07 155258 1552.58 155258 

16. Manipur 364.20 1473.15 0.00 364.20 364.20 

17. Meghalaya 0.00 954.60 4n.30 47-7.30 4n.30 
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2 7 8 9 10 11 12 

18. Mizoram 68.68 1500.00 750.00 818.68 226.30 592.38 

19. Nagaland 0.00 405.00 230.35 230.35 23035 

2~. Orissa 613.44 2003.80 1001.90 1615.53 648.22 967.12 

21. Punjab 1161.28 1000.50 500.25 1661.53 930.73 730.80 

22. Rajasthan 838.13 3179.00 1589.50 2427.63 814.27 161336 

23. Sikkim 0.00 978.00 489.00 489.00 252.06 236.94 

24. Tamil Nadu 0.00 1500.00 750.00 750.00 0.00 750.00 

25. Tripura 706.05 1700.00 144.78 850.83 370.00 480.83 

26. Uttar Pradesh 1727.00 7534.00 3767.00 5494.00 5494.00 

27. Uttaranchal 188.40 492.45 246.22 434.62 434.62 

28. West Bengal 4615.35 5403.00 2701.50 7316.85 1258.65 6058.20 

29. A & N lslands 0.00 215.00 0.00 0.00 

30. Dadra Nagar Havell 0.00 51.60 0.00 0.00 

31. Daman & Diu 20.00 53.00 20.00 6.92 13.08 

32. Delhi 80.00 385.00 80.00 80.00 

33. Lakshadweep 12.03 69.30 12.03 73.97 8.06 

34. Pondicherry 0.00 12.09 0.00 32.98 0.00 

35. Chandigarh 0.00 100.00 0.00 0.00 

Total 18304.59 64203A8 26706.38 45010.97 6703.13 38340.82 

ROW· Rural Drinking Water 

Note: In respect of Union Territories. the Planning CorTmls8lon allots a Iurnpsum provision under PMGY to UT administrations which 
inter alia include all the components of PMGY and leave the allocation under various heads at the diacretion of UT administrations. 

Deportation of Illegal Migrants 

*387. SHRI Y.S. VIVEKANANDA REDDY: 
SHRI IQBAL AHMED SARADGI: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether Law Commission has made 
recommendations for earty detection and deportation of 
illegal migrants in the country; 

(b) if so, the details in this regard; 

(c) the detalls of the recommendation. accepted by 
the Govemment to this effect; 

(d) the steps taken by the Govemment to implement 
these recommendations; 

(8) whether the Govemment propose to introduce 
Foreigners Amendment Bill, 2000; and 

(f) if BO, the details In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to 
(f) The Government had referred the Foreigner. 
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(Amendment) Bill, 1998, which was introduced in ~he 
Rajya Sabha in 1998, to the Law Commissi~n. seekIng 
its recommendations thereon. The Law CommIssIon gave 
its report in September, 2000. The main suggestions made 
by the Commission with regard to detecti~n and 
deportation of illegal migrants In the country Included 
establishment of Immigration Tribunals, establishment of 
Special Courts. creation of a separate Immigration .Ca~re, 
enhancement of penalty of imprisonment for the vIolatIOn 
of the provisions of the Foreigners Act from the existing 
maximum of five years to eight years, etc. 

The Government has accepted the recommendations 
relating to the enhancement of penalty which already 
finds a place in the Foreigners (Amendment) Bill, 
1998. Government has not felt it necessary to 
incorporate the other amendments. It has, therefore, been 
decided to pursue the Bill already introduced In the Rajya 
Sabha. 

Sub.ldle. on Fertilizer. 

*388. SHRI P.C. THOMAS: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether subsidy on certain fertilizers has been 
reduced or withdrawn during the last three years; 

(b) if so, the details in this regard; and 

(c) the details of all subsidies now available to 
farmers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA 
MOOKHERJEE): (a) to (c) Government provides subsidy 
to urea manufacturers as the difference between the 
retention price (cost of production plus 12<>/ .. post tax retum 
on net worth) and the statutorily notified Maximum Retail 
Price of Urea, which is the only fertilizer covered under 
the Retention Price-cum·Subsidy Scheme. Retention prices 
of urea units are determined unit-wise. Government also 
provides concession at specified rates to manufacturers 
and importers of decontrolled phosphatic and potassic 
fertilizors covered under the Concession scheme since 
the MRPs indicated for these fertilizers are less than the 
cost of production. The rates of concession on 
decontrolled phosphatic and Potassic fertilizers except SSP 
are adjusted on quartl!'rly basis according to fluctuations 
in the prices of raw materials/intermediates (ammonia and 
phosphoric acid) and the exchange rate as well as the 
prices of DAP in the international market. The purpose 
of subsidy/concession scheme is to supply fertilizers to 
the farmers at affordable prices. while providing to the 
fertilizer manufacturers a reasonable retum on their net 
worth. 

As would be seen from the amount of subsidy/ 
concession disbursed on urea and decontrolled phosphatic 
and potassic fertilizers during the last three years as 
given in the table below, the expenditure on subsidy/ 
concession has increased: 

S. 
No. 

1. 

2. 

3. 

Period 

1998·1999 

1999·2000 

2000-2001 

Rs. in crore 

Total Amount of 
subsidy/concession 

disbursed on Urea and 
decontrolled phosphatic 
and potassic fertilizers 

11387.16 

13244.07 

13800.00 

Promotion of Education amongst 
Minority Communities 

*389. SHRI ABDUL RASHID SHAHEEN: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether any speCial programmes have been 
formulated by the Government for promotion of education 
amongst minority communities; and 

(b) if so, the total budget provision made and spent 
on each of these programmes during the last three years? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) and 
(b) Under the National Policy on Education 1986, the 
following programmes have been formulated for the 
promotion of Education amongst Minority Communities;-

(i) Area Intensive Programme for Educationally 
Backward Minorities; 

(ii) Financial aSSistance for the Modemisation of 
Madrasas. 

2. In addition, there are several other programmes 
that inter alia benefit the minority community. Amongst 
these are: 

(i) Appointment of Urdu teachers in State/UT 
govemment schools; 

and two otber schemes of the National Council 
for the Promotion of Urdu Language (NCPUL), 
namely, 
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(ii} Desk Top Publishing Computer Application 
Programme in Urdu; and 

(iii) Financial assistance to Non-Government 
Organizations for engaging teachers in Urdu, 
Arabic and Persian. 

The Central scheme of Community Polytechnics 
inter slia also benefits minorities. 

3. In addition to the above Ministry of Social Justice 
& Empowerment and the University Grants Commission 
separately run coaching classes for the Weaker Sections 
amongst which the Educationally Backward Minorities are 
included. 

4. The budget and expenditure Incurred, scheme-
wise, during the last three years and the budget estimates 
for the current year are given in the Statement enclosed. 

Statement 

The Budget and Expenditure incurred scheme-wise. during the Isst thfN yeanr and 
the budget estimates for the current year 

(Rs. In Cro,...) 

S. 
No. 

Name of the Scheme 1998-99 1999-2000 2000-2001 2001-
2002 

1. 

2. 

3. 

4. 

Area Intensive Programme for 
Educationally Backward Minorities 

Financial Assistance for 
Modernisation of Madarasa Education 

DTP Computer Application 
in Urdu (NCPUL) 

Financial assistance to Non-
Governmental Organisation 
for engaging teachers in 
Urdu, Arabic and Persian (NCPUL) 

BE Exp. 

13.00 13.52 

7.00 6.74 

0.50 0.49 

0.06 0.05 

BE Exp. BE Exp. BE 

15.00 11.43 18.00 16.70 20.00 

10.00 4.61 12.00 6.61 12.00 

2.30 2.24 3.53 3.15 4.90 

0.18 0.16 0.20 0.20 0.20 

5. Coaching Classes for the Weaker 
Sections Amongst the Educationally 
Backward Minorities (UGC) 

0.50 0.75" 0.50 0.49 1.00 1.08·· 1.00 

6. 

7. 

Pre-Examination Coaching for 
Weaker Section (including minorities) 
(Ministry of SJ &E) 

AppOintment of Urdu teachers_ 

2.00 

0.80 

Expenditure was more than original budget estimate that year. 

2.34 

# 

2.00 2A3 2.50 2.72 3.00 

0.50 1.75 1.00 

If No expenditure was Incurred because no viable proposals were received from the State Governments. 

Corporate Bodle. In Development of 
Non-Forut Wa.teland 

*390. SHRI A. BRAHMANAIAH: Will the Minister of 
RURAl DEVELOPMENT be pleased to state: 

(a) whether the Government propose to launch the 
Investment Promotion Scheme to stimulate involvement 

of corporate bodIee in the development of non-forest 
wasteland; 

(b) If so, the details thereof; 

(c) the areas of such non-forest wasteland developed 
through this scheme; and 
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(d) the investment 10 far made thereunder? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
M. VENKAIAH NAIDU): (a) to (d) The Department of 
Land Resources (Ministry of Rural Development) are 
implementing an Investment Promotion Scheme (Central 
Sector) since 1994-95 to mobilize resources from, inter 
alia, the Financial Institutions, Banks, Corporate Bodies 
for the develQpment of non-forest wastelands belonging 
to Central and State Govemments, Panchayats, Village 
Communities and Private farmers. The scheme has 
provision for Central Promotional grant/subsidy as well 
as promoter's contribution so as to bring about effective 
participation of the beneficiaries. The details of 
promotional grant/subsidy and the promoter's contribution 
are contained in the Statement enclosed. 

2. An area 0' 893 hectares has so far been taken 
up for development under the Scheme, with a total 
investment of Rs. 1258.70 lakhs. 

S"""'ent 

The detai!s of Contra! Promotiona! GranVSubsicJy and 
Promoters' Contribution under Investment Promotional 

Scheme 

A. Details of promotional grant/subsidy·: 

(i) General Category 
(IndividuaVGroup) 

(ii) Small farmers 
(IndividuaVGroup) 

(iii) (a) Marginal Farmers 
(IndividuaVGroup) 

(b) SC/ST Farmers 
without any limit 
in the area of 
holdings 
(individuaVGroup) . 

25% of On-farm develop-
ment activities or Rs. 25 
lakhs whichever is less. 

30% of On-farm develop-
ment activities or Rs. 25 
lakhs whichever is less. 

. 50% of On-farm 
development activities or 
Rs. 25 lakhs whichever is 
1885. 

B. Details of promoters' contribution: 

2 

(i) For General Category 
(Individual/Group) 

(ii) For Small farmers 
(IndividuaVGroup) 

(iii) (a) Marginal Farmers 
(IndividuaVGroup ) 

3 

At least 25% of the project 
cost 

At least 10% of the project 
cost 

Nil. However, at the time 
ot execution of the project, 
the family labour should be 

2 

(b) SC/ST Farmers 
without any 
limit in the area 
of holdings 
(individuaVGroup ). 

3 

involved to provide se" 
employment, thus 
ensuring participation. 

"For the purpose of calculating subsidy, the total cost for On-
farm development activities shall not exceed Rs. 20,000/- per 
hectare. 

Adoption of SchoolalColleges by SAl under NSTCS 

·391. SHRI N.T. SHANMUGAM: Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether the Government have received 
representations especially from the schools/coUeges of 
Southem Region for adoption by Sports AuthOrity of India 
(SAl) under the National Sports Talent Contest Scheme 
(NSTCS); 

(b) if so, the details thereof; and 

(c) the reaction of the Government thereto? 

THE MINISTER OF YOUTH AFFAiRS AND SPORTS 
(KUMAR I UMA BHARATI): (a) Yes, Sir. 

(b) and (c) 24 proposals were received from the 
schools of the Southem Region, out of which 6 proposals 
were approved for adoption on the basis of availability of 
sports infrastructure and talent. The schools approved for 
adoption are as follows:-

1. Space Centre School, Nellore (Andhra Pradesh) 

2. Basaveshwara Compos it Junior College, 
Bagalkote (Karnataka) 

3. Marry Maths High School, Panthalampadam 
(Kerala) 

4. Carmel High School, English Medium, Trichur 
(Kerala) 

5. Prof. Annou8samy High School, Bahour 
(Pondicherry) 

6. Domine Savio Hr. Sec. School, Tirupattur, Vellore 
(Tamil Nadu). 

However. following a decision to review the National 
Sports Talent Contest SCheme, the adoption of the 
schools mentioned above has been kept in abeyance. 
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Universal Chlld,..n'. Day 

'392. DR. JASWANT SINGH YADAV: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Government have launched any 
programme for the development of children on the 
occasion of Universal Children's Day; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be implemented? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) No, 
Sir. 

(b) and (c) Do not arise. 

Allocation of Fund. under SCP and TSP 

*393. DR. BIKRAM SARKAR: 
SHRI RAMESH C. JIGAJINAGI: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the Government have been implementing 
various schemes and programmes under the Special 
Component Plans (SCP) and Tribal Sub· Plan (TSP) since 
1978 to achieve the overall development of Scheduled 
Castes and Scheduled T ribas, majority of whom live below 
poverty line; 

(b) if so, the details of the schemes/programmes 
formulatedlbeing implemented by his ministry under SCP 
and TSP since their commencement; 

(c) the funds requisitioned and procured by his 
Ministry during the Sixth, Seventh, Eighth, Ninth and Tenth 
Five Year Plans for such schemes/programmes; and 

(d) the quantified benefits and targets achieved under 
these schemes? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
M. VENKAIAH NAIDU): (a) Yes, Sir. 

(b) to (d) The Ministry of Rural Development are 
implementing different Schemes and Programmes to 
provide employment opportunities and shelter to Below 
the Poverty Line people in the rural areas, with particular 
emphasis on those belonging to the Scheduled Castes 

and Scheduled Tribes. The Ministry have made specific 
provisions in the Guidelines of its Programmes for 
adequate flow of resources to the Scheduled Castes and 
Scheduled Tribes. These ProgrammeslSchemes, since the 
commencement of the SCP and TSP, were the Integrated 
Rural Development Programme (IRDP), the Training of 
Rural Youth for Self Employment (TRYSEM), the 
Development of Women & Children In Rural Areas 
(DWCRA), the Supply of Improved Toolkits to Rural 
Artisans (SITRA). the Ganga Kalyan Yojan. (GKY), the 
Million Wells Scheme (MWS) and the Jawahar Rozgar 
Yojana (JRY). These Schemes were restructured with 
effect from 1 st April, 1999 and the modified Schemes 
launched, namely, the Swaranjayanti Gram Swarozgar 
Yojana (SGSY), the Jawahar Gram Samridhi Yojana 
(JGSY), the Employment Assurance Scheme (EAS), the 
Indira Awaas Yojana (lAY) and the Accelerated Rural 
Water Supply Programme (ARWSP), all of which have 
provision for the Special Component Plan (SCP) and the 
Tribal Sub·Plan (TSP). The Wage Employment 
Programmes viz., the Employment Assurance Scheme 
(EAS) and the Jawahar Gram Samridhi Yojana (JGSY) 
have recently been merged to form the 'Sampooma 
Grameen Rozgar Yojana', (SGRY) w.e.f. 25th September, 
2001. 

2. The Guidelines of the Swaranjayantl Gram 
Swarozgar Yojana (SGSY) stipulate that 50% of the 
Swarozgaris are to be SCslSTs while under the Jawahar 
Gram Samridhi Yojana (JGSY) 22.50% of the annual 
allocation Is earmarked for individual beneficiary Schemes 
of SCS/STs. In the Employment Assurance Scheme 
(EAS), which is open to all the rural poor, preference is 
directed to Scheduled Castes/Scheduled Tribes. The 
·Sampoorna Grameen Rozgar Yojana" (SGRY) also 
provides for safeguards for SC/ST families Below the 
Poverty Line. Under the Indira Awaas Yojana (lAY), 60% 
of the funds are to be utilized for the benefit of SCS/ST s. 
The Accelerated Rural Waler Supply Programme 
(ARWSP) provides for the StaleslUTs to utilize a minimum 
of 25% of funds for provision of drinking water supply to 
SCs and a minimum of 10% for STs. 

3. The SchemeS/Programmes of the Ministry of Rural 
Development have been redeaigned'restructured 'rom time 
to time to tackle the emerging needs 0' the rural areas 
and have, therefore, come into operation at different points 
of time and do not spread over the entire period beginning 
from the commencement of the Sixth Five Year Plan. 
The Tenth Five Year Plan proposals have not yet been 
finalised. 

4. The funds released by the Centre for the different 
Schemes and the achievements (Plan-wise) are indicated 
in the Statement enclosed. 
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Stlltement 

Scheme-wise Central Releases and Utilisation of funds under various Schemes/Programmes 
during 7th, 8th and 9th Plans 

(Rs. in lakhs) 

SI. Name of the 7th Five Year Plan 8th Five Year Plan 9th Five Year Plan 
No. Schemel Central Utilisation Central Utilisation Central Utilisation 

Programme Release Release Release 

1. JRY·/JGSY '13911.74 245807.b6 1457626.05 1748723.35 7888009 962048.27 

2. lAY·· 60742.89 78062.84 313420.74 377250.70 639446 810837.16 

3. IRDp··'SGSY 146525.76 331582.17 244711.67 487664.98 270114.11 459569A8 

4. EAS# 603024.78 530022.79 783400.72 1033141.35 

Scheme was launched In April, 1989; uttllsatlon In the Ninth Plan upto November, 2001. 

If 

lAY was launched In 1985-86 as a Sub-Scheme of JRY and became an Independent Scheme w.e.f. 1.1.96. 
IRDP has been restructured Into SGSY w.e.f. 1.4.99. Achievements for the Ninth Plan are upto July, 2001. 
EAS was launched during 1993-94 and achievements for the Ninth Plan are upto Sept., 200 1. 

Revamping of NIItlon.I Open School 

"394. SHRI AMAR ROY PRADHAN: 
SHRI BRAHMA NAND MANDAL: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Govemment have received letters 
from various Members of Parliament for revamping the 
entire system of National Open School and streamlining 
the existing system and removal of shortcomings; 

(b) if so, the detailS thereof; and 

(c) the remedial steps taken so far by the 
Govemment to remove these shortcomings? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to 
(c) Only two letters written by Shri Amar Roy Pradhan, 
M.P. In the matter were received. It was, interalia, 
mentioned In the letters that the Prospects issued by the 
National Open School requires more attention to details 
to avoid inconvenience to students and the applicants 
need to be given option to fill up their application forms 
In Hindi also. The National Open School, which is an 
autonomous body under the Ministry of HRD, were 
apprised of the letters of the Hon'b!e M.P. 

The National Open School has informed that the 
prospectus 2001-2002 for admission in Academic courses 
of the National Open School has been reframed clearly 
and elaborately to avoid inconvenience and difficulties 
faced by the students of the National Open School. The 
NOS organises orientation courses for the coordinators 
of Its Accredited Institutions regularly to make them well 
conversant with processing of applications & overall 
discharge of their duties. The students have been given 
option to fill the Application Form in Hindi also. 

Works undertaken under JGSY/RGDWM 

·395. SHRI THAWAR CHAND GEHLOT: Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a) the details of wor1<s undertaken under the Jawahar 
Gram Samiridhl Yojana (JGSY) and Raiiv Gandhi Drinking 
Water Mission (RGDWM) during 1998-99, 1999-2000, 
2000-2001 and 2001-2002, upto August, 2001; and 

(b) the quantum of funds provided and the number 
of villages benefited under these schemes during the said 
period, State-wise? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
M. VENKAIAH NAIDU): (a) and (b) 1. The Jawahar Gram 
Samridhi Yo;ana (JGSY) aims at creation of need based 
rural infrastructure at the ViUage Level. The Programme 
was launched w.e.f. 1.4.1999 and is implemented in all 
the StatealUTs, except the UTs of Chandigartt & Delhi. 
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The Frogramme is implemented by the Gram Panchayal 
The works/activities to be taken up under the Programme 
are decIded by the Gram Panchayat with the approval of 
the Gram Sabha. The details of works undertaken the 
JGSY are received from the State GovernmentslUT 
Administrations through Annual Reports. The details 
available for the years 1999-2000 and 2000-2001 are 
mentioned at Statement-I enclosed. The number of works 
taken up under the JGSY for the years i.e. 1999-2000, 
2000-2001 & 2001-2002 (upto August 2001) are placed 
at Statement-II enclosed. 

The Government of India supplements the efforts of 
the States by providing financial assistance under the 
Accelerated Rural Water Supply Programme (ARWSP) 
and the Drinking Water Supply component of the Prime 
Minister's Gramodaya Yojana (PMGY). The details of 
State-wise number of Rural Habitations covered under 

the Rural Water Supply Programme for the years 1998-
1999, 1999-2000 and 2001-2002 (upto 16th November, 
2001) are placed at Statement-III enclosed. 

2. Under the JGSY, Central funds are directly 
released to all the Gram Panchayats through the District 
Rural Development Agencies (DRDAs)/Zilia Parishads. The 
village-wise details of funds released to the Gram 
Panchayats are not maintained at the Central level. The 
State-wise and year-wise details of Central funds released 
since the inception of the programme (1999-2000) are 
given In the statement-IV enclosed. 

Under the Rajiv Gandhi National Drinking Water 
Mission (RGDWM) funds are provided to the State 
Governments. The State-wise details of funds provided 
under the ARWSP and the PMGY are placed at 
Statement-V enclosed. 

Sr."""nt I 

Year 

1999-2000 

2000-2001 

Year 

1999-2000 

2000-2001 

Year 

1999-2000 

2000-2001 

Year 

1999-2000 

2000-2001 

No. of Works 
undertaken 

2 

99672 

163900 

No. of Works 
undertaken 

7 

23671 

32659 

No. of Works 
undertaken 

12 

22959 

37600 

No. of Works 
undertaken 

17 

2330 

4658 

Physical Assets Created under JGSY 

Roads 

No. of Works No. of Works 
Completed in Progress 

3 4 

79205 21506 

131851 33979 

Culverts 

No. of Works No. of Works 
Completed in Progress 

8 9 

17101 6837 

24204 9055 

School Building 

No. of Works No. of Works 
Completed in Progress 

13 14 

17576 5159 

29307 7878 

Primary Health Centre 

No. of Works No. of Works 
Completed in Progress 

18 19 

1840 490 

3679 979 

Unit 
(Km/No.) 

5 

3776850 

60293.00 

Unit 
(KmlNo.) 

10 

9538.3 

15637 

Unit 
(Km/No.) 

15 

15232 

24903 

Unit 
(KmlNo.) 

20 

1592 

3183 

Expenditure 
(Rs. in lakh) 

6 

21323.82 

35341.63 

Expenditure 
(Rs. In lakh) 

11 

4252.94 

660053 

Expenditure 
(Rs. In lakh) 

16 

7797.06 

Expenditure 
(Rs. in lakh) 

21 

931.12 

18595 
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Vear 

1999-2000 

2000-2001 

Vear 

1999-2000 

2000-2001 

Year 

1999-2000 

2000-2001 

Vear 

1999-2000 
2000-01 
2001-02 

No. of Works 
undertaken 

22 

4234 

8460 

No. of Works 
undertaken 

27 

2147 

4288 

No. of Works 
undertaken 

32 

44329 

88658 

Works 
completed 

698448 
884652 
262704 

DECEMBER 18. 2001 

Work-Sheds 

No. of Works 
Completed 

23 

2916 

5826 

No. of Works 
in Progress 

24 

1344 

2686 

Marketing Facilities 

No. of Works 
Completed 

28 

1529 

3054 

No. of Works 
in Progress 

29 

651 

1300 

Miscellaneous 

No. of Works 
Completed 

No. of Works 
in Progress 

33 

29702 

59404 

Sflltement-II 

34 

15078 

30156 

Works Undertaken und6r JGSY 

Status 01 Works (in numbers) 

Works 
under 

progress 

262409 
279681 
414476 

Stlltement-lll 

Unit 
(KmlNo.) 

25 

2743 

5480 

Unit 
(KmlNo.) 

30 

1454 

2904 

Unit 
(KmlNo.) 

35 

26613 

53226 

Number of Habitations Covered und6r Rural Water Supply Programme 
during 1998-99, 1999-2000, 2000-2001 and 2001-2002 

(As on 16-11-2001) 
SI.No. StatalUT NUmber of Habitations Covered 

1998-1999 1999-2000 2000-2001 
2 3 4 5 

1. Andhra Pradesh 3400 3100 3000 
2. Arunachal Pradesh 101 300 126 

to Questions 48 

Expenditure 
(Rs. in lakh) 

26 

625.38 

123751 

Expenditure 
(Rs. in lakh) 

31 

36053 

707.06 

Expenditure 
(Rs. in lakh) 

36 

9422.93 

18811.92 

Total 
works 

960857 
1164333 
677180 

2001-2002 

6 

1109 
2 
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2 3 4 5 6 

3. Assam 2107 3460 2826 248 

4. Bihar 8485 864 50 4 

5. Chhattisgarh 7294 1867 

6. Goa 20 26 8 

7. Gujarat 1806 1656 995 174 

8. Haryana 733 683 570 176 

9. Himachal Pradesh 1295 1643 2448 764 

10. Jammu & Kashmir 685 423 539 0 

11. Jharkhand 99 

12. Kamataka 8451 5626 5506 1044 

13. Kerala 522 392 235 41 

14. Madhya Pradesh 16351 10579 8246 1764 

15. Maharashtra 10348 4690 5608 689 

i6. Manipur 225 175 20 17 

17. Meghalaya 481 390 340 40 

18. Mizoram 190 210 202 

19. Nagaland 62 44 98 33 

20. Orissa 7318 4968 1865 36 

21. Punjab 155 216 258 16 

22. Rajasthan 5540 6158 10254 4182 

23. Sikkim 130 130 130 14 

24. Tamil Nadu 7974 6300 6617 1983 

25. Tripura 764 746 995 90 

26. Uttar Pradesh 28117 15572 3473 29 

27. Uttaranchal 350 153 

28. West Bengat 6916 6191 6317 2018 

29. A & N Islands 15 15 20 

30. Dadra & Nagar Haveli 63 70 57 11 

31. Daman & Diu 0 0 0 0 
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2 3 4 5 6 

32. Delhi 62 0 0 

33. Lakshadweep 3 3 3 2 

34. Pondicherry 14 7 7 0 

Total 112933 74637 68556 16507 

Stlltement IV 

Allocstion & Re/esses during 1999-2000 under JGSY 

A-Allocation & Rleases Rs. in (Iakh) 

51. State/UTs Allocation Releases 
No. 1999-2000 Centre State Total Centre State Total 

(March) 

2 3 4 5 6 7 8 

1. Andhra Pradesh 9319.52 3106.51 12426.03 9617.32 3205.45 12822.77 

2. Arunachal Pradesh 204.90 68.30 273.20 142.71 47.57 190.28 

3. Assam 5324.02 1774.67 7098.69 3787.01 1262.21 5049.22 

4. Bihar 30529.68 10176.56 40706.24 28484.06 9493.74 37977.80 

5. Goa 137.12 45.71 182.82 124.11 41.37 165.48 

6. Gujarat 3508.04 1169.35 4677 .39 3508.03 1169.23 4677 .26 

7. Haryana 2063.84 687.95 2751.79 2063.87 343.94 2407.81 

8. Himachal Pradesh 869.16 289.72 1158.88 1752.41 584.08 2336.49 

9. Jammu & Kashmir 1075.71 358.57 1434.28 897.74 299.22 1196.96 

10. Karnataka 7037.56 2345.85 9383.41 7037.56 2345.62 9383.18 

11. Kerala 3157.73 1052.58 4210.30 3157.72 1052.47 4210.19 

12. Madhya Pradesh 15474.69 5158.23 20632.92 16926.38 5641.56 22567.94 

13. Maharashtra 13911.52 4637.17 18548.70 13911.47 4636.69 18548.16 

14. Manipur 356.92 118.97 475.89 115.54 38.51 154.05 
15. Meghalaya 399.88 133.29 533.17 132.18 44.06 176.24 
16. Mizoram 92.53 30.84 123.38 92.37 30.79 123.16 
17. Nagaland 274.30 91.43 365.73 223.90 74.63 298.53 
18. Oriasa 10659.61 3553.20 14212.82 15974.14 5324.18 21298.32 
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2 3 4 5 6 7 8 

19. Punjab 1003.01 334.34 1337.34 975.08 324.99 1300.07 

20. Rajasthan 5343.85 1781.28 7125.14 5343.85 1781.11 7124.96 

21. Sikkim 102A5 34.15 136.60 102.45 34.15 136.60 

22. Tamil Nadu 8240.50 2746.83 10987.33 9163.14 3054.07 12217.21 

23. Tripura 644.43 214.81 859.23 487.95 162.63 65058 

24. Uttar Pradesh 33598.18 11199.39 4479757 33593.14 1119659 44789.73 

25. West Bengal 11846.03 3948.68 15794.71 10800.26 3599.73 14399.99 

26. A & N Islands 93.87 0.00 93.87 13.00 0.00 13.00 

27. Dadra & Nagar Haveli 61.96 0.00 61.96 30.98 0.00 30.98 

28. Daman & Diu 30.02 0.00 30.02 0.00 0.00 0.00 

29. Lakshadweep 47.06 0.00 47.06 23.53 0.00 23.53 

30. Pondicheny 91.91 0.00 91.91 45.96 0.00 45.96 

Total 165500.00 55058.39 220558AO 168527.86 5578857 224316A3 

Allocation & Releases during 2000·2001 & 2001·2002 (Upto 0«'2001) under JGSY 

S. State/UTs Allocation Releases Revised Allocation Releases 

No. Centre State Total Centre State Total Centre Stale Total Centre State Total 
(2000-01) (2000-02) 12.12.2001 

2 9 10 11 12 13 14 15 16 17 18 19 20 

1. Andhra Pradesh 8727.55 2908.8911636A5 822413 2741.14 10965.37 992152 3307.17 13228.70 3089.61 1029.87 4119A8 

2. Arunachal Pradesh 456.91 15229 609.19 367.68 122.55 49023 519.38 173.13 692.51 228.46 76.15 304.61 

3. Assam 11872.04 3956.95 15828.99 0.00 0.00 0.00 1349518 4498A3 17993.71 6747.64 224921 899615 

4. Bihar 16476.68 549127 21967.95 13707.02 4568.55 18275.57 18730.78 624359 24974.37 8481.93 2823.98 11295B5 

5. Chhattisgarh 5094.75 169825 6793.00 3604.68 1201.44 4806.12 4197.65 139922 5596.87 2191.34 7~A5 2921.19 

6. Goa 128A1 42.80 17121 128A1 82.80 17121 145.98 48.66 194.64 6421 21.4il 85.61 

7. Gujarat 328521 1094.96 4380.17 3273.12 1090.93 4364,OS 3734.65 1244.88 4979.54 1596.02 532.Ql 2128.03 

8. Haryana 1932.75 644.18 2576.93 1863.61 621.14 2484.75 2197.16 132.39 292955 1466.76 488.92 1955.68 

9. Himachal Pradesh 813.95 27129 108524 661.34 220A2 881]6 925.31 308.44 1233.74 656.07 218.69 87416 

10. Jammu & Kashmir 1007.38 33516 1343.14 nOl5 24O.D6 960Jl 114510 381.73 1526.93 645.52 215.17 860.69 
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2 

11. Jhartmand 

12. Kamataka 

13. Kerala 

14. Madhya Pradesh 

15. Maharashtra 

16. Manipur 

17. Meghalaya 

18. Mlzoram 

19. Nagaland 

20. Orissa 

21. Punjab 

22. Rajaalhan 

23. Slkkim 

24. Tamil Nldu 

25. Tnpura 

26. Uttaranchal 

27 Ultar Pradesh 

28. Weal Beogal 

29. A & N Islands 

30. Dadra & Nagar 
Haveli 

31. Daman & Diu 

J2. Lakshadweep 

33. Pondicheny 

Total 

9 10 11 12 13 14 15 16 17 18 19 20 

12113.79 4037.93 16151.72 9644.14 3214.71 12858.85 13m.01 4590.34 18361.34 580456 1934.75 n39.01 

6590.54 2196.63 8787.17 5165.38 1721.62 6887.00 7492.16 2497.39 998955 6701.64 2233.88 893552 

2957.15 985.62 3942.77 272550 908A1 3633.91 3361.70 112057 4482.27 1478.67 492.89 197156 

9397.00 3131.85 12528.85 10574.87 3524.60 14099.47 12276.64 4092.21 16368.86 12276.62 4092.21 16368.83 

13027.87 4342.19 17370.07 9673.91 3224.31 12898.22 14810.16 4936.72 19746.88 7405.07 2468.36 9873.43 

795.90 265.27 1061.17 53058 176.84 707A2 904.72 301.57 1206.30 276.54 92.18 36812 

891.69 297.20 1188.89 763.61 25451 1018.12 1013.61 337.87 1351.48 445.86 148.62 594.84 

206.33 68.77 275.10 206.33 68.77 275.10 234.54 78.18 312.72 117.27 39.D9 156.36 

611.66 203.87 81553 454A8 151 A8 605.96 695.29 231.76 927.05 466.03 155.34 621.37 

998252 3327.17 13309.70 8971.67 2990.26 11971.93 11348.19 3782.73 15130.91 5542.80 1847.60 7390.40 

939.30 313.07 1252.37 901.02 300.31 1201.33 1067.80 355.93 1423.73 85559 285.20 1140.79 

5004.41 1667.97 6672.39 4781.45 1593.66 6375.11 5689.04 1896.35 7585.39 5689.05 1896.35 7585AO 

228A5 76.14 304.60 228A5 76.14 30459 259.69 86.56 34615 114.23 38.08 152.31 

n17.o7 2572.10 10289.17 n16.n 2571.98 10288.70 8772.80 292417 11697.06 4386.39 1462.13 584852 

1437.02 478.96 1915.97 1437.02 478.96 1915.98 163350 54450 2178.00 1627.61 542.54 2170.15 

1960.17 653.39 2613.56 1513.13 504.38 201751 2228.37 742.79 2971.17 980.17 326.72 1306.89 

29503.89 983358 39337.47 25274.21 4930.54 30204.75 33540.13 11180.04 44720.18 17167.73 572258 22890.31 

1109358 3697.49 14791.07 9469.13 3156.06 12625.19 1261114 4203.75 16814.98 8202.38 2734.13 1093651 

84.64 0.00 84.64 54.04 0.00 54.04 96.21 0.00 96.21 42.32 0.00 42.32 

55.87 0.00 55.87 54.23 0.00 54.23 6351 0.00 6351 27.94 0.00 27.94 
27.07 0.00 27.07 0.00 0.00 0.00 30.77 0.00 30.77 0.00 0.00 0.00 
42A3 0.00 42A3 0.00 0.00 0.00 4813 0.00 48.23 2112 0.00 2112 
86.00 0.00 86.00 66.56 0.00 66.56 9716 0.00 (\~.76 43.00 0.00 43.00 

164$50.00 547~5.8S 219295.85 132756]7 44252.26 177009.03 187060.00 62241.1 249301.17 
104829.95 34898.49 139728.44 



57 Written AnswelS AGRAHAYANA 27, 1923 (Saka) to au..tions 58 

St.t.ment V 

Funds Released under ARWSP and DDP during 1998-99, 1999-2000, 200().01 an 2000-01 

(Rs. in lakh) 

Releases under ARW5P Releases under DDP 

51. 5lalelUT 1998-99 1999-00 2oo()"01 2001-02" 1998-99 1999-00 2000-01 2001-02· 
No. 

2 3 4 5 6 7 8 9 10 

, . Andhra Pradesh 999136 1253437 11600.00 6522.00 42.08 0.00 1659.00 422.84 

2. Arunachal Pradesh 2163.82 1980.80 218250 2238.00 

3. Assam 6417.00 2090.00 5459.78 378050 

4. Bihar 0.00 4690.00 0.00 0.00 

5. Chhaltisgarh 1580.00 193850 

6. Goa 0.00 0.00 88859 727.50 

7. Gujaral 695135 7442.20 16255.00 737630 200.00 400.00 1230.00 400.00 

B. Haryana 2025.04 240724 1880.18 1100.00 1452.43 1450.43 19.00 454.32 

9. Himachal Pradesh 291327 3075.08 5091.00 277600 26.32 32.86 29350 3.71 

10. Jammu & Kashmir 4659.41 3190.72 3694.00 4948.00 0.00 0.00 0.00 0.00 

11. Jharkhand 2359.50 0.00 

12. Kamalaka 10070.63 11409.40 8165.12 6207.00 478.79 0.00 254.50 566.87 

13. Kerala 4673A9 456830 4022.42 316550 

14. Madhya Pradesh 11061.14 12330A4 9529.00 4438.50 

15. Maharashlra 16364.68 1730237 16934.00 957950 

16. Manipur 666.74 0.00 0.00 0.00 

17. Meghalaya 1709.00 779.20 1644.08 880.00 

lB. Mizoram 1017.66 696.00 1161.99 62850 

19. Nagaland 796.90 57920 822.61 1308.00 

20. Orissa 4793.75 4847.93 310650 3131.78 

21. Punjab 2205.28 2320.64 1783.00 168550 

22. Rajasthan 11941.63 1200250 16361.00 935250 4564.84 3651.87 4151.00 2897.33 

23. 51kkim 401.12 69559 325.00 268.00 
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2 3 4 5 6 7 8 9 10 

24. Tamil Nadu 10527.51 8958.28 7308.00 7956.00 

25. Trlpura 2128.95 1662.00 1521.00 779.50 

26. Uttar Pradesh 16297.06 14825.12 10884.83 6634.50 

27. Uttaranchal 2304.00 1678.00 

28. Weat Bengal 6426.91 5606 AS 7837.31 4386.50 

29. A & N Islands 0.00 0.00 0.00 

30. Dadra & Nagar Haveli 0.00 3.50 0.00 

31. Daman & Diu 0.00 0.00 0.00 

32. Delhi 0.00 0.00 0.00 

33. Lakahadweep 0.00 0.00 0.00 

34. Pondicherry 0.00 0.00 0.00 

Total 136223.70 135993.84 144703.91 93486.08 6764.46 5535.16 7607.00 4745.07 

Upto 16·11·2001 

Release under PMGY·RDW during 2000-01 
and 2001·2002 2 3 4 

(Rs. in Lakh) 
12. Karnataka 1127.00 563.50 

Release 13. Kerala 518.10 1713.00 
S.No. StatelUT 2000·2001 2001·2002" 14. Madhya Pradesh 1803.55 729.50 

2 3 4 15. Maharashtra 2414.00 1552.58 

1. Andhra Pradesh 2840.90 1420.00 16. Manipur 364.20 0.00 
2. Arunachal Pradesh 2550.00 761.50 17. Meghalaya 1000.00 477 .30 
3. Assam 1346.78 1525.50 

18. Mizoram 1006.00 750.00 
4. Bihar 2154.37 1228.50 

19. Nagaland 1322.00 230.35 
5. Chhattlsgarh 471.00 440.60 

20. Orissa 2478.25 1001.90 
6. Goa 5.85 15.10 

7. Gujarat 
21. Punjab 1616.00 500.25 

2590.85 1632.60 

B. Haryana 
22. Rajasthan 2158.00 1589.50 

471.20 235.60 

9. Himachal Pradesh 3077.00 
23. Sikkim 600.00 489.50 

1861.00 

10. Jammu & Kashmir 1288.85 0.00 
24. Tamil Nadu 1571.85 750.00 

11. Jharkhand 1016.85 379.60 25. Tripura 2033.22 144.78 
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2 

26. Uttar Pradesh 

27. Uttaranchal 

28. West Bengal 

29. A & N Islands 

30. Dadra & Nagar Haveli 

31. Daman & Diu 

32. Delhi 

33. Lakshadweep 

34. Pondicherry 

35. Chandigarh 

Total 

ROW· Rural Drinking Water 

• As on 16·11·2001 

3 4 

6727.00 3767.00 

188.40 246.22 

5874.00 2701.50 

154.00 

37.80 

54.50 

200.00 

64.93 

71.55 

119.20 

51315.20 26706.38 

Function. .nd Component. of R •••• rch In 
N.C.E.R.T. 

"396. SHRI SAHIB SINGH: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the structure, functions and component of 
Research in NCERT; 

(b) the average expenditure incurred per year in 
NCERT during the last three years; 

(c) whether any income is also generated from Private 
Sector participation and their involvement; 

(d) if so, the details thereof; 

(e) whether there is any proposal to add more Inputs 
of 'Information Technology' in NCERT; and 

(f) if so, the perspective plan for involvement of the 
Information Technology? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 

TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (.) 
NCERT has its Headquarters in Delhi consisting of 
National Institute of Education and Central Institute of 
Educational Technology. It has five Regional institutions 
of Education located respectively in Ajmer, Bhopal, 
Bhubaneswar, Mysore and Shillong. Another constituent 
Institute for Vocational Education (PSSIVE) is located in 
Bhopal. NCERT also has a standing committee called 
Educational Research and Innovation Committee (ERIC) 
to promote research and innovation in the field of school 
education through funding research projects proposed by 
universities and other non-gov.mmental institutions In the 
country. The Council also d.velops and implements 
national level studies through groups of faculty memb81'8 
drawn from different departments and constituents to 
evolve Inputs for educational policy. 

(b) The average expenditure incurred per year in 
NCERT during the last three years are as under: 

(RS. In crores) 

Non·Plan Plan Total 

Rs. 80.64 Rs. 8.17 88.81 

(c) No, Sir. 

(d) Does not arise. 

(e) and (f) The NCERT has developed Curriculum 
Guide and Syllabus for Information T echnotogy in Schools. 
The Council will bring out three workbooks for children, 
based on the Curriculum Guide and syllabus shortly. The 
Council also proposes to develop educational software 
based upon the new achool curriculum. For its own 
functioning, NCERT is about to establish local area 
networi< for computers, connecting its different constituents 
on the NIE Campus in Delhi. CIET (NCERT) is making 
use of information technology for generating computer 
based graphics and animation' for improving the quality 
Educational Television Programmes. It has created 8 
website for dissemination of Information on the Educational 
Technology related programmes. 

Rur.I Road. 

"397. SHRI K. YERRANNAIDU: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) the target fixed and the funda allocated for the 
development of rural roads with population of above 1000 
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and less than 1000 during 2000-2001 and 2001-2002. 

State-wise; 

(b) the progress made during the said period. State-

wise; 

(c) whether the Union Government have chalked out 
any new plan for the development of rural roads in various 
States; and 

(d) if so. the detailt. thereof? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
M. VENKAIAH NAIDU): (a) to (d) The Pradhan Mantri 
Gram Sadak Yo;ana (PMGSY) was launched in 
December, 2000 with a view to providing road connectivity, 
through good all-weather roads, to all Unconnected 
Habitations in the rural areas with population of mont 
than 500 persons by the year 2007 (end of the Tenth 
Plan Period). 

2. Statements-I and II indicating the allocation of funds 
to StateS/Union Territories and the number of villages 
being covered under the Programme in the years 2000-
2001 and 2001-2002 are enclosed. 

S,.tement I 

Allocation under PMGSY during 
2000-2007 and 2001-2002 

SI. 
No. 

StateslUTs 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Chhattisgarh 

6. Goa 

7. Gujarat 

8. Haryana 

(Rs. in crore) 

Allocation' 

3 

190.00 

35.00 

75.00 

150.00 

87.00 

5.00 

50.00 

20.00 

2 3 

9. Himachal Pradesh 60.00 

10. Jammu & Kashmir 20.00 

11. Jharkhand 110.00 

12. Karnataka 95.00 

13. Kerala 20.00 

14. Madhya Pradesh 213.00 

15. Maharashtra 130.00 

16. Manipur 40.00 

17. Meghalaya 35.00 

18. Mizoram 20.00 

19. Nagaland 20.00 

20. Orissa 175.00 

21. Punjab 25.00 

22. Rajasthan 130.00 

23. Sikkim 20.00 

24. Tamil Nadu 80.00 

25. Tripura 25.00 

26. Uttar Pradesh 315.00 

27. Uttaranchal 60.00 

28. West Bengal 135.00 

29. A & N Islands 10.00 

30. Dadra & Nagar Haveli 5.00 

31. Daman & Diu 5.00 

32. Lakshadweep 5.00 

33. Pondicherry 5.00 

Total 2370.00 

The allocation lor 2001-2002 is maIntained at last year's 
leVel. 
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SI.No. States 

2 

1. Andhra Pradesh ' 

2. Arunachal Pradesh 

3. Assam 

4. Bihar' 

5. Chhattisgarh 

6. Goa 

7. Gujarat 

8. Haryana 

9. Himachal Pradesh 

10. Jammu & Kashmir' 

11 . Jharkhand 

12. Karnataka' 

13. Kerala 

14. Madhya Pradesh 

15. Maharashtra' 

16. Manipur 

17. Meghalaya 

18. Mizoram 

19. Nagaland 

20. Orissa 

21. Punjab 

22. Rajasthan 

23. Sikkim 

AGRAHA YANA 27. 1923 (Saka) to Questions 66 

Statement 1/ 

Targets fixed and progress made during 2000-01 and 2001-02 

Population 1000+ Population 500-999 Population 250-499 

No. of No. No. No. of No. No. No. of 
Unconn- covered covered Unconn- covered covered Unconn-

ected in 2000- in 2001- acted in 2000- in 2001- acted 
Habitations 2001 2002 Habitations 2001 2002 Habitations 

3 4 5 6 7 8 9 

106 48 o 223 64 o 933 

65 o 11 123 3 37 346 

3491 56 856 3070 4 80 2224 

11547 322 o 7606 73 o 5822 

2635 o 324 6134 o 128 6839 

3 2 8 4 4 9 

401 12 159 2306 54 232 3052 

1 o o 2 o o 

236 16 65 866 54 147 2297 

840 25 o 984 26 o 1165 

2534 243 319 4427 150 117 6396 

275 40 o 256 21 o 603 

2224 29 148 2306 3 33 885 

2383 554 488 6819 98 97 17218 

224 49 o 841 16 o 2454 

28 12 15 151 25 35 336 

14 o 4 196 o 33 702 

37 3 17 114 3 6 124 

29 o 10 83 29 62 

3856 542 750 6786 379 273 7447 

90 65 25 460 24 234 351 

3088 341 619 6695 o o 5299 

17 o 9 138 o 4 175 

No. 
covered 
in 2000-

2001 

10 

27 

o 

6 

31 

o 

3 

o 

o 
131 

7 

137 

20 

o 

66 

15 

2S 

o 

31 

209 

o 
o 
o 

No. 
covered 
In 2001-

2002 

11 

o 

60 

17 

o 
67 

6 

o 

98 

o 
62 

o 
o 

85 

o 

14 

29 

7 

3 

172 

6 

o 

9 
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2 3 4 5 

24. Tamil Nadu 768 339 84 

25. Tripura 203 26 18 

26. Uttar Pradesh 12114 2956 981 

27. Uttaranchal * 100 0 

28. West 8engal 11478 422 722 

'Project Proposals lor theae States are under consideration. 

Job Oriented Cour... In EducMlon Syatem 

*398. SHRI P.O. ELANGOVAN: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Govemment have any new policy to 
introduce job-oriented Degree/Diploma Courses in the 
education systems; 

(b) if so, the details thereof; 

(c) whether the Government have conducted any 
research on the outdated syllabus in various courses of 
Universities and Colleges; and 

(d) if so. the details thereof? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to 
(d) The overall aim of the Indian education system is to 
promote human development in all it aspects, material, 
phySIcal, mental, moral, aesthetic and spiritual. In the 
holistic sense of the term, therefore, education does not 
concern itself with job orientation only but goes much 
beyond that. However, conacious 0' the role of making 
the student a more productive individual in society, 
vocational education is beIng provided across the entire 
educational spectrum. At the schoo: level, this is being 
provided by having a vocational stream at the plus two 
stage. At the tertiary level, vocational subjects at the first 
degree level are being provided in a large number of 
college and universities. In technical education, vocational 
trainIng is being provided by polytechniCS including 
community polytechnics. 

6 7 8 9 10 11 

1345 409 217 1535 7S 47 

706 S6 32 1182 101 6S 

18584 392 33 16290 59 0 

S24 16 0 1439 5 0 

8837 69 0 5061 60 94 

Outside of the formal educational setup, vocational 
education is being provided by the Jan Shikshan Sansthan 
(JSS), National Open School and Indira Gandhi National 
Open University among others. The Ministry ~so gives 
grants to voluntary organizations for imparting vocational 
education. Vocational education on the Gandhian pattern 
is also being promoted through the National Council of 
Rural Institutes and some deemed universities. 

In the long term it would also be the endeavour of 
the education system to promote creation of jobs by 
nurturing in students a sense of enterpreneurship. 

National Equity Fund 

*399. SHRI SURESH RAMRAO JADHAV: Will the 
Minister of DISINVESTMENT be pleased to state: 

(a) whether the Government propose to set up a 
National Equity Fund from the proceeds and disinvestment 
of PSUs; 

(b) if so, the details thereof alongwith the purpose 
for which the Fund is likely to be used; and 

(c) the time by which its use is likely to start? 

THE MINISTER OF DISINVESTMENT AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI ARUN SHOURIE): (a) The proposal to 
set up a Fund with the proceeds from disinvestment hu 
been raised from time to time. Disinvestment Commission 
also recommended setting up of a Disinvestment Fund. 
This issue has also .been examined and the curren1 
thinking of the Govern t '. . men IS not In favour of setting up 
such an exclusive Fund. 
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(b) and (c) The disinvestment proceeds are deposited 
in the Consolidated Fund of India (CFI) like any other 
receipt of the Government of India. The expenditure out 
of the CFI include outlays for restructuring of public sector 
enterprises, social sectors like education, health and family 
welfare etc. As mentioned by the Finance Minister in his 
budget speech for the year 2001-2002, out of the 
estimated receipt of Rs. 12,000 crore from disinvestment 
during 2001-2002, an amount of Rs. 7,000 crore will be 
used for providing restructuring assistance to PSUs, safety 
net to workers and reduction of debt burden. Contingent 
upon realisation of the anticipated receipt of Rs. 12,000 
crore, a sum of Rs. 5,000 crore will be used to provide 
additional budgetary support for the Plan primarily in the 
social and infrastructure sectors. 

It may be noted that total annual expenditure in these 
areas (social & infrastructure sectors, restructuring of 
PSUs etc.) every year has been much more than the 
receipts from disinvestment in those years. 

Drop-Out under DPEPs 

*400. SHRI BHAN SINGH BHAURA: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

States 

1998-99/1999-2000 

II III 

Assam * 25.4 145 7.9 

Karnataka * 4.2 3.1 5.6 

Kerala * 0.9 05 0.5 

West Bengal * 8.1 7.2 5.0 

Bihar 23.1 15.7 16.4 

Gujarat 4.6 4.6 5.1 

Haryana 6.3 5.6 4.9 

Himachal Pradesh 1.7 3.3 2.2 

Madhya Pradesh 5.9 05 9.3 

Maharashtra 5.4 3.9 4.6 

Orissa 6.3 6.9 95 

Tamil Nadu 6.4 4.1 2.6 

Uttar Pradesh 12.7 11.3 12.8 

*In lhasa satas primary schooling II upto Clau-IV. 

(a) whether there are a large number ot drop-outs 
every year in various District Primary Education 
Programmes (DPEPs); 

(b) if so, the percentage of drop-outs during the last 
three years, State-wise; and 

(c) the measures taken by the Govemment to remedy 
the situation? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) and 
(b) Under the District Primary Education Programme 
(DPEP) a study of drop-outs In 13 States for 131 districts 
using data of two consecutive years 1998-99/1999-2000 
and another study tor 102 districts using data of two 
consecutive years for 1999-2000/2000-2001 has been 
carried out adopting the reconstructed cohort method. 
According to these studies the drop-out rate state-wise, 
class-wise Is as tollows: 

Class 

1999-200012000-2001 

IV II III IV 

37.6 11.2 13.9 

5.7 4.6 7.4 

05 05 05 

13.1 7.2 8.0 

13.9 14.3 11.6 13.8 125 

7.3 55 5.0 6.3 55 

05 5.4 7.3 9.7 4.5 

2.0 0.7 3.2 2.4 2.8 

05 8.6 2.0 10.9 3.7 

7.3 71) 4.3 5.0 9.8 

9.7 31) 9.1 12.0 10.8 

3.6 4.8 1.1 0.8 2.2 

9.2 161) 9.7 16.6 131) 
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(c) Various approaches have been adopted to reduce 
the drop-out rate based on reasons for dropping-out as 
identified in various surveys. Some of these steps are:-

(i) Monitoring attendance by the community. 

(ii) Microplanning and household surveys to identify 
the drop-outs. 

(iii) Organising retention drives. 

(iv) Improving quality of t':i8ching to retain children 
in school. 

(v) Organisation bridge courses/back to school 
camps etc. to bring the drop-out children back. 

{T rans/ation] 

SCiST T.acher. In KV. and NV. 

4216. SHRI RATTAN LAL KATARIA: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the number ot posts of teachers in Kendriya 
Vidyalayas and Navodaya Vidyalayas; 

(b) the number ot posts against which teachers 
belonging to Scheduled Castes are placed; 

(C) the reasons tor not providing sufficient number of 
SC/ST teachers in these schools; and 

(d) the steps taken by the Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) and (b) The details of the total number of 
posts of teachers and the number of SC teachers 
appointed against them in KVS and NVS are given in 
the statement. 

(c) Due to non-availability ot suitable candidates 
belonging to ST category some ot the posts of the 
teachers are vacant. 

(d) NVS have taken up recruitment drive for 
appointment ot SC/ST teachers. KVS have also initiated 
action tor tilling up ot the teaching posts including those 
for SCIST. 

Stlltement 

The details ot the total number of posts of teachers 
and the number of SC teachers appointed against them 
in KVS and NVS. 

Total no. of 
Sanctioned 
Posts 

31987 

Total no. of 
Sanctioned 
Posts 

8168 

Kendriya Vldya/aya Sangathan 

No. of 
existing SC 

Teachers 

3161 

No. of offers 
Issued 

Navodaya Vidya/aya Samiti 

No. of 
existing SC 

Teachers 

1380 

No. of offers 
Issued 

168 

'KVS has issued advertisement tor recruitment. 

{Eng/ish] 

Licence for Medicine Dealers 

4217. SHRI SULTAN SALAHUDDIN OWAISI: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state: 

(a) whether it is a fact that Section 18 of the Drugs 
and Cosmetics Act, 1940 require every dealer to take a 
licence of distribution, stocking and ~Ie of drugs; 

(b) if so, the details thereof; 

(C) whether the Government propose to amend the 
Drugs and Cosmetics Act to the effect that drugs are to 
be supplied to the consumers only through the licensed 
retail pharmacists; 

(d) if so, the details thereof; and 

(e) if not. the other steps likely to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA 
MOOKHERJEE): (a) Yes, Sir. 

. (b) Licences for sale of drugs are granted under 
different categories, I.e., whole sale license in form 20-B 
and 21-B, licence for retail sale of drug in Form 20 & 
21, restricted licence for sale of drugs under form 20.A 
and 21 -A & for the sale of Homeopathy drugs in form 
20-0. ~ 20-E. The requirement for grant of licence and 
condition of sale licence has been prescribed under part 
6 and 6(a) of the Drugs & Cosmetics Rules. 

(c) to (e) There is 1"10 proposal before the Govemment 
to effect that drugs are to be supplied to the consumer 
only through licensed retail pharmacist. 
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PoHcy Planning Group for Deihl Police 

4218. SHRIMATI PRENEET KAUR: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether a Policy Planning group has been set 
up in his Ministry to study the financial set-up of Delhi 
Po~ce; 

(b) if so, the details thereof; 

(c) whether the Group has submitted its report; and 

(d) if so, the main recommendations/suggestions 
made by the Group? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) 
and (b) Yes, Sir. A Policy Planning Group was constituted 
to recommend measures to strengthen the financial set 
up of Delhi Police and some other Central Police 
Organizations. 

(c) and (d) Yes, Sir. The main recommendations with 
regard to Delhi Police relate to delegation of enhanced 
financial powers of the Commissioner of Police, Delhi 
and other senior functionaries of Delhi Police, and 
strengthening of the accounting and audit set up in Delhi 
Police. 

Passing on Information by Journalists to 
Underworld Don Chhota Shakeel 

4219. SHRI RAM MOHAN GADDE: 
SHRI SHIVAJI MANE: 
SHRI M.V.V.S. MURTHI: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether certain journalists on the crime beat have 
reportedly been passing on information to underworld done 
Chhota Shakeel; 

(b) if so, the details in this regard; 

(c) whether any inquiry has been conducted into the 
matter; 

(d) if so, the outcome thereof; and 

(e) the further steps taken by the Government in this 
connection? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) 

and (b) 'Police' and 'Public Order' are State subjects as 
per the Constitution of India. As such registration, 
investigation, detection and prevention of crime is primarily 
the responsibility of the State Governments. No such case 
has come to the notice of the InteUlgence Bureau, the 
Central Bureau of Investigation and the Delhi Police. At 
p,resent the Mumbai Police is not investigating any case 
involving underworld links of journalists. 

(c) to (e) Does not arise. 

[Translation] 

ReiN" 0' Fund. by State Government. 
to Local Bodl •• 

4220. SHRI JAI PRAKASH: Will the Minister of 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
be pleased to state: 

(a) whether the Union Government have received 
any complaints that the State Governments are creating 
hurdles in releasing the funds to the local bodies; 

(b) if so, whethflr the Union Government propose to 
directly allocate the funds to local bodies to tackle the 
situation; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATIATREYA): (a) No, Sir. 

(b) to (d) As per Entry 5 of the List II-State list of 
the Seventh Schedule of the Constitution, 'Local 
Government, that is to say, the Constitution and powers 
of municipal corporations, improvement trusts, district 
boards, mining settlement authorities and other local 
authorities for the purpose of local self-government or 
village administration' is a State subject In view of this, 
there is no proposal to allocate the funds to the local 
bodies directly for the scheme being implemented by the 
Ministry of Urban Development and Poverty Alleviation. 

[English] 

Road. In Daman and Diu 

4221. SHRI DAHYABHAI VALLABHBHAI PATEL: Will 
the Minister of RURAL DEVELOPMENT be pleased to 
state: 

(a) whether the PWD roads in Daman and Diu needs 
more repair and maintenance as compared to the roads 
maintained by the District Panchayats; 
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(b) if 80, the steps taken by the Government in this 
regard; 

(c) whether the Government propose to evolve a 
formula for allotment of funds to PWD and District 
Panchayats in the ratio of the length of the roads 
maintained by them respectively; 

(d) if so, the details in this regard; and 

(e) if not, the reasons therefor? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
M. VENKAIAH NAIDU): (a) to (e) The Union Territory 
Administration of Daman and Diu have reported that the 
PWD roads in the Union Territory do not need more 
repaIr and maintenance as compared to the roads 
maintained by the District Panchayats and funds are 
allocated for maintenance of all categories of roads en 
the need and availability of funds. 

[T rans/ation] 

Committe. Regarding Change of Cadre 

4222. SHRI RAJO SINGH: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether a Committee has been constituted for 
receiving representation about the problems being faced 
by the officers of All India Service and State Cadre in 
respect of allotment in State Cadre after creation of 
Jharkhand from the State of Bihar; 

(b) if so, the total number of representations received 
by the said Committee; and 

(c) the time by which the State Police administration 
is likely to be inter-changed between these two States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI I.D. SWAMI): (a) Two 
Committees have been constltut~e to examine cases 
arising out of allocation of All India Service officers to 
Bihar and Jharkhand and the other to draw up the 
tentative allocation list of State Service Personnel for both 
Successor States of Bihar and Jharkhand and to consider 
representations made by State Service Personnel. 

(b) Twenty-two representations from IPS officers, 17 
representations from IFS officers and 51 representations 
from lAS officers of the erstwhile cadre of Bihar were 
received. The tentative list of State Service Personnel of 
Bihar and Jharkhand has not yet been notified. 
Representations will follow only after the list is notified. 

However, the Committee has received 
representations against the provisional allocation 
issued by the Central Government. 

some 
orders 

(c) No timeframe can be specified for final allocation 
of State Service Personnel including State Police Services. 

[English] 

Disinvestment of Centaur Hotel 

4223. SHRI S.D.N.R. WADIYAR: Will the Minister of 
DISINVESTMENT be pleased to state: 

(a) whether the Centaur Hotel at Mumbai and Delhi 
are proposed to be disinvested; and 

(b) if so, the complete details in this regard? 

THE MINISTER OF DISINVESTMENT AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI ARUN SHOURIE): (a) and (b) It has 
been decided to disinvest the individual businesses of 
Hotel Corporation of India Ltd., including Centaur Hotel 
Airport Mumbai, Centaur Hotel Juhu Beach Mumbai and 
Centaur Hotel Airport Delhi (including Chefair Delhi) on a 
slump sale basis, i.e., as a going concern. Following the 
due process, bids were invited dul'lng November 2001 
for these properties. The bid in respect of Centaur Hotel 
Juhu Beach Mumbai received from MIs Tulip Hospitality 
Services Pvt. Ltd., a subsidiary of Tulip Star Hotels Ltd., 
for Rs. 153 crore has been accepted by the Government. 
The bids for the Centaur Airport Hotels in Mumbai and 
Delhi were rejected as they were below the respective 
reserve prices that had been determined. 

Counting of Pa.t Service of Teacher. In 
K. V. Sangathan 

4224. SHRI SONTOSH MOHAN DEV: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the details of the policy followed by Kendriya 
Vidyalaya Sangathan in counting the past service of its 
teachors prior to their joining Kendriya VidyaJayas; 

(b) whether the service rendered by the teachers in 
recognised schools which are gatting grants-in-aid from 
the State Govemment etc. IS also counted for the purpose 
of pension etc.; 

(c) the details of the cases pending for counting of 
past service rendered by teachers from Chandigam region; 

(d) the reasons for such a long pendency; and 
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(e) the time by which these cases are likely to be 
cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) The instructions issued by the Government 
of India from time to time relating to counting of past 
services are followed by KVS. Fulfillment of various 
conditions such as applying through proper channel for 
employment in another department, exercising of option 
before the stipulated last date viz. 31.12.1990 for the 
existing teachers, discharging of pro-rata pensionary 
benefits by the previous department(s) are essential in 
this aspect. 

(b) No, Sir. 

(c) to (e) The cases of 02 Post Graduate Teachers 
and 01 Trained Graduate Teacher have been taken up 
with the concerned offices teachers for obtaining some 
more essential particulars, on receipt of which the cases 
will be further examined for finalisation. 

Scheme. for Welfare of Tribal. 

4225. SHRI J.S. BRAR: Will the Minister of TRIBAL 
AFFAIRS be pleased to state: 

(a) the total expenditure incurred on salaries, TA and 
DA in his Ministry and Central Schemes for tribals, 
separately during 1999-2000 and 2000-2001; and 

(b) the details.of ongoing central schemes for tribals, 
their date of completion and budgeted expenditure? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
DRAM): (a) The Ministry of Tribal Affairs came into 
existence as a separate entity from the Ministry of Social 
Justice and Empowerment during October, 1999 and 
operated under the combined budget of the erstwhile 
Ministry. No separate account of expenditure of TAlDA, 
salaries, etc. is, therefore, available for the year 1999-
2000. However, the expenditure incurred on salaries, TAl 
DA in this Ministry during 2000-2001 is as under: 

S.No. Year 

1. 

2. 

1999-2000 

2000-2001 

Expenditure (Rs. in crore) 

TAIDA Salaries 

016 1.21 

Central 
Schemes 

559.72 

715.07 

(b) A statement of ongoing central schemes for tribals 
in this Ministry is endosed. The schemel are continuing 
in nature. 

S. Name of the Scheme/Item 
No. 

2 

1 . Special Central Assistance to 
Tribal Sub Plan 

2. Article 275(1) 

3. Post-Matric Scholarship 

4. Girls Hostel for STs 

5. Boys Hostels for STs 

6. Supporting project of All-India or 
inter-State nature 

7. Price Support to TRIFED 

8. Research & Training 

9. Educational Complex in low literacy 
pockets 

10. Vocational Training in Tribal Areas 

11. Grant-in-aid to State Tribal 
Development Coop. Corps. 

12. Assistance to Voluntary 
Organisations 

13. Grain Banks scheme 

14. Development of Primitive Tribal 
Group 

15. Coaching and Allied 

16. Book Bank 

17. Upgradation of Merit 

18. National lnalt. of Tribal Affairs 

19. Ashram Schools in Tribal Sub 
Plan Areas 

20. Lumpsum provision for North East 

21. Information & Masa Media 

22. Special Incentive to NGOs 

(Rs. in crores) 

B.E. 
2001-02 

3 

500.00 

300.00 

63.00 

10.50 

10.00 

0.50 

4.00 

350 

7.00 

11.00 

12.00 

27.00 

2.00 

14.50 

1.20 

0.80 

0.30 

3.50 

1250 

24.00 

150 

OAO 
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23 

24. 

25. 

26. 

2 3 

Exchange of visits by Tribal 
Communities/delegates to vanous 
tribal areas and Non-tribal areas 0.20 

State Tribal Finance Dev. Corp. 2.00 

Investment in TRIFED 1.00 

National ST Finance & Development 
Corporation 27.00 

Total 1040.00 

Payment to the Succe.sor. of Employ... on 
Claims 

4226. DR. SANJAY PASWAN: Will the Minister of 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
be pleased to state: 

(a) whether in case of an employee who is not 
traceable for the last seven years and subsequently 
declared dead by the component authority all his dues 
are paid to his successor on claim; 

(b) if so, the number of such cases pending even 
atter a lapse of two years after raiSing the claim in New 
Delhi zone-III, CPWD; 

(c) the time-limit fixed to settle such cases normally; 
and 

(d) the action the Government propose to take to 
settle all such pending cases immediately? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATIATREYA): (a) Yes, Sir. 

(b) to (d) Only two such cases are pending due to 
the required documents not having been furnished by 
the claimants. 

Site given by DDA to Government of Deihl 

4227. SHRI BASU DEB ACHARIA: Will the Minister 
of URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be pleased to state' 

(a) whether DDA has given the site meant for Vasant 
Kunl's community centre, including local shops and hawker 
space, to Delhi Government to build Its cyber centre; 
and 

(b) the alternative scheme prepared/proposed to be 
prepared for accommodating 500 local need shops and 
110 hawkers envisaged in the statutory Master Plan and 
already existing unauthorisedly and brought to DDA's 
attention by c~izens? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA): (a) No, Sir. 

(b) The Delhi Development Authority has reported 
that it has planned a local and convenient shopping centre 
in Vasant Kunj, in which spaces for 62 units have been 
provided for information sector i.e. Stall/Platform for fruits 
& vegetable and repair shops. 

Irregularities In Allotment of Houses In Dwarka 

4228. SHRI RAMJEE MANJHI: Will the Minister of 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
be pleased to state: 

(a) whether some irregularities relating to allotment 
of 104 houses in Sector 19, Dwarka, to Naval 
Draughtsmen Association has come to light; 

(b) whether all those houses have since been sold 
off to builders and there is no rec9rd of their original 
allottees in the DDA; 

(c) whether the CBI has registered an FIR in 
connection with the said allotment; 

(d) if so, the details thereof; 

(e) whether the CBI has made any headway in its 
investigation; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA): (a) The Delhi 
Development AuthOrity has reported that a decision was 
taken to allot flats of Expandable Housing Scheme (EHS) 
to the All India Naval Draughtsmen Association by treating 
It as a Government Organisation since it consists of 
Government (Navy) employees only. This Association is 
registered under the Societies Registration Act XXI of 
1860. Accordingly, 104 EHS Type 'A' & '8' Flats in 
Dwarka and Nasirpur were allotted to the Association. 

While issuing the Demand-cum-Allotment letter in the 
name of the ASSOCiation, following two mistakes had crept 
In: 

(i) Since the ASSOCiation had been allotted flats by 
treating it as a Government Organisation, the 
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rebate, which was not admissible to the 
Association as per Authority Resolution No. 1051 
96, was allowed. 

(ii) Conversion charges, which should have been 
included in the total disposal cost of the flats, 
were not taken. 

When the above two mistakes came to the notice of 
DDA, revised Demand-cum-Allotment letters have been 
sent to the Association later on after rectifying the 
mistakes. 

(b) The DDA have reported that they do not have 
any information . as to whether or not the Members of the 
Association sold off the flats to the builders. However, 
the DDA has got a complete list of 104 original members 
of the Association, which was submitted by the office-
bearers of the Association. 

(c) No, Sir. 

(d) to (f) Question does not arise. 

NRI and aCB Investment 

4229. SHRI GUNiPATi RAMAIAH: Will the Minister 
of DISINVESTMENT be pleased to state: 

(a) whether it is a fact that NAIIOCB investment is 
being treated as foreigner investment in the case of Air 
India while it is being treated at par with resident Indian 
investment in Indian Airlines and in other industries; and 

(b) if so, the details thereof and the reasons therefor? 

THE MINISTER OF DISINVESTMENT AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI ARUN SHOURIE): (a) and (b) The 
investment by NRlslOCBs in the case of Indian Airlines 
has been set out in keeping with the Foreign Direct 
Investment (FDi) policy for domestic airlines sector, which 
is as under: 

"(i) FDi upto 40% permitted subject to no direct or 
indirect equity. 

(ii) 100% investment by NRlslOCBs. 

(iii) The automatic route is not available." 

There is no corresponding FDiU policy with respect 
to foreign investment in non-domestic airline such as Air 
India. The decision of the Govemment to regard NAil 
OCB holdings as 'foreign holding' for the Air India 
disinvestment is a policy dadsion, which has been taken 
after due consideration of relevant factors, including an 

analysis of earlier precedents in the insurance and telecom 
sector(s). 

BT Cotton Seed. 

4230. SHAI SAIDUZZAMA: Will the Minister of 
SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether Department of Biotechnology Is 
responsible for control of release of BT Cotton seeds 
etc.; 

(b) whether it is correct that it has failed in ensuring 
the BT Cotton seeds release which has been grown 
extensively in Gujarat etc., as reported in the Times of 
Indis dated 9.11.2001; 

(c) if so, the reasons therefor; and 

(d) the action taken by the Government to fix 
responsibility in the matter? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCiENCE AND TECHNOLOGY (SHAI BACHI 
SINGH RAWAT 'BACHDA'): (a) No Sir, the Department 
of Biotechnology (DBT) is only a recommendatory body 
through its Review Committee on Genetic Manipulation 
(RCGM) under the Rules-1989 Issued by the Ministry of 
Environment & Forests on "Manufacture, Use, Import, 
Export and Storage of Hazardous Microorganisms, 
Genetically Engineered Organisms or Cells' of 
Environment (Protection) Act (EPA), 1986. The RCGM 
examines bio safety issues while conducting the research 
and developmental work on Genellcally Modified 
OrganiSms (GMOs) and products thereof. The Genetic 
Engineering Approval Committee (GEAC) set up in the 
Ministry of Environment & Forests under Rules-1989, is 
responsible for approvals for large scale field trails and 
commercial release of GMOs. 

(b) to (d) MIs. Navbharat Seeds Pvt. Ltd., Ahmedabad 
had marketed transgenic Bt cotton seeds in Gujarat 
without any biosafety assessment by the ACGM and 
without obtaining the approval from the GEAC. The 
Government has lodged a complaint against 
MIs. Navbharat Seeds Pvt. Ltd., Ahmedabad in the 
MetropOlitan Magistrate Court in Ahmedabad on 
12.11.2001 for penal action for violating the EPA, 1986. 

Amendment In CRPC 

4231. DR. MANDA JAGANNATH: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the Government propose to amend 
criminal procedure code on the basis of recommendations 
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made by the Law Commission and the National Police 
Commission; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) and (b) On 
the basis of the recommendations of the Law Commission 
of India, the National Police Commission. the observations 
of courts and suggestions received from State 
Governments and others, the Code of Criminal Procflldure 
(Amendment) Bill. 1994 containing 49 clauses and 
proposing amendment to various provisions of the Code 
of Criminal Procedure, 1973 and the Indian Penal Code, 
1860 was introduced in the Rajya Sabha on May 09, 
1994. The Parliamentary Standing Committee on Home 
Affairs which considered the Amendment Bill. 1994 has 
suggested changes to 17 clauses. The Government 
proposes to accept all the suggestions of the Committee 
except in respect of one clause. 

In the meantime, Government has set up a 
Committee under the Chairmanship of Justice V.S. 
Malimath to consider measures to revamp the Criminal 
Justice System. The Committee has comprehensive terms 
of reference which include examination of procedural and 
penal laws. Therefore. it has been decided to await the 
recommendations of the Justice Mallmath Committee and 
take a holistic view on amendments to the code of 
Criminal Procedure. 1973. 

World Bank Report on Utilisation of Rural 
Development Funds 

4232. SHRI PRAKASH V. PATIL: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) whether according to Rural Finance Report. World 
Bank. 1998. Integrated Rural Development Funds had 
gone to Non-poor; 

(b) if so, the details thereof and the reaction of the 
Govemment thereto; 

(c) whether the Government have investigated into 
this matter; 

(d) if so, the outcome thereof; and 

(e) the steps taken or being taken by the Government 
in this regard? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
M. VENKAIAH NAIDU): (a) to (e) Information is being 
collected and will be laid on the Table of the House. 

Mld-Day Me.1 Scheme 

4233. SHRI KODIKUNNIL SURESH: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government have received requests 
from some State Governments for additional allocation of 
foodgrains under Mid-day meal scheme during the current 
year; 

(b) if so, the details thereof as on date, State-wise; 
and 

(c) the details of the allocation made, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) and (b) Allocation of foodgrains is done on 
the basis of enrolment data supplied by States/UTs of 
children studying in classes I-V in Government, Local 
Body and Government Aided Schools. Additional allocation 
was made in respect of Maharashtra, Madhya Pradesh 
and Delhi during the current year on the basis of revised 
enrolment data furnished by them. 

(c) The State-wise allotment made during the current 
year is given in the statement enclosed. 

Statement 

(Qty. in QUintals) 
S.No. Name of States/UTa Allocation of Foodgrains for the year 2001-2002 

Wheat Rice Total 
2 3 4 5 

1. Andhra Pradesh 0.00 2327536.20 2327536.20 

43050.00 43050.00 
2. Arunachal Pradesh 0.00 

3. Assam 0.00 917166.30 917166.30 



85 Written AnsW91S AGRAHAYANA 27. 1923 (Sag) to Questions 86 

2 3 4 5 

4. Bihar 1706533.20 469230.90 2175764.10 

5. Goa 0.00 24085.20 24085.20 

6. Gujarat 43709535 43709535 874190.70 

7. Haryana 242481.95 242481.94 484963.89 

8. Himachal Pradesh 0.00 200581.20 200581.20 

9. Jammu & Kashmir 0.00 214977 .60 214977 .60 

10. Kamataka 356998A9 1204475.21 1561473.70 

11. Kerala 0.00 466936.00 466936.00 

12. Madhya Pradesh 1462571.16 44354450 1906115.66 

13. Maharashtra 0.00 2937570.29 2937570.29 

14. Manipur 0.00 83894.40 83894AO 

15. Meghalaya 0.00 125733.60 125733.60 

16. Mizoram 0.00 29471.70 29471.70 

17. Nagaland 0.00 47899.20 47899.20 

18. Orissa 0.00 992219.20 99221920 

19. Punjab 497925.00 0.00 497925.00 

20. Rajasthan 1866498.90 0.00 1866498.90 

21. Sikkim 0.00 24201.00 24201.00 

22. Tamil Nadu 0.00 1160108.60 1160108.60 

23. Tripura 0.00 142396.50 142396.50 

24. Uttar Pradesh 3138704.40 1612619.70 4751324.10 

25. West Bengal 0.00 2874425.70 2874425.70 

26. A & N Islands 0.00 11538.30 1153830 

27. Chandigarh 5598.60 0.00 5598.60 

28. D&N Haveli 0.00 7639.14 7639.14 

29. Daman & Diu 0.00 4524.58 452458 

30. Delhi 202106.60 0.00 202106.60 

31. lakshadweep 

32. Pondicherry 0.00 12469.80 12469.80 
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2 3 

New/y Created States; 

33. Jharkhand 54314.70 

34. Uttaranchal 17241.00 

35. Chhattiagarh 0.00 

India 9988069.35 

Decontrol of Fertilizer Indu.try 

4234. DR. RAM CHANDRA DOME: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Government propose to decontrol 
fertilizer industry in toto during the next six years; and 

(b) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA 
MOOKHERJEE): (a) and (b) In keeping with the policy of 
economic llberalisatlon and reforms, all other varieties of 
fertilizers except urea have already been freed from price, 
movement and distribution control. The Government 
intends moving towards a deregulated regime in all the 
three types of fertilizers, that is, nitrogen, phosphatic and 
potassic, after taking into account its fiscal capacity on 
the one hand and making available fertilizers to the 
farmers at a reasonable price on the other. It is proposed 
to translate the intention of the Government into a 
concrete action plan by formulating a long term policy for 
the fertilizer sector which would include, inter-alia, the 
Government's decisions on the recommendations made 
by the High Powered Fertilizer Policy Review Committee 
and Expenditure Reforms Commission, which are under 
examination. 

Cour ... In liT 

4234. SHRI PRAHLAD SINGH PATEL: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the details of courses offered in Indian Institute 
of Technology in the country; 

(b) the number of seats sanctioned in each course; 

(c) whether the number of seats In these courses 
have been increased during the last year; and 

(d) if so, the details thereof? 

4 5 

571356.60 625671.30 

192128.00 209369.00 

815326.40 815327.40 

18636684 .11 28624753.46 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) to (d) The information is being collected. 

{T rans/ation] 

Community aa.ed Water Re.ources Development 
Project In RaJa.than 

4236. SHRI RAGHUVIR SINGH KAUSHAL: Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a) whether the Government of Rajasthan has sent 
any community based water resources development 
project under Swamjayanti Gram Swarozgar Yojana for 
approval; 

(b) if so, the details thereof; 

(c) the reaction of the Government thereto; and 

(d) the time by which it is likely to be accorded 
approval? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
M. VENKAIAH NAIOU): (a) to (d) The Govemment of 
Rajasthan have submitted the following five water 
resources development projects so far to the Ministry of 
Rural Development for approval under the Special Projects 
component of Swarnjayanti Gram Swarozgar Yojana 
(SGSY); 

(I) SpeCial Project for construction of Water 
Harvesting Structures (Anicuts) in District 
Dholpur; 

(ii) S . peelal Project for Community Managed Water 
Resources Development Project in Oag Block 
of Jhalawar District; 

(iii) Special Project of SGSY for Water Resources 
Development, Baran District. 
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(iv) Special Project for the Community Managed 
Water and Soil Conservation & optimum 
utilisation of water resources in Chanda Ka 
Talav, Block Talera, District Bundl; and 

(v) Special Project under Swarnjayanti Gram 
Swarozgar Yojana in the selected area of Forest 
Division, Tonk. 

Out of these, projects at SI. No. (i) to (iii) have 
already been approved. The remaining Projects will be 
placed before the Project Screening Committee in its next 
meeting. 

Non-Compliance of Rules by Group Houllng 
Societies 

4237. SHRI JAGDAMBI PRASAD YADAV: Will the 
Minister of URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be pleased to state: 

(a) whether there is any provision for taking action 
against the group housing societies for non-compliance 
of rules, not giving allotment letters to allotees in time 
and alloting incomplete houses; 

(b) if so, the details thereof; 

(c) the number of such Group Housing Societies in 
Delhi which have taken more than 10 years to complete 
construction work atter the allotment of land; 

(d) whether the Government are aware of any such 
societies which have not given possession letters even 
after lapse of one year since the draws for the houses 
were carried out in the presence of DDA representatives; 
and 

(e) if 80, the action being taken against such societies 
so that the allottees can be saved from the hardships 
being faced by them presently? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATIATREYA): (a) and (b) Yes, Sir. 
The Office of Registrar, Cooperative Societies, 
Government of NCT of Delhi has reported that if any 
Group Housing Cooperative Society is found violating the 
provisions of the Delhi Cooperative Societies Act, 1972 
and Rules 1973 then action can be initiated under section 
32 of the Delhi Cooperative Societies Act, 1972 to 
supercede the managing Committee of the Society after 
getting an inquiry conducted under section 54/55 of the 
said Act and the Rules framed thereunder. After the 
supercession, an Administrator is appointed to manage 
the affairs of the SOCiety for a period prescribed by the 

Registrar, which cannot be more than three years. 
However, the clearance of membership of the Society for 
holding draw of lots is done only after the issue of 'C' 
and 'D' Form by the concerned civic authorities and a 
certificate by the concerned Architect of the Society to 
ascertain the completion of 90% construction. The final 
allotment of flats to the members is done by the DDA. 

(c) As per the DDA's policy, the Group Housing 
Societies are required to complete the construct/on on 
the plot within a period of 5 years (2 years ... 3 years as 
grace period) from the date of taking over poss8Sslon 01 
the land. The default in construction beyond the stipulated 
period is regularized on payment of the composilion fee 
at the prescribed rates. There are 134 Societies, which 
have not yet completed the construction even after lapse 
of 10 years. 

(d) and (e) The information is being collected and 
will be laid on the Table of the Sabha. 

[Translation) 

IncreaM In UnauthorlMd Colonies 

4238. SHRI MANIKRAO HODLYA GAVIT: Will the 
Minister of URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be pleased to state: 

(a) whether there has been a sharp Increase In the 
number of unauthorised colonies in Delhi; 

(b) if so, the details thereof location-wise; 

(c) whether a number of colonies have come up 
during the last two years allegedly due to the connivance 
of DDA officials: and 

(d) if so, the details of the measures being taken by 
the Government to check the increase in unauthonsed 
colonies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA): (a) to (d) The 
information is being collected and will be laid on the 
Table of the Sabha. 

[English) 

Re ..... of Amount to HUDeO under the SHASU 
Component of NRY. 

4239. SHRI VILAS MUTIEMWAR: Will the Minister 
~ URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be pleased to state; 
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(8) whether an amount 01 Rs. 117.17 crore was 
r ...... d to HUDCO under the SHASU Component of 
Nehru Rojgar Yo,ans during 1989-96; 

(b) it so, whether a major part of the amount thus 
released remained unutillsed as a result of which the 
objective 01 providing assistance for housing and 
upgradation to economically weaker sections of urban 
population has adversely affected; and 

(c) it 80, the reasons lor not utilizing the entire 
amount released for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATIATREYA): (a) Yes, Sir. 

(b) and (c) It has been reported by HUDCO 
that 412 schemes were sanctioned with the project cost 
of Rs. 337.53 crores with HUDCO loan of Rs. 251.57 
crores along with Government of India subsidy of 
Rs. 49.20 crores for upgradation of 676985 
number of dwelling units. Out 01 the total sanctioned loan! 
subsidy agencies had drawn Rs. 181.84 crores 
loan and Rs. 41.67 crores subsidy Statement. As per 
progress report dated 11.12.2001. 428303 units are 
completed and 41003 units were under progress. The 
above progress is against release 01 72% of sanction 
loan & 85% 01 subsidy. 

The scheme has since been closed w.e.f. 30.11.1997. 

Statement 

Cumulative Data 

Slate 

Andaman & Nicobar 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Daman & Diu 

Delhi 

D & N Haveli 

Gujerst 

Goa 

Himach., Pradesh 

Haryana 

J & K 

Kam.taka 

Slalewise Status of Sheffer Upgradation (NRY) Schemes (Rs. in Lacs) 

No. of Project 
Schemes Cost 

2 3 

-1 20.75 

HUDCO Loan 

AI\oca- Sanction 
lion 

4 5 

76.07 15.75 

116 8029.83 5199.04 6058.81 

o 0.00 244.74 0.00 

8 872.52 800.02 638.74 

As on 10.12.2001 

No of. DUs Central Subsidy 

Allo- Sane- Alloca- Sane- Bala- Rele-
Loan 

Release 
cation tion tion tion nce ase 

6 7 8 9 10 11 12 

2220 500 15.82 3.00 o 2.50 7.87 

184668 168834 1202.91 1109.14 o 907.65 4452.02 

7117 o 50.96 0.00 o 0.00 0.00 

27070 21181 179.87 147.26 o 113.38 468.78 

9 2221.63 4539.60 1641.82 181843 48046 105151 361.28 o 20354 871.68 

o 0.00 115.72 0.00 4323 o 27.l9 0.00 0 0.00 0.00 

o 0.00 88.24 0.00 2688 o 18.63 0.00 0 0.00 0.00 

o 0.00 30.30 0.00 1347 o 8.06 0.00 0 0.00 0.00 

2.87 48.22 1.35 1490 45 10.19 0.45 o 0.45 1.35 

3 33.01 2408.55 21.46 87118 702 560.81 5.01 o 3.02 15.16 

o 0.00 89.15 0.00 3167 o 20.44 0.00 o 0.00 0.00 

13 45.44 342.64 34 .83 10617 1161 72.70 7.82 o 6.41 30.23 

3 453.76 69453 340.32 24823 11344 160.94 83.73 o 73.18 224.91 

'1 1305.73 481.67 1090.99 15768 14358 105.1~ 9237 o 58.61 292.26 
12 292.80 4330.99 138.12 6448 1004.28 54.10 154872 o 35.23 0.00 
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2 3 4 5 6 7 8 9 10 11 12 

Kerals 16 4303.65 1825.78 3206.88 66890 94784 427.14 74922 0 683A2 252326 

Lakshadweep 0 0.00 4.69 0.00 208 0 115 0.00 0 0.00 0.00 

Meghalaya 2 3859 155.19 2835 4883 941 33.05 554 0 1.74 8.85 

Maharashtra 15 1187.42 4962.96 770.61 172215 26600 1138.44 192.09 0 164.21 801.14 

Manipur 3 79.90 225.34 58.78 7015 1947 48.09 1358 0 533 11.70 

Madhya Pradesh 0 0.00 4438.30 0.00 160930 0 103438 0.00 0 0.00 0.00 

Mizoram 6 212.78 98.07 15450 3150 5150 21.15 30.90 0 30.90 102.00 

Nagaland 0 0.00 205.13 0.00 6408 0 43.70 0.00 0 0.00 0 

Orissa 10 653.64 132454 496.69 47007 13808 306.29 108.07 0 105.19 450.65 

Punjab 18 627.48 1131 A2 470.61 43202 15534 268.78 116.07 0 92.79 357.88 

Pondicherry 0 0.00 12155 0.00 4013 0 27.08 0.00 0 0.00 0.00 

Rajasthan 7 107.39 2591 J.7 68.95 93362 693 60252 4.15 0 0.00 0.00 

Sikkim 10950 124.38 99.50 3917 1000 26.50 6.00 O. 0.00 99.50 

Tamil Nadu 97 5543.16 5212.65 4344.74 187840 131317 121159 1018.78 0 987.69 4114.04 

Tripura 5 90.91 104.70 66A2 3445 2209 22.92 13.91 0 9.41 30A2 

Uttar Pradesh 35 5151.67 10877.42 3572J.6 394747 53158 2535.93 3f.9A5 0 257.82 1721.04 

West Bengal 24 2367.52 4209.67 1796.73 148347 57127 970.98 428.02 0 418.52 1698.51 

Total 412 33752.95 5710254 25117.19 2036500 676885 13209.00 4920.04 0 4157.19 1818350 

eltabllshment of Bodo National Cultural Complex- (c) if not, the reasons therefor? 
cum-Museum and Bodo Film StudlolWorklhop 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 

4240. SHRI SANSUMA KHUNGGUR ORAM): (a) No, Sir. 

BWISWMUTHIARY: Will the Minister of TRIBAL AFFAIRS (b) Does not arise. be pleased to state: 

(a) whether the Union Government have mooted out 
(c) Under the Centrally Sponsored Scheme of 

"Research and Training" grant is provided to Tribal 
any special policy to establish a Bodo National Cultural Research Institute (TRI) Guwahati, Assam on 50:50 basis 
Complex-cum-Museum and Bodo Film StudiolWor1tshop between Centre and State Government. One of the 
on the lines of Sankar Kolakshetra and 'Jyoti Chitraban', functions of TAl is to preserve the Tribal Culture. The 
Guwahati, as positive and pragmatic policy measures to Institute has a Tribal Museum as one of its wing. Ministry 
ensure the preservation, protection, development and of Culture also plays a vital role in the preservation of 
displaying the indigenous, rich and ancient Bodo culture, Tribal Culture. Ministry of Culture administratonJ a scheme 
their customs, traditions and ethnic identity; where under financial assistance is provided to voluntary 

organizations and individuals including TAl, Asum, 
(b) if 60, the details thereof and the action taken 80 engaged in the preservation and promotion of Tribal 

far in this direction; and Culture. 
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Parking Spece In Front of Parliament House 
Reception OffIce 

4241. SHRI ARUN KUMAR: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether it Is a fact that public parking is free of 
oharge on the Raisina Road in front of the Parliament 
House Reception Office; 

(b) If so, whether the said parking has been 
encroached upon by the Kendriya Bhandar; 

(c) if so, the steps taken to get the Bncroachment 
cleared to make more space for parking of vehicles by 
putting a No Parking Board; 

(d) whether the Kendriya Bhandar has become a 
security threat to the Parliament House where calls of 
planting bombs have been received in the recent past; 

(e) if so, whether the Govemment propose to remove 
the Kendriya Bhandar from its preaent site from security 
point of view; 

(f) if &0, the details thereof; and 

(g) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAiRS (SHRI CH. VIDYASAGAR RAO): (a) to 
(c) There is no free or paid parking on the Raislna Road 
In front of Parliament House Reception office. However, 
an open space in the campus of Kendriya Bhandar at 
Raislna Road is being utilised by the visitors and 
employees of Kendriya Bhandar for parking of their 
vehicles. A security-guard has also been deployed by 
the Kendrlya Bhandar to allow only genuine persons to 
utilise this space. 

(d) to (9) Two calls about planting of bomb of 
Kendriya Bhandar at Raislna Road were received by Delhi 
Police which were verified and found to be hoax. There 
Is no proposal under the consideration of the Govemment 
to shift Kendriya Bhandar from its present location. Delhi 
Police have, however, increased their vigil in the srea. 

[Translationl 

Encroechment on Pavements 0' New Deihl 

4242. DR. BAlIRAM: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether the shops and vending are not allowed 
on roada and pavements In New Deihl area as per the 
directives of the Supreme Court; 

(b) if so, the details thereof; 

(c) whether the Govemment are aware that common 
man is facing a lot of inconvenience in traffic owing to 
encroachment on roads and pavements in all the major 
markets and particularly around the Connaught Place area 
which has been taken place in connivance with the police 
and NDMC; and 

(d) if &0, the details of the corrective steps being 
taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) 
and (b) The Supreme Court of India held in the case of 
Sodan Singh Vs. NDMC that the municipality has full 
authority to permit hawkers and squatters on the sidewalks 
wherever it s practicable and convenient, but a citizen 
cannot have a right to occupy a place on paveme"lt where 
he can squat and engage in trading business. 

(c) and (d) The sites on the streets and markets in 
the NDMC area were identified by Chaturvedi Committee 
appointed by the Supreme Court of India. These sites 
were allotted to nearly 760 squatters whose claims were 
verified by another Committee appOinted by the Supreme 
Court. 

The New Delhi Municipal Council conducts daily 
raids to remove unauthorised construction in its area. 
During the year 2001, (upto November, 2001) 18,287 
encroachments were removed. 

[English} 

Haraaament to Motel Promoting Entrepreneur. 
by DDA 

4243. SHRI KISHAN SINGH SANGWAN: Will the 
Minister of URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be pleased to state: 

(a) whether it is a fact that DDA are harassing and 
punishing such Motel promoting entrepreneurs, who got 
their application cleared under Building bye laws clause 
No. 6.7.4 DDA Building bye laws, 1983; 

(b) if so, whether the Government have taken a 
decision to serve notices; and 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATIATREYA): (a) No, Sir. No building 
plans of motels has been sanctioned by DDA in its 
development area. 

(b) and (c) Question does not arise. 
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Grants for Multi-Campus Establishments 

4244. PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the University Grants Commission has 
given any assistance to any University during 2000-2001 
and the current year for any Multi-Campus establishment; 

(b) whether University Grants Commission has in 
principle agreed to finance the setting up of more than 
one campus in any University; 

(c) if so, the guidelines issued by the UGC on the 
formation of Multi-Campus universities in the country; 

(d) whether any such proposals are pending before 
the UGC at present; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) to (e) The information is being collected 
and will be laid on the Table of the House. 

Arrears of DDA Lease Amount against 011 PSUs, 

4245. DR. RAMESH CHAND TOWAR: Will the 
Minister of URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be pleased to state: 

(a) whether the Oil Public Sector Undertakings have 
not paid the arrears of lease amount of DDA for the 
Petrol Pump sites belonging to DDA ownership and have 
raised huge construction without getting approvaVsanction 
of plans and rented out such buildings partially to such 
companies which have started using for the purposes 
other than fuel filling; 

(b) if so. whether it is permitted in bye-laws; 

(c) if so, the details thereof; 

(d) whether the Department propose to charge 
penalties/commercial rates; and 

(e) if not, the reasons therefor and the action 
proposed to be taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA): (a) to (c) The 
information is being collected and will be laid on the 
T able of the Sabha. 

{Translation} 

Inveatment In HRD Projects In M.tleraahtre 

4246. SHRI NAMDEO HARBAJI DIWATHE: 
SHRI SUKDEO PASWAN: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be ple8$ed to state: 

(a) the number of technical institutiona operating in 
Maharashtra; 

(b) the detalla of investment made under Human 
Resource Development during the last three years In the 
State, project-wise; and 

(e) the steps proposed to be taken by the 
Govemment to encourage Human Resource Development 
in the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) As per the information fumished by the All 
India Council for Technical Education (AICTE). there are 
638 approved technical institutions in the State of 
Maharashtra. 

(b) and (c) No regular financial assistance is provided 
by the Ministry to promote technical education in the 
State. State Governments are ordinarily required to make 
provisions for promotion of technical education in their 
budget. However, the Ministry occasionally provides 
financial assistance to the States for specific purposes, 
such as Central assistance to State Governments for 
implementation of revision of scales of pay of teachers in 
degree level technical institutions in the States. In addition, 
AICTE operates various schemes such as Modemisation 
and Removal of Obsolescence (MODROB), Research & 
Development (R&D), Thrust Areas In Technical Education, 
etc. under which financial assistance are provided to 
technical institutions in the State. 

[English] 

Identification of Selamlc Zonn 

4247. SHRI Y.V. RAO: Will the Mimster of SCIENCE 
AND TECHNOLOGY be pleased to state: 

(a) whether it is a fact that Indo-French task forces 
are likely to identify seismic Zones; 

(b) If 80, the manner In which this is Iikefy 
to be different from the CUfTent identified Seismic Zones; 
and 
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(c) the manner in which new exercise 18 likely to 
help our disaster management? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI 
SINGH RAWAT 'BACHDA'): (a) to (C) Sir, there Is no 
proposal to identify seismic zones under Indo-French 
collaboration programme. The seismic zoning map of India 
is published by Bureau of Indian Standards and 
periodically updated incorporating inputs from various 
Indian agencies. The revision process for the latest map 
published in 1986 has commenced Discussions have been 
initiated between India and France as a part of Indo-
French S&T Cooperation Agreement for undertaking 
specific collaborative research projects in the area of 
natural disaster mitigation, including earthquakes. 

Loaa of Revenue due to Functioning of CPWO 

4248. SHRI SHEESH RAM SINGH RAVI: Will the 
Minister of URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be pleased to state: 

(a) whether due to failure of the CPWD in exercising 
technical and administrative control at different stages of 
works, a revenue loss of Rs. 78.35 lakh has been caused 
to the State as brought out by the CAG in their 
report 2 of 2001 at page 186 and subsequent thereto; 

(b) if so, whether the Govemment have enquired 
into the malter to check such wasteful expenditure 
elsewhere also and replied to the audit report of CAG; 

(c) if so, the details thereof; 

(d) whether there is rampant corruption all round in 
the CPWD; 

(e) if so. the measures taken to tone up the working 
of the CPWD; and 

(f) the number of officers against whom charges of 
corruption are in progress giving the rank-wise details 
thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBl\N DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA): (a) and (b) Central 
Public Works Department has executed the work 
mentioned in the report as per the procedu .... laid down 
by the Government. 

(c) Reply to the audit report of CAG will be submitted 
within the prescribed period to Director, Audit. 

(d) No, Sir. Cases of corruption involving bribery are 
dealt with by Central Bureau of Investigation/Anti 
Corruption Branch. Cases of Vigilance coming to the 
notice of department are dealt as per Vigilance Procedure. 

(e) There are inbuilt provisions in the system for 
execution and checking of works at various stages. 

(f) Number of pending charge sheets, grade-wise, is 
given below:-

1. Chief Engineer/Chief Architect 3 Nos. 

2. Superintending Engineer/Sr. Architect - 47 Nos. 

3. Executive Engineer/ArchitectlDy. - 148 Nos. 
Director (Hort.) 

4. Asstt. Engineer/Asstt. Dir. (Hort) - 116 Nos. 

Re .. rvatlon for Ol_bled In Universities 

4249. SHRI TARACHAND BHAGORA: Will the 
Minister of HUMAN RESOURCE QEVELOPMENT be 
pleased to state: 

(a) whether the visually impaired people in Delhi 
University are not given the benefit of reservation as 
guaranteed by the Persons with Disabilities Act, 1995; 

(b) if so, the reasons therefor; and 

(c) the steps taken or proposed to be taken to ensure 
that all Universities, especially the Central Universities to 
begin providing reservation to the disabled people? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) The University Grants Commission has made 
provision of 3% reservation for persons with disabilities 
under the Persons with Disabilities (Equal opportunities, 
protectl~n of rights and full participation) Act, 1995. Delhi 
University is implementing the prOVisions of reservation 
for persons with disabilities as prescribed by the UGC. 

(b) Does not arise. 

(c) University Grants CommiSSion's instructions 
regarding strict implemefllation of PWD Act 1995 have 
already been circulated to all the Central U~iversities. It 
has also been emphaslZ' ed th t U· .. a ntversilles should show 
steady progress in this regard. 
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Role of NGOs under the Ministry of HRD 

4250. SHRI CHADA SURESH REDDY: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether help of NGOs are taken to make aI/ 
programmes under the Ministry a success; 

(b) if so, whether NGOs working for past several 
years are treated as a new organisation every year; 

(c) if so, the reasons therefor; and 

(d) the criteria for selection of NGOs by the Ministry? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) to (d) The National Policy on Education 
(NPE) provides that Non-Govemment and Voluntary efforts 
including social activist groups will be encouraged, subject 
to proper management and financial assistance provided. 
At the same time, steps will be taken to prevent the 
establishment of institutions set up to commercialize 
education. The NGOs are provided grants on year to 
year basis and same NGOs can apply for new projects 
also. The NGO is sanctioned assistance under the rules 
and regulations in this regard spelt out in each scheme. 
Generally, to be eligible for assistance, an organisation 
is required to be registered and normally be in existence 
for three years. Organisation should be non-profit making 
and non-communal and should have proper constitution! 
Memorandum and Articles of Association. Financial 
assistance is sanctioned to an NGO on the 
recommendation of a Grant-in-Aid Committee (GIAC) as 
set up under the provisions of the scheme. 

Kendrlya Vldyalaya. 

4251. SHRI P. MOHAN: 
SHRIMATI SANDHYA BAURI: 
SHRI TARACHAND BHAGORA: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the letters written to Kendriya Vidyalaya 
Sangathan by the Members of Parliament are invariably 
not replied to by the Kendriya Vidyalayas; 

(b) if so, the factual position in this regard; and 

(c) the number of letters written by the Members of 
Parliament during the last two years acknowledged and 
finally replied to by Kendriya Vidyalayas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) Kendriya Vidyalaya Sangathan (KVS) has 
informed that the letters written by Hon'bte MPs are 
attended to and replies are also sent. 

(b) The number of letters received by KVS from 
Hon'ble M.Ps is very large and mostly recommendatory 
in nature and attempt Is made to reply to the maximum 
number of letters received from the Hon'bla M.Ps. It is 
an ongoing process. 

(c) 4050 letters were received from Hon'bla M.Ps by 
KVS in last two years and 1552 were replied to on the 
basis of information available excluding matters regarding 
transfers of KVS' employees. 

NGO. In Ut.racy 

4252. DR. D.V.G. SHANKAR RAO: Will the Mlniater 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether National literacy Mission recognises the 
potential of NGOs in furthering its programmes; 

(b) if so, the reasons for treating NGOs as New 
Organisation every year though they are serving for 
several years; and 

(c) the guidelines for the recognisation of NG0e7 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) Yes, Sir. 

(b) IndMdual projects are treated as new but those 
NGOs which have gained experience by doing projects 
previously, are given due benefit of their experience. 

(c) Under the ·Scheme of NLM support to NGOs In 
the field of Adult Education" NGOe are provided 100% 
financial assistance for activities related to adult literacy. 
Registered Voluntary Societies, Public Truats and Non-
Profit Making Companies in existence for 3 years or more 
are eligible for assistance under the Scheme. 

DDA PIIrka In DeIhl 

4253. SHRI SANAT KUMAR MANDAL: Will the 
Minister of URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be pleased to state: 

(8) the number of DDA Par1<a in Deihl; 
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(b) the funds sanctioned and spent for upkeep and 
maintenance of OOA parks during the last three years; 

(c) the reasons for poorllack of maintenance of Park 
in Shalimar Bagh area; and 

(d) the steps takenlproposed to be taken for the 
proper maintenance of these parks? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATIATREYA): (a) and (b) The Deihl 
Development Authority has reported that there are 2934 
number of parks of various hierarchy in DDA. The tunds 
sanctioned and expenditure incurred on development, 
maintenance and upkeep of DDA parks during last three 
years has been as follows: 

Year Sanctioned Expenditure 

1998-199 

1999-2000 

2000-2001 

Rs. 66.S crores 

Rs. 67.7 crores 

Rs. 78.8 crores 

Rs. 65.8 crores 

Rs. 64.6 crores 

Rs. 73.0 crores 

(c) The information is being collected and will be 
laid on the Table of the Sabha. 

(d) The development and maintenance of parks In 
DDA is a regular annual feature. However, to upkeep 
this process some specific steps have also been takenl 
being taken 88 detailed below:-

(i) Senior officers of the DDA are also inspecting 
the parks for auggesting improvementa and 
verifying the proper maintenance. 

(Ii) DDA have launched the scheme of adoption of 
parks by reputed institutions for maintenance, 
upgradation and upkeep. 

(Iii) Some of tho parks have been given on contract 
basis for development, maintenance and upkeep. 

(iv) For public participation in the process of 
maintenance of the parks in some of the major 
parks (about 20 acrea and above) Parks 
Committees have been constituted consisting of 
Resident Welfare Associations and the regular 
users of the parks. These Committees keep a 
regular and proper watch 011 the maintenance 
and upkeep and also suggest certain 
improvements which are being Implemented. 

(v) Inter-Zonal competitions are also held to boost 
the activities. 

Disinvestment of lTDe Hotels 

4254. SHRI AMBAREESHA: Will the Minister of 
DISINVESTMENT be pleased to state: 

(a) whether the Disinvestment Commission set up to 
suggest disinvestment of ITDC Hotels have recommended 
certain norms to be observed while disinvesting the Hotels; 

(b) if so, the details thereof; 

(c) whether the Govemment have not adhered to 
the suggestions while leasing out Hotel Ashok in 
Bangalore and Hassan; and 

(d) if so, the reasons therefor? 

THE MINISTER OF DISINVESTMENT AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI ARUN SHOURIE): (a) and (b) The 
Disinvestment Commission in its 1 st Report (February 
1997) and its 5th Report (November 1997) had 
categorised India Tourism Development Corporation (ITOC) 
as a non-core sector company and recommended as 
under:-

(i) Hotels situated in prime locations like Delhi and 
Bangalore may be handed over to established 
hotel chains through a competitive bidding 
process to be run on a long term structured 
contract on Lease-cum-Management basis. The 
terms of contract and procedure for competitive 
bidding may be determined by the Standing 
Empowered Group (SEG) with the help of 
financial Advisers and Consultants. 

(ii) Hotels in other locations may be demerged into 
separate corporate identities. Following the 
demerger, shares could be issued in these 
companies to the Government and other 
shareholders, if any, in exchange of ITOC 
Shares. The disinvestment in th~ new companies 
will be through sale of 100% Government share 
holdings in them. The SEG may again carry out 
this process with the help of Financial Advisers 
for proper valuation and terms of competitive 
bidding. 

(iii) ITDe may continue to operate the business of 
duty free shops and travel and tours business 
subject to the viability of the operations. 
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(iv) As regards Ranchi Ashok Bihar Hotel 
Corporation and Utkal Ashok Hotel Corporation, 
both joint venture hotels between ITOC and Bihar 
State Tourism Development Corporation and 
Orissa Tourlsol Development Corporation 
respectively, the Commission recommended that 
as in the case of non-metro hotels of ITDC, in 
both these companies ITDC may fully disinvest 
its share holding in favour of a private 
entrepreneur through a transparent and 
competitive bidding process after undertaking a 
proper valuation exercise through a Financial 
Adviser. Since the lands have been obtained 
from the State Govemments on certain terms 
and conditions, ITDC would need to negotiate 
and settle this issue with them prior to 
disinvestment. 

(c) and (d) Government has implemented the 
disinvestment plan in respect of Hotel Ashok, Bangalore 
and Hotel Hassan Ashok in accordance with the 
recommendations of the Disinvestment Commission. Hotel 
Ashok Bangalore has been given on long term Lease-
cum-Management contract. Hotel Ashok Hassan has been 
demerged from ITDC into Hassan Hotels Pvt. Ltd. and 
100% Government shareholding therein has been 
dis invested through a competitive bidding process. 

Disinvestment of Air India and Indian Airlines 

4255. SHRI DALPAT SINGH PARSTE: Will the 
Minister of DISINVESTMENT be pleased to state: 

(a) whether the Govemment have decided to prepare 
a fresh set of norms for reinltiating the disinvestment of 
Air India and Indian Air1ines; and 

(b) if so, the details thereof? 

THE MINISTER OF DISINVESTMENT AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI ARUN SHOURIE): (a) No, Sir. 

(b) Does not arise in view of reply to (a) above. 

Arres. of SIMI Leader-.lActlvlata 

4256. SHRI SHRINIWAS PATIL: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Delhi Police has not been able to 
nab many of the SIMI leaders and activists 80 far; 

(b) if so, the facts In this regard and the reasons 
therefor; 

(c) whether the Government have asked the 
neighbouring and other State Governments to cooperate 
with the Union Government and make eHorts in this 
regard; and 

(d) if so, the reaction of State Govemments thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a' 
and (b) Delhi Police have arrested 5 leading activists of 
the Students Islamic Movement of India after It was 
declared as an unlawful association. 

(c) and (d) There exists a Core Group consisting of 
officers of the rank of Inspector-General of Police from 
Delhi, Uttar Pradesh, Haryana and Rajasthan which serves 
as a standing forum for exchange of information with 
neighbouring States for apprehension of criminals and 
wanted persons. Besides, the State Governments have 
been empowered to exercise on behaH of the Central 
Government the powers under sections 7 and 8 of the 
Unlawful Activities (Prevention) Act, 1967 (37 of 1967) 
under which the ·Students Islamic Movement of India" 
has been declared an unlawful association. 

Diversification of IFFCO 

4257. SHRI RAMSHAKAL: Will the Minister 01 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Government propose to diversify the 
IFFCO in the insurance sector; and 

(b) if so, the details thereof? 

THE MINISTER OF STAlE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA 
MOOKHERJEE): (8) and (b) IFFCO, KRIBHCO and India 
Potash Ltd. in conaboration with Tokio Marine and Fire 
Insurance Company, Japan have incorporated a Joint 
venture company under the name and style of IFFCO-
TOKIO General Insurance Company Ltd. on 8th 
September 2000. The company obtained a certificate to 
commence business from the Registrar of Companies and 
also a license from the Insurance Regulatory and 
Development Authority on 4th December, 2000. The 
Company is presently marketing 29 products. 
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{TransllJtlon} 

Land Record. In And.man and Nlcobar 

4258. SHRI BISHNU PADA RAY: 
SHRI RAMSHETH THAKUR: 

Will the Minister of HOME AFFAIRS be pleased to 
Itate: 

(a) whether the Union Govemment are aware that 
the land records 01 Port Blair of Andaman and Nicobar 
Islands are maintained in Urdu; 

(b) whether an these records have been computerized 
as per the Union Govemment Computerization Records 
Scheme; and 

(c) if not. the time by which such process is likely to 
be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) 
The land records of Port Blair Municipal area were 
maintained in Urdu during the British regime. The 
Andaman and Nicobar Administration carried out cadastral 
survey of Port Blair Municipal area in 1961-62 and 197B 
and prepared provisional land record of the Port Blair 
Municipal area in English. At present the provisional land 
records of Port Blair Municipal area are being maintained 
in English. 

(b) and (c) AncSaman and Nicobar Administration have 
launched a scheme for computerization of land records. 
but the time taken for its completion depends on 
finalization of provisional records after settlement of cases 
pending In various courts and surrender of excess area 
of land held by a large number of tenants. 

{English] 

Continuing Education Plan 

4259. DR. A.D.K. JAYASEELAN: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the details of districts covered under Continuing 
Education Plan, State-wise; 

(b) the State-wise districts yet to be covered under 
the Plan, particularly in Tam" Nadu; and 

(c) the period by which the remaining districts are 
likely to be covered, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) and (b) A statement is enclosed 

(c) It is proposed to bring all the districts under the 
Scheme of Continuing Education during the 10th Plan 
period. 

St.tem."t 

Districts covered, not covered under Continuing 
Education Phase State-wise 

S. Name of the 
No. State/UT 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Chhattisgarh 

6. Delhi 

7. Goa 

8. Gujarat 

9. Haryana 

10. Himachai Pradesh 

11. Jammu & Kashmir 

12. Jharkhand 

13. Kamataka 

14. Kerala 

15. Madhya Pradesh 

16. Maharashtra 

17. Manipur 

1 B. MeghaJaya 

19. Mizoram 

20. NagaJand 

21. Orissa 

No. of 
Districts 

3 

23 

14 

23 

37 

16 

9 

2 

2S 

19 

12 

14 

22 

27 

14 

45 

3S 

9 

7 

8 

8 

30 

Covered Un-
under covered 
CEP Districts 

4 5 

20 3 

o 14 

o 23 

36 

1S 

o 9 

o 2 

12 13 , 18 

11 

o 14 

21 

12 15 

14 o 

44 

9 26 

o 9 

o 7 

8 o 

o 8 

o 30 
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2 3 4 5 

22. Punjab 17 16 

23. Rajasthan 32 7 25 

24. Sikkim 4 o 4 

25. Tamil Nadu 30 9 21 

26. Tripura 4 o 4 

27. Uttaranchal 13 12 

28. Uttar Pradesh 70 69 

29. West Bengal 18 7 11 

30. A & N Islands 2 o 2 

31. Chandigarh o 
32. Dadra, Nagar Haveli o 
33. Daman & Diu '2 o 2 

34. Lakshadweep 1 0 

35. Pondicherry 4 4 o 

Total 598 112 486 

Involvement of PolitIcal Repreaentatlves In 
Implementation of Urban Development Schemes 

4260. SHRI A. NARENDRA: Will the Minister of 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
be pleased to state: 

(a) whether the Government have decided to involve 
the political representatives in the implementation and 
monitOring of different urban development schemes; 

(b) if so the details thereof and the time by which it 
is likely to be implemented; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND !=»OVERTY ALLEVIATION 
(SHRI BANDARU DATTATAEYA): (a) to (c) Urban 
Development is a State subtect and Centrally Sponsored 
Schemes are also being implemented by the State 
Governments. Therefore, it is for the State Govemments 
to consider involvement of political representatives in the 
implementation and monitoring of different urban 
development schemes. 

LIteracy Lev.t In Karnateka 

4261. SHRI G. PUTTA SWAMY GOWDA: Will the 
Minister of HUMAN AESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Karnataka State has an ambitious 
target to raise the Uteracy Level from 67.04% to 80% in 
the next three years; and 

(b) the assistance provided for this programme? 

THE MINISTER OF STATE IN THE MINISTAY OF 
HUMAN RESOURCE DEVELOPMENT (PAOF. RITA 
VERMA): (a) National Literacy Mission seeks to achieve 
full literacy i .•. a sustainable threshold level of 75% 
literacy rate by 2005. 

(b) Assistance provided to Kamataka since 1999-2000 
for programmes of the National Literacy Mission is as 
under: 

1999-2000 

2000-2001 

2001-2002 
(till Dec. 2001) 

[Translation] 

(As. in Lakh) 

538.21 

2207.69 

641.32 

PrivatlHtlon of PSUs 

4262. SHRI CHINMAYANAND SWAMI: Will the 
Minister of DISINVESTMENT be pleased to state: 

(a) whether the Government propose to privati.e 
public sector undertakings pending with Board for Industrial 
Finance and Aeconstruction (BIFA); 

(b) if so, the details thereof; and 

(c) the reasons for privatisation of these public sector 
undertakings? 

THE MINISTER OF DISINVESTMENT AND 
MINISTEA OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHAI AAUN SHOUAIE): (a) and (b) The 
proposals for disinvestment in seven companies registered 
with BIFR as on 31.3.2000 viz., Hinduatan Salts Ltd., 
Instrumentation Ltd., Napa Ltd., Tyre Corporation India 
Ltd., Bum Standard Company Ltd., Braithwaite & Co. Ltd. 
and Jeaeop & Co. Ltd., which were referred by the 
Department of Heavy Industries to the Ministry of 
Dlainve&tment, are being processed by the Miniatry of 
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Disinvestment. The proposals for locating strategic partners 
in these cases is in the knowledge of BIFR. Before 
disinvestment in these PSUsisubsidiaries approval of BIFR 
would need to be taken. 

(c) The disinvestment of these PSUs are being done 
as per the declared disinvestment policy of the 
Govemment to bring down Govemment held equity in all 
non-strategic PSUs to 26% or lower, if necessary. 

{English] 

A ..... m.nt of Rat •• bl. Value of Commercial Unite 

4263. DR. (SHRIMATI) ANITA ARYA: Will the Minister 
of URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be pleased to state: 

(a) whether it is a fact that the persons who have 
purchased the commercial units from DDA on the basis 
of open tenders, right from the year 1998, on exorbitant 
rales, do not come forward to pay the property tax in 
view of the assessment made by MCD on higher side; 

(b) if so, whether the Government would consider to 
issue any directive to MCD to consider assessment of 
the Rateable Value of these commercial units on the 
basis of its cost of construction or the Units System, as 
was proposed by the High Powered Committee; and 

(c) if not, the reasons therefor and the action 
proposed to be taken to bring party in the assessment of 
these commercial units? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA): (a) No, Sir. 

(b) and (c) The Municipal Corporation of Delhi have 
informed thaI Assessments are done on the basis of the 
provisions of DMC Act, 1957 and DMC (Determination of 
R.V.) Bye-Laws. 1994. 

Faka Arms Licences 

4264. SHRI N. JANARDHANA REDDY: 
SHRI ADHIR CHOWDHARY: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Government are aware that a Iatge 
number of persons in the country are having fake arms 
licenses; 

(b) if so, whether CBI has launched a nationwide 
investigation to ascertain the genuineness of documents 
furnished by arms licensees; 

(c) if so, the progress report of the CBI to ascertain 
the exact number of persons having fake anns licenses; 
and 

(d) the steps Government have taken to check 
flourishing of fake licenses? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) 
and (b) Yes, Sir. Few instances of fake anns licenses 
have come to the notice of the Government and CBI has 
unearthed an inter-state racket in which the large number 
of irregular/illegal arms licenses mostly having all-India 
jurisdiction were issued in Jammu during the period 1994-
98. Investigation conducted so far have released that this 
racket is spread over 11 States viz. U.P., M.P., Delhi, 
J & K, Rajasthan, Haryana, Bihar, Punjab Maharashtra, 
Gujarat, West Bengal. 

(c) The CBI investigations are in progress. 

(d) Government have issued instructions from time 
to time to State Governments/UT Administrations 
suggesting measures against fake licences and to launch 
a drive in this regard. 

Indian Citizenship 

4265. SHRI GANTA SREENIVASA RAO: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Govemment are aware that some of 
the individuals born in undivided India and living in India 
since 1954 have not granted citizenship; 

(b) if so, the reasons therefor; and 

(c) the steps taken by the Government to provide 
them citizenship? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) 
Yes, Sir. 

(b) and (c) A foreigner is required to make an 
application for grant of Indian citizenship. The powers to 
grant citizenship to 8 person of Indian origin were vested 
In the Collector of the district till 31.3.1986. Thereafter, 
every such application, as and when received through 
the State Government, is conSidered by the Central 
G~.vernm~nt in accordance with the provisions of the 
CItIzenShip Act, 1955. This is an ongoing process. 
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Fake ·Toll Tax Coupons 

4266. COl. (RETD.) SONA RAM CHOUDHARY: Will 
the Minister of HOME AFFAIRS be pleased to state: 

(a) whether attention of the Government have been 
drawn to the news-item captioned -Fake Toll Tax Coupons 
ruin MCD collections" appearing in the 'Hindustan Times' 
dated October 26, 2001: 

(b) if so, facts of the matter reported therein: 

(c) whether the Government contemplate to order an 
indepth enquiry/investigation by CBI to unearth the gang 
involved in printing fake toll tax coupons thereby causing 
huge losses to MCD: 

(d) if not, the reasons therefor; 

(e) whether involvement of some of the MCD officials 
in this racket is also being investigated: and 

(f) if so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (8) 
and (b) Yes, Sir. The Municipal authorities have detected 
certain instances of use of fake toll tax passes by 
transport vehicles. 

(c) to (f) On the basis of a complaint lodged by the 
Municipal Corporation of Delhi (MCD), a case was 
registered at Kalyanpuri Police Station in connection with 
the alleged use of fake toll tax coupons. Besides, as and 
when the use of fake ton tax passes is detected by the 
MCD staff, the police is called for taking appropriate 
action. No involvement of MCD officials in this racket 
has been so far established. 

Status of Schools 

4267. SHRIMATI JAYABEN B. THAKKAR: 
SHRI BASU DEB ACHARIA: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Government have any mechanism to 
define the status of Primary, Higher and Secondary 
Schools in the country; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) and (b) The mechanism to define the status 
of Primary, Higher and Secondary Schools in the country 
is by type of management. The details of the.. schools 
under different managements are given in the Statement 
enclosed. 

Statement 

SI.No. Stages Status of Schools (management-wise) in the country during the period 1995-1996 

Govemment Local Bodies Private Bodies Total 

1. Primary 279929 264073 

2. Secondary 27244 

3. Higher Secondary 9857 

Contribution of Funds for Tribal Sub-Plan 

4268. SHRI KALAVA SRINIVASULU: Will the Minister 
of TRIBAL AFFAIRS be pleased to state: 

(a) whether it is a fact that many Ministries and 
departments contribute funds for the Tribal Sub-Plan; 

(b) if so, the details alongwith the contribution thereof 
during the last three years; 

6057 

465 

Aided Un-Aided 

20378 28814 593194 

24586 14405 72292 

10902 3354 24578 

(c) whether it is also a fact that several Ministries 
have not quantified funds for Tribal Sub-Plan In 
accordance with the Population percentage of STs in the 
country: 

(d) if so, the details thereof alongwith the amount 
due; and 

(e) the steps being taken by his Ministry to get the 
whole amount released? 
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THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM): (a) Ves, Sir. 

(b) Details showing flow of funds to Tribal Sub-Plan 
by different Central MlnlstrieslDepartments as reported by 
them during the last three years are Indicated at 
Statement-I-III enclosed. 

(c) and (d) Ves, Sir. Eighteen MlnistrieslDepartments 
have informed that they have no scope for quantifying 
funds under Tribal Sub-Plan. 

(e) Ministry of Tribal Affairs has been reiterating the 
guidelines issued by the Prime Minister to the Central 
Ministers and by the Home Secretary to the Secretaries 
of the Central ministries on the subject, from time to time 
and requesting the Central Ministries/Departments in 
particular that funds at least equal to be percentage of 
ST population in the country should be set aside under 
Tribal Sub Plan. The Planning Commission also, as part 0' its plan exercise, issues letters to all Central Minlstrlesl 
Departments on the formation of Tribal Sub-Plan in their 
Annual Plans. 

Stlltement I 

Flow to TSP by Central MinistrieslDepsrtments during 1998-1999 

S. No. MinistrylDepartments 

1. Ministry of Commerce 

2. Deptt. of Food & Civil Supplies 

3. Deptt. of Biotechnology 

4. Rural Electrification Corporation Ltd. 

S· Ministry of Power (Kutir Jyoti Scheme) 

6. Ministry of Labour 

7. Deptt. of Vouth Affairs & Sports 

8. Deptt. of Agriculture 

"Both for SC & ST 

Total Outlay 
proposed 

203.80 

0.32 

6.08 

N.A. 

1941.00 

Stlltement /I 

Flow to TSP 

20.92 

0.03 

050 

48.00 

40.00 

2.56 

2.56 

97.53 

Flow to TSP by Central MinistrieslDepartments during 1999-2000 

S. Ministry/Departments Total Outlay Flow to TSP 
No. 

2 3 4 

1. 0/0 Telecommunications 12650.00 900.00 

2. Mlc Non Conventional Energy Sources 800.00 6.75 

3. Department of Posts 10.00 4.06 

4. Ministry of Commerce 15157 14.41 

5. Ministry of Power 53.00 

(Rs. in crores) 

%age 

10.26 

9.38 

42.11 

5.02 

(Rs. in crores) 

%8ge 

5 

7.11 

0.84 

40.60 

950 
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2 3 4 5 

6. Department of Culture 3.25 

7. Department of Steel 2082.40 11.65 0.55 

8. Ministry of Agriculture 82.48 

9. Ministry of Environment & Forest 700.00 62.85 8.98 

Stlttement III 

Flow to TSP by Central MinistriesIDepal1ments during 2000-2001 

S. 
No. 

MinistrylDepartments 

2 

1. Ministry of Social Justice & 
Empowerment 

2. Deptt of Tele-Communication 

3. Deptt. of Posts 

4. Mlo Information & Broadcasting 

5. Deptt. of Commerce 

6. Deptt. of ISM & Homeopathy 

7. Mlo Environment & Forests 

8. Mlo Rural Development 

9. Mlo Rural Development 
0/0 Drinking Water 

10. Ministry of Textile 

11 . Mlo Non-Conventional 

12. Mlo of Science & Technology, 
Deptt. of Bio-Technology 

13. % Women & Child Development 

14. Deptt of Culture 

15. Ministry of Agriculture 

16. Ministry of 551 & ARI 

17. Ministry of Power 

Total Outlay 

3 

272.17 

270.00 

186.49 

10000.00 

242.37 

3000 

65000 

7270 

107.63 

n5.oo 

Flow to TSP 

4 

21.45 

97.46 

3.86 

31.00 

14.36 

184.66 

151.75 

300 

4.86 

4.87 

0.75 

6.03 

72.47 

38.29 

44.50 

%age 

7% 

7.86 

11.48 

7.74 

1.85 

5 

(Rs. in crore8) 

17.85 of total outlay 

All the Important schemes 
provide aaaistance for SCIST 

10% for SClST 

7.49 

6.70 

17.8% of ICDS projects. 

3.7% of total outlay 

4.94 

The Ministry has decided to 
grant interest subsidy of R •. 
16.67 crore 'or e6ectrificatJon of 
415 tribaJ villages. 
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2 3 

18. Ministry of HRD 5450.00 

19. Ministry 01 Youth Affairs 215.00 

20. Ministry of Coal 

Adoption of Recommendation. of CWCT by HFL 

4269. SHRI SUBODH MOHITE: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether it is a fact that Hyderbad-based Public 
Sector Unit HFL are not adopting recommendations of 
Chemical Weapons Convention Treaty (CWCT) for 
disposal of Perfluro l80butylene; 

(b) If so, the details and the reasons therefore; 

(c) whether the activity of HFL calls for submission 
of declaration by the Unit and plan site will be verifiable 
by organisation for prohibition of chemical weapons; and 

(d) if so, the reasons for not adopting satisfactory 
method for disposal of PFIB? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA 
MOOKHERJEE): (a) to (d) The declaration for the disposal 
of PFIB under Chemical Weapon Convention Treaty is 
an unresolved issue at the OPCW. Therefore, the 
submiaaion of declaration by HFL. Hyderbad does not 
arise presently. 

Supply of Ayurvedlc Medicine. to Athlete. by SAl 

4270. PROF. A.K. PREMAJAM: Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether before participation in any intemational 
competition, the Sports. Authority of India (SAl) had been 
supplying Ayurevedic medicines to the athletes to help 
boost their performance: 

(b) if so, tho details thereof; 

(c) whether the positive found in the weight 
lifter is because of non-banned substances and herbal 
medicines; 

(d) if so, the detailed facts of the case; and 

(e) thf\ steps taken by SAl to resolve the issue? 

4 5 

436.54 8.Q1 

1.40 0.65 

4.65 

THE MINISTER OF STATE IN THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (SHRI PON. 
RADHAKRISHNAN): (a) No, Sir. 

(b) Does not arise. 

(c) to (e) In the recent past, Ms. Kunja Rani Devi, 
Weightlifter was found positive for Strychnine (a stimulant) 
during 2001 Senior Asian Weight lifting Championship in 
Korea. So far action against the sportsperson is 
concemed, the concerned National Sports Federation is 
the competent body to resolve any outstanding issue. 

Awarding Grace Marks to Students 

4271. DR. N. VENKATASWAMY: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether UGC has issued any guidelines to 
Universities for awarding grace marks to the students; 

(b) if so, the details thereof; 

(c) whether the same is followed in Engineering and 
higher technological stUdies; 

(d) if so, the details thereof; 

(e) whether the Government have received any 
complaints regarding misuse of the system; and 

(f) if so, the details thereof and the action taken! 
being taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) No. Sir. 

(b) to (f) Do not arise. 

Indian Languages 

4272. DR. VIJAY KUMAR MALHOTRA: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 
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(a) whether it is a fact that in the context of 
globalization and explosion of Information Technology, the 
Indian languages are at a disadvantageous position due 
to lack of adequate software; 

(b) whether it is likely to lead to stage where the 
Indian languages are likely to lose their rightful place; 
and 

(c) if so, whether the Government propose to take 
any initiative in this direction to equip the Indian 
Languages with necessary technology to meet the new 
situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) to (c) The Government fully recognizes the 
importance of linking Indian Languages with the latest 
tools of Information Technology. 

Several initiatives to keep Indian Languages up to 
date with the Information Technology revolution have 
already been taken by the Government of India through 
its several agencies. Adequate Software and specialized 
projects in different Indian languages have been and 
continue to be developed by organizations like the Central 
Institute of Indian Languages, Mysore, the Indian Institutes 
of Technology, Centre for the Development of Advanced 
Computing, Pune, the Indian Statistical Institute, Calcutta, 
etc. Besides, the private sector is also actively involved 
in the field. 

Undertrtela In Jails 

4273. SHRI PRABODH PANDA: 
SHRI SULTAN SA~HUDDIN OWAISI: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether Suprerne Court of India had issued 
instructions to aU the State Governments to take urgent 
steps for the expeditious disposal of cases of undertrials 
who are languishing in jails; 

(b) if so, the details thereof; 

(c) whether Union Government have taken any steps 
to issue directions to the State Governments for holding 
Jail Adalats frequently in all the jails to ensure ear1y 
disposal of cases of undertrials; and 

(d) if so, the details thereof and the steps taken or 
being taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) to (d) The 
Hon'ble Chief Justice of India, on the administrative side, 
wrote a latter on the 29th Novernber, 1999 to all the 
Chief Justices of the High Courts suggesting that every 
Chief Metropolitan Magistrate or the Chief Judicial 
Magistrate of the area, in which a District jail faUs, may 
hold his Court once or twice in a month, in the jail to 
take up the cases of those under trial prisoners who are 
involved in petty offences. 

The Government have also issued instructions to all 
the State Governments/Union Territory Administrations to 
take necessary action in pursuance of the Supreme 
Court's order dated 13.10.1999 and 7.12.1999 passed in 
Writ Petition (Civil) No. 559/1994-R.D. Upadhyaya Vs. 
State of Andhra Pradesh and Others. 

The Central Government have sanctioned a scheme 
of settmg up 1734 Fast Track Courts on the basis of the 
recommendations of the Eleventh Finance Commission. 
These Fast Track Courts are disposing off long pending 
sessions cases and other cases involving undertrials on 
priority. 

Education In State Uat 

4274. SHRI T.T.V. DHINAKARAN: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government propose to bring back 
Education to the State List from the concurrent list; 

(b) if not, the reasons therefor; 

(c) the number of All India Councils set up so far; 
and 

(d) the functions of these councils? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) No, Sir. 

(b) The Constitutional Amendment of 1976, which 
included Education in the Concurrent List, requires a new 
sharing of responsibiHty between the Union Government 
and the States in respect of education. While the role 
and responsibility of the States in regard to education 
remains essentially unchanged, the Union Government 
has accepted a larger responsibility to reInforce the 
national and integrative character of education; to maintain 
quality and standards (including those of the teaching 
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profession at all levels); to study and monitor the 
educational requirements of the country as a whole in 
regard to manpower for development; to cater to the 
needs of research and advanced study; to look after the 
International aspects of education, culture and Human 
Resource Development; and, in general, to promote 
excellence at all levels of the educational pyramid 
throughout the country. Concurrency signifies a 
partnership, which Is at once meaningful and challenging; 
the National Policy is onented towards giving effect to it 
in letter and spirit. 

(c) and (d) This Ministry administers 12 All Indial 
National Councils in the education sector. The details 
regarding their functions etc. are available in the Annual 
Report of the Ministry. 

SanltatlonlSwMplng In DIZ Area of New o.lhl 

4275. SHRI SADASHIVRAO DADOBA MANDLlK: Will 
the Minister of URBAN DEVELOPMENT AND POVERTY. 
ALLEVIATION be pleased to state: 

(a) the name of the Govemment agency responsible 
for sanitation/sweeping in Govemment Colonies of Oil 
area of New Delhi and the type of coordination exists 
between CPWD and NDMC in connection with 
maintenance of cleanliness is this area; 

(b) the specific instructions given by the NDMClCPWD 
officers to their sanitary staff regarding sweeping/cleaning 
of metal roads, drainage and sewer lines and rest of the 
area i.e. space lying vacant in between the flats, in 
between the staircases and in and around the flats and 
parks of the complex; 

(c) whether the NDMC has given any instructions to 
its sanitary staff not to remove the grass of the Parks 
cut by the Horticuhure staff of CPWD and as such a lot 
of grass has been piled up in the blocks; and 

(d) if so, the details thereof and the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATIATREYA): (a) and (b) NDMC has 
reported that sweeping of main roads in the Govemment 
colonies of Dll area of New Delhi is being done by 
them. The maintenance of lawns/parks In thIS area is the 
responsibility of CWPD. It has been informed by CPWD 
that cleaning of staircase and its surrounding areas is 
arranged by the residents/Residents Welfare Associations 
concemed. 

(c) and (d) It has been Informed by NOMe that no 
such instructions have been issued by them. 

[T fans/ation J 

Purchase of Sophisticated Weapons by Deihl Police 

4276. SHRIMATI RENU KUMARI: 
SHRI RAMMOHAN GADDE: 
SHRI M.V.V.S. MURTHI: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether attention of the Government has been 
drawn to the news-item regarding Firing Range for Delhi 
Police appearing in the Hindi daily 'Hindustan' dated 
10.11.2001; 

(b) If so, the reaction of the Government thereto; 

(c) whether some of the weapons with Delhi Police 
are so old that they do not work properly; 

(d) if so, the effective steps being taken by the 
Govemment to mould the Delhi Police as per the changing 
environment; 

(e) whether the Union Government have given 
permission to Delhi Police to purchase 1he sophisticated 
weapons; 

(f) if so, the details thereof; and 

(g) the funds sanctioned by Government to buy the 
sophisticated armoury? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) 
and (b) Yes, Sir. Delhi Police have procured land for 
construction of their own long firing range in Wazirabad 
area. In the meanwhile, it utilises the facilities available 
at the firing range of BSF at Bhondsi and of Haryana 
Police at Namaul, Haryana. 

(c) and (d) No, Sir. Proper care of the available 
weapons is ensured to keep them in perfect working 
con,dition. It Is also the constant endeavour of the 
Government to equip Delhi Police with the latest 
weaponry, within the given constraints. 

(e) and (f) Delhi Police is empowered to procure 
arms and ammunition subject to the availability of funds. 

~g). Delhi Police have placed indent for purchase of 
sophIStICated arms costing Rs. 3,10,26,180/-. Budgetary 
allocation of Rs. 12.58 crores was made under the head 
Material and Supply in the Budget Estimates for the year 
2001-2002. 
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{English] 

lauanee of Arms Ucenc •• 

4277. SHRIMATI SHYAMA SINGH: 
SHRI NARESH PUGLIA: 
SHRI N. JANARDHANA REDDY: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the CBI has recently urged the Union 
Governrnent to formulate a clear policy on the issuance 
of arms licences by State Governments; 

(b) if so, whether the involvement of top level 
bureaucrats in State Governments have come to light in 
issuing arms licences to anti-sociaVnational activists; 

(e) if so, the details in this regard; 

(d) whether the Government propose to review its 
policy of issuing arms licences to any persons in the 
country; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) 
No, Sir. 

(b) and (e) According to information received from 
CBI, they have registered four cases under Section 25 of 
Arms Act, 1959 against arms dealers of Jammu, Delhi, 
Faridabad and Panipat and certain officials in Jammu, 
Faridabad and Gurgaon etc. The investigations are in 
progress. 

(d) and (e) No such proposal is under consideration 
of this Ministry. 

[Translation] 

Compenaatlon to Rape VIctim. 

4278. SHRI DILlPKUMAR MANSUKHLAL GANDHI: 
Will the Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Government propose to make 
constitutional provisions for providing couneeUing legal aid, 
compensation to rape victims; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) There is no 
Such proposal under consideration. 

(b) Does not arise. 

{English] 

Jawahar Navodaya Vldyalaya. In Andhra Prade.h 

4279. SHRI RAJAIAH MALYALA: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the number of Jawahar Navodaya Vldyalayas In 
Andhra Pradesh having dispute regarding the possession 
of land allotted to the Vidyalayas by the Government of 
Andhra Pradesh free of cost; 

(b) the steps taken by the Hyderabad Regional Office 
to protect the land allotted to these Vldyalayas; and 

(c) the steps taken by the Govemment to remedy 
the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) Two Jawahar Navodaya Vidyalayas in 
Andhra Pradesh are having dispute regarding the 
possession of land allotted to the Vidyalaya by the State 
Government. 

(b) The Regional Office, Hyderabad is following up 
these cases with the District Collectors. State 
Administrations and courts. 

(c) 1. JNV Chlttoor: Out of the land allotted to JNV 
Chittoor, 4.54 acres of land in Survey No. 71514 and 
71611 was claimed by the private parties. They have 
filed a case in Hon'ble High Court. The Hon'ble Court 
has passed orders in favour of the private parties with a 
stipulation that in case this land Is required by the 
Government for public purpose, the owner 8hould be paid 
compensation. The Di8tnct Collector has proposed to 
exchange this land by allotting an aHemative site to the 
owner. The proposal to this effect has been sent to the 
Government of A.P. for consideration. 

2. JNV, W ... Godavari: Out of 30.47 acres of land, 
there is a dispute with regard to 2.20 acres of land 'rom 
a private party. The owner has filed a case in the court. 

Synthetic Gene 

4280. SHRI G.S. BASAVARAJ: 
SHRI IQBAL AHMED SARADGI: 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to atate: 

(a) whether the scientists fighting malaria are 
preparing the ground for one of the most audacious 
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attempts to wipe out disease, genetically modifying an 
entire animal species in the wild; 

(b) if so, the scientists have been able to spread a 
synthetic gene throughout the populations of dangerous 
mosquitoes, making It Impoeaible for them to pass malaria 
on to human; and 

(c) the steps taken by the Govemment to achieve 
the end of malaria In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA 
MOOKHERJEE): (a) to (c) Scientists from Imperial 
College, London and European Molecular Biology Institute 
at Heidleberg, Germany are reported to have developed 
genetic transformation system for the mosquito (Anopheles 
stephens!) causing malaria. The study is at experimental 
stage only. 

Steps taken for control of malaria in the country 
include:-

(i) Early case detection and prompt treatment. 

(ii) Selective Vector Control. 

(iii) Promotion of personal protection methods. 

(iv) Early detection and containment of epidemics. 

(v) Information, Education and Communication 
towards personal prevention and Community 
participation. 

(vi) Institutional and Management capacity Building, 
Trained Manpower Development and efficient 
management Information system (MIS). 

(vii) Issuance of advance warning to States/UTs 
suggesting all the preventive and control 
measures. 

Plan Target to Attain Dlslnv .. tment 

4281. SHRI SUSHIL KUMAR SHINDE: 
SHRIMATI RENUKA CHOWDHURY: 

Will the Mintster of DISINVESTMENT be pleased to 
atate: 

(a) whether the Govomment have drawn out a long 
term plan to attain the 10th Five Year Plan targets of 
mobilising Rs. 80,000 crore 'rom the sale of Govemment 
equity in PSUs; and 

(b) if so, the details thereof? 

THE MINISTER OF DISINVESTMENT AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI ARUN SHOURIE): (a) and (b) No target 
has been fixed for disinvestment for the Tenth Five Year 
Plan. However, the "Approach Paper to the Tenth Five 
Year Plan", envisages a figure of Rs. 78,000 crore from 
the sale of Govemment held equity in PSUs during 2000-
2007. Disinvestment is a continuous process and all efforts 
will be made to achieve the targets to be fixed from time 
to time. 

HUDCO's Assistance for Construction of District 
Office Complexes 

4282. SHRI H.G. RAMULU: Will the Minister of 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
be pleased to state: 

(a) whether the Govemment of Kamatka has sought 
consent of the Union Govemment for raising a loan of 
Rs. 100 crore from HUDCO for construction of District 
Office Complexes in seven newly created districts in the 
State; 

(b) if so, the details of the amount sought for the 
purpose; 

(c) whether the Govemment have given their consent 
for raising the said loan; and 

(d) if so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATIATREYA): (a) and (b) Housing & 
Urban Development Corporation Ltd. (HUDCO) is a Public 
Sector Undertaking and sanctions loans directly to various 
State agencies as per HUDCO guidelines. HUDCO has 
sanctioned a loan of Rs. 100 crore to Revenue 
Department, Govemment ot Kamataka for construction of 
7 new district centres at Bagalkot, Haveri Davanagrere, 
Chamrajnagar, Gadag, Koppal & Udupui. 

(c) and (d) Question does not arise. 

Prlvatl.atlon of NALCO and BALCO 

4283. SHRI PRABHAT SAMANTRAY: 
SHRI VIRENDRA KUMAR: 

Will the Minister of DISINVESTMENT be pleased to 
state: 

(a) the areas identified in the National Aluminium 
Company (NALCOl. and the Bharat Aluminium Company 
(BALCO) tor pnvatlsation; 
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(b) the percentage of its equity proposed to be sold 
by NALCO and BALCO; and 

(c) the details of circumstances leading to the selling 
of equity? 

THE MINISTER OF DISINVESTMENT AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI ARUN SHOURIE): (a) and (b) 
Disinvestment of 51% Govemment held equity in BALCO 
has already been completed. Govemment has decided to 
disinvest 30% equity in NALCO through open market sale 
in international and domestic markets. 

(c) Disinvestment in PSUs is being done as per the 
declared disinvestment policy of the Govemment to bring 
down Government held equity in all non-strategic PSUs 
to 26% or lower if necessary. BALCO and NALCO both 
the non-strategic PSUs. 

Condition of SchoolsIHostels In Maharashtra 

4284. SHRI DANVE RAOSAHEB PATIL: Will the 
Minister of TRIBAL AFFAIRS be pleased to state: 

(a) whether the condition of schools/hostels in the 
tribal districts, especially Jalana and Aurangabad districts 
of Maharashtra is very bad; 

(b) if so, the details thereof and the reasons therefor; 
and 

(c) the steps taken/proposed to be taken by the Union 
Government in this regard? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM): (a) and (b) The Ministry of Tribal Affairs is 
implementing the schemes of Boys/Girts Hostels for STs 
and Ashram Schools in Tribal Sub Plan Areas. As per 
the nonns of the scheme 50% cost of construction is 
borne by the Ministry. The remaining 50% cost of 
construction is provided by the State Govemment. The 
responsibility to maintain & run the Hostels/Schools is 
that of the State Govemment. No such instance has been 
brought to the notice of this Ministry. 

(c) Does not arise. 

Change In Mode of Execution 

4285. SHRI CHANDAAKANT KHAIRE: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Government have decided to cha~ 
the mode of execution from hanging to some other 
method; 

(b) if so, the details thereof; 

(c) whether any Committee of Experts has also 
approved the change in the mode of execution; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) No, Sir. 

(b) Does not arise. 

(c) No Sir. 

(d) Does not arise. 

Nanavatl Commission on 1984 Riots 

4286. SHRI HARIBHAU SHANKAR MAHALE: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the report of Justice G.T. Nanavati 
Commission constituted to probe the cases and course 
of the criminal violence and riots targeting members of 
the Sikh Community on October 31, 1984 has been 
received by the Government; 

(b) if so, the details in this regard; and 

(c) the action taken by the Govemment on the 
recommendations 01 the Commission? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) 
No, Sir. 

(b) and (c) Do not arise. 

A.... 0' Internal Disquiet 

4287. SHRI TRILOCHAN KANUNGO: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the Govemment have identified regions 
as 'areas of intemal disquiet' due to naxalite movements 
or any other types of terrorist activities in the country; 

(b) if 80, the details thereof, State-wise; 

(c) whether any speclfic studies have been conducted 
either by the Government agencies or NGOa to find the 
reasons of such disquiet; 

(d) if so, the details in the regard, State-wise; 

(e) whether any aocio-economic and area apec:ific 
programmes planned In order to address the local 
problems and remove the 'VMmaJ disquiet'; and 
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(f) if 50, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) 
and (b) The major concerns of the internal security 
scenario In the country center around Pak-sponsored 
terrorism in Jammu and Kashmir, inter-linked and 
externally supported subversive activities of militant groups 
in the North-East and the violence perpetrated by the 
Left Wing Extremist Groups in some States like Andhra 
Pradesh, Madhya Pradesh, Bihar, Jharkhand, Chhattisgarh, 
Uttar Pradesh, West Bengal, Maharashtra and Orissa. 

(c) to (f) Govemment is aware of the efforts being 
made across the border to sponsor terrorism in the 
country by weaning away the misguided youth and 
exploiting various socio-economic factors and religious 
sentiments. Central Government in conjunction with the 
State Govarnments is taking steps in the affected areas, 
to accelerate economic development and redress the 
genuine grievances of the people. 

Border Area Development Programme has also been 
implemented for balanced development of remote and 
inaccessible border areas and for involving the people in 
development activities. 

In order to ensure a balanced approach to the 
problem of left wing extremism, States were advised to 
prepare Integrated Action Plans, encompassing 
development as well as security aspects In the affected 
areas. The Plans received from Andhra Pradesh, Bihar, 
Chhattisgarh, Madhya Pradesh, Maharashtra and Orissa 
were sent to Planning CommisSion, which raised certain 
issues regarding institutional measures to make the 
administration responsible and strengthening delivery 
mechanism through greater involvement of the people. 
The Commission has also suggested preparation of a 
detailed strategy In this regard, certain aspects of which 
can be supported. The State Governments concerned 
have been advised accordingly. 

Filling Top Post In K.V.S. 

4288. SHRI RADHA MOHAN SINGH: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the GovernmentlKendrlya Vidyalaya 
Sangathan have since decided to fill two top poets of 
Kendrlya Vidyalaya Sangathan through Central staffing 
scheme; and 

(b) il so, the need and rational thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) and (b) Yes, Sir. Considering the nature of 
duties involved in both these posts which are more of 
administrative, planning and executive in nature, it has 
been decided by the Government to fill these posts 
through Central Staffing Scheme. 

Enrolment of Girls in Secondary Education 

4289. SHRI ANANTA NAYAK: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Union Government have formulated 
any programme to promote the enrolment of girls, SCsi 
STs and disabled children in the secondary schools; 

(b) if so, the details of these programmes; and 

(c) the time by which such programmes are likely to 
be introduced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) to (c) National policy on Education, 1986 
(as modified in 1992) laid down that access to Secondary 
Education will be widened with emphasis on enrolment 
of girls, SCs and STs and interaction of physically and 
mentally handicapped with the general community. In 
pursuance of the policy, Government of India has 
formulated the following programmes: 

(i) Strengthening of Boarding and Hostel Facilities 
for girl students of Secondary and Higher 
Secondary Schools. 

(ii) Integrated Education for Disabled Children 
(IEDC). 

(iii) Partial fee concession is allowed to such children 
for continuing education in courses conducted 
by National Open School. 

(iv) In Navodaya Vidyalayas and Kendriya 
Vidyalayas, there is reservation of seats and total 
fees exemption for SC, ST and girl students. 

(v) Ministry of Social Justice and Empowerment and 
the State Government are also taking various 
measures in this direction. 

State-wise enrolments of SCs, STs, Girls and 
Disabled children are given in the Statement enclosed. 
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Statement 

Statewise Enrolments of SCs, STs Girls and Disabled Children (CIIISS IX-XII) 

SI,No. State/UT SC· ST· Gins· Disabled·· 

2 3 4 5 6 

1. Andhra Pradesh 223239 51810 718493 3763 

2. Arunachal Pradesh 115 16799 10711 31 

3. Assam 97788 129350 357014 892 

4. Bihar 217094 1108S4 383287 194 

5. Goa 734 37 30346 147 

6. Gujarat 119857 138181 571993 4265 

7. Haryana 78270 0 259940 1515 

8. Himachal Pradesh 53158 15356 124231 120 

9. Jammu & Kashmir 16367 13701 83349 152 

10. Karnataka 188332 79702 835361 3789 

11. Kerala 130333 9307 660242 922 

12. Madhya Pradesh 249055 225927 681274 2185 

13. Maharashtra 393601 169029 1383486 9104 

14. Manipur 1522 17010 32780 147 

15. Meghalaya 1228 36996 23664 153 

16. Mizoram 21 28597 14263 71 

17. Nagaland 109 40376 18498 29 

18. Orissa 149000 100000 551500 3100 

19. Punjab 172201 0 342721 423 

20. Rajasthan 141734 93557 320301 1170 

21. Sikkim 675 3315 4865 0 

22. Tamil Nadu 319695 13689 1005038 7972 

23. Tripura 13403 16963 35727 113 

24. Uttar Pradesh 456420 12272 871432 507 

25. West Bengal 263499 64988 429973 4266 

26. A & N Islands 0 1085 7580 157 

27. Chandigarh 2415 37 16912 121 
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2 3 4 5 6 

28. Dadra & Nagar Haven 150 1779 1313 0 

29. Daman & Diu 279 273 1952 0 

30. Delhi 176617 713 700068 1621 

31. Lakshadweep 18 2617 1257 0 

32. Pondicherry 7942 0 22316 333 

India 3474871 1394320 10501887 47262 

Selected Educational Statistics (1998-1999), Department of Secondary Education and Higher Education, Govemment of India. 

Sildh All-India Educational Survey, NCERT 

(Translation) 

Poverty Alleviation Programme. 

4290. SHRI HARIBHAI CHAUDHARY: Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a) whether the Govemment propose to formulate a 
comprehensive Poverty Alleviation Programme with the 
constructive cooperation 01 the business houses; 

(b) if so, the details thereof; 

(c) whether the Govemment propose to include Skill 
Development Employment generation and setting up 01 
rural industries as well as participation of the private sector 
in the said programme; 

(d) il so, the details in this regard; and 

(e) the details of the incentives/assistance proposed 
to be provided to the Non Govemmental Organisations 
for implementing Poverty Alleviation Schemesl 
Programmes? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
M. VENKAIAH NAIDU): (a) to (d) The Govemment have 
called upon the corporate sector to establish an effective 
partnership with Govemment for accelt'rating the process 
01 development of rural areas. The Industries have been 
offered freedom In choosing the activities and areas for 
rural development. 

(e) The Council lor Advancement of People's Action 
& Rural Technology (CAPART), under the Ministry of Rural 
Development, promotes voluntary action and propagates 
appropriate rural technologies for the benefit of the rural 
masses by involving people in the development process 

through the medium of non-govemmental organisations 
(NGOs) to supplement Govemment efforts. The NGOs 
receive sustained support from CAPART for implementing 
projects conceming various facts of rural development. 

Special StatUI to Sta,t •• 

4291. SHRI C.N. SINGH: 
SHRI RAJO SINGH: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) the criteria fixed to give special status to the 
States; 

(b) the names of States which have been given 
special status by now; 

(c) whether the Government propose to give special 
status to any State; and 

(d) if so, the details thereof, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) The Special 
Category Status is given to those States which are 
predominantly of hilly terrain with large tribal population, 
located on sensitive international border areas, with 
underdeveloped socio-economic infrastructure, low revenue 
base and non-viable nature of State's finances and overall 
economic backwardness. 

(b) The Special Category States are Arunachal 
Pradesh, Assam, Himachal Pradesh, Jammu & Kashmir, 
Manipur, Meghalaya, Mizoram, Nagatand. Sikkim. Tripura 
and Uttaranchal. 
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(c) No, Sir. At present there is no proposal under 
the consideration of Govemment of India to give special 
status to any State. 

(d) Does not arise. 

[English] 

Threat to Nuclear Installations 

4292. SHRI B.V.N. REDDY: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether there is a threat of Nuclear Terrorism as 
reported in the 'Statesman' dated 2.11.2001; and 

(b) if so, the action taken to review the safety of the 
nuclear facilities available in the Country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) 
and (b) No, Sir. There is no specific information of threat 
of nuclear terrorism in India as reported in the 'Statesman' 
dated 2.11.2001. However, adequate security 
arrangements have been made at all vital nuclear facilities. 

(Translation] 

Rehabilitation Law of Jammu and Kashmir 

4293. SHRI RAVI PRAKASH VERMA: 
SHRI BAHADUR SINGH: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether attention of the Govemment has been 
drawn towards the newsitem appearing in the 'Punjab 
Keshari' dated 19.11.2001 regarding rehabilitation law of 
Jammu & Kashmir; 

(b) if so, the facts in this regard; 

(c) whether Pakistan is reportedly trying to infiltrate 
its agents in Indian territory in large numbers taking the 
advantage of the law; 

(d) if so, the reaction of the Govemment thereto; 
and 

(e) the steps proposed to be taken by the 
Govemment on this issue? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIOYASAGAR RAO): (a) 

and (b) Yes, Sir. The State legislature enacted the 
Jammu and Kashmir Grant of Permit for Resettlement in 
(or permanent Retum to) the State Act, 1982 for enabling 
the retum and resettlement of permanent residents, who 
were State Subjects before 14.05.1954 and migrated to 
Pakistan after 1.3.1947 or their descendent. When the 
said Bill was under consideration of the State legislature, 
a Presidential Reference under article 143 of the 
Constitution of India was made on 30.9.1982 to the 
Supreme Court of India, seeking their opInion as to 
whether the Bill or any of the prOvisions thereof, if enacted 
would be constitutionally invalid. The Supreme Court vide 
its judgem&nt dated 6.11.2001 have returned the 
Reference unanswered saying that even if they were to 
answer the question in the affirmative, they would have 
unable to strike down the Act in this proceeding. 

(c) and (d) While no such report has been received 
such a possibility cannot be ruled out. However, 
Govemment is keeping vigil on all fronts in order to curb 
any such infiltration. 

(e) As the enactment of said Act is at variance with 
the powers of the Parliament on some subjects in the 
Union list of the Seventh Schedule to the Constitution of 
India, the matter is receiving the Govemment's attention. 

Entitlement for Maintenance under 
Section 125 of IPC 

4294. SHRI P.R. KHUNTE: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether under Section 125 of Indian Penal Code 
such divorced women who have registered false cases 
of dowry against their husbands and their families are 
entitled for maintenance; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRr 1.0. SWAMI): (a) and (b) Section 
125 of the Indian Penal Code, 1860 provides punishment 
for waging war against any Asiatic power in alliance with 
the Government of India and not with order for 
maintenance of wives, children and parents. It is section 
125 of the Code of Criminal Procedure, 1973, which 
provides Ittal any perton having sufficient means, neglects 
or refu8es to maintain his wife, chHdren of parents unable 
to maintain her8elflhimaelf, a Magistrate of the Firat Class 
may, upon proof of refusal, order such person to make 
a monthly aRowance for the maintenance of hIS wife or 
such child, father or mother. 

Sub-eection (4) of section 125 of Code of Criminal 
Procedure, 1973 also provides that no wife shaN be 
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entitled to receive the maintenance from her husband if 
she is ~ving in adultery, or if, without any sufficient reason, 
she refuses to live with her husband or If they are living 
separately by mutual consent. 

As for any case registered by a wife against her 
husband and his families, it is for the court to decide 
whether such a case is false or otherwise. 

{English] 

Annapuma Scheme 

4295. SHRIMATI KUMUDINI PATNAIK: 
SHRI SURESH PASI: 
SHRI GAJENDRA SINGH RAJUKHEDI: 
SHRI RAMANAND SINGH: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) the funds allocated for implementation of 
Annapuma Scheme so far, State-wise; 

(b) whether requests have been received from the 
State Govemments to enhance the funds as well as 
foodgralns under the scheme; 

(c) whether the State Governments have also 
requested the Centre to meet the transport charges for 
lifting and distribution of foodgrains; 

(d) if so. the details thereof and the reaction of the 
Govemment to both the issues; 

(e) whether the Govemment of Madhya Pradesh has 
proposed some amendments for proper implementation 
of the scheme; and 

(f) if so, the details thereof and the action taken by 
the Union Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI ANNASAHEB M.K. 
PATIL): (a) A statement is enclosed. 

(b) States of Orissa, Bihar, Raja.than, Andhra 
Pradesh and Uttar Pradesh have requested Increase in 
number of target beneficiaries or funds. Their requests 
have been/are considered within the parameters of the 
Scheme and availability of the budget allocations. 

(c) and (d) The Central Government provides for 
transportation cost 0 Rs. 50/- per quintal. The State 
Food & Civil Supplies Departments are to release the 
transportation charges as is permitted to the RPDS, to 

the Collectors/CEO Zilla Panchayats and the District 
Collectors/CEO are to tie up the logistics of distribution 
of foodgrains to the beneficiaries, in consultation with the 
Department of Food & Civil Supplies, at the district level. 

(e) and (f) Madhya Pradesh Government has 
suggested that Annapuma Scheme might be extended to 
all old age pensioners to make identification of 
beneficiaries in the State possible. Currently only destitutes 
aged 65 and above, not receiving penSion under the 
National Old Age Pension Scheme (NOAPS), are eligible 
for foodgrains under Annapuma Scheme. The Scheme is 
under review. 

StIItement 

Annapuma Scheme 

(In Rs.) 

SI. StateslUTs Allocation Allocation 
No. 2000-2001 2001-g002 

2 3 4 

1. Andhra Pradesh N 62442611 97959173 

2. Bihar 111620187 116765445 

3. Chhattisgam 22351239 

4. Goa 602987 630782 

5. Gujarat " 29693739 0 

6. Haryana " 11563943 0 

7. Himachal Pradesh 5105286 5340620 

8. Jammu & Kashmir 6847248 7162880 

9. Jharkhand 36808311 38505032 

10. Kamataka " 45585786 0 

11. KeralaN 30135930 31525080 

12. Madhya Pradesh' 80264215 0 

13. Maharashtra 89751204 93888387 
14. Orissa N 43415034 45416299 
15. Punjab" 8348014 0 
16. Rajasthan 31824292 66557126 
17. Tamil Nadu 57658917 60316770 
18. Uttar Pradesh$ 168193059 221240063 
19. Uttaranchal 8902873 
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2 3 4 

20. West Bengal 64104174 67059128 

21. A & N Islands 375192 392487 

22. Chandigarh 294793 308382 

23. Dadra & Nagar Haveli 254594 266330 

24. Daman & Diu 53599 56069 

25. NCT Delhi 5386680 5634985 

26. Lakshadweep 40199 42052 

27. Pondicherry 1058576 1107372 

Sub Total 891428571 891428573 

North Eastern States: 

28. Arunachal Pradesh 3989659 3989659 

29. Assam 57763322 57763322 

30. Manipur 7198732 7198732 

31. Meghalaya 7762489 7762489 

32. Mizoram 2168293 2168293 

33. Nagaland It 5637561 5637561 

34. Sikkim It 2081561 2081560 

35. Tripura 12446001 12446001 

Sub Total 99047619 99047617 

Total 990476190 990476190 

Not implementing the scheme. 

S Opening Balance as on 1.4.2001 of Uttaranchal is also 
Included. 

(Translation] 

Scrutiny of HOO's Account 

4296. SHRI SATYAVRAT CHATURVEDI: 
SHRI SUNDER LAL TIWARI: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the attention of the Govemment has been 
drawn to the news-item regarding scrutiny of NGO's 
Account by Union Govemment captioned "Gair Sarkari 

Sangathan Ke Khaton Ki Janch Kantga Kendra" appearing 
in 'Rashtriya Sahara' dated October 17, 2001; 

(b) if so, the details thereof; 

(c) the time by which the scrutiny of accounts is 
likely to be started; and 

(d) the main objective of the scrutiny? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) 
and (b) Yes, Sir. The news-item inter-alia refers to various 
provisions of the foreign Contribution (Regulation) Act, 
1976 and the rules framed thereunder viz. manner of 
grant of permission to voluntary associations to accept 
foreign contribution; filing of a retum at the end of each 
financial year giving details of the foreign contribution 
received and its purpose wise utilization; the expansion 
of the list of purposes mentioned in the form for this 
retum; inspection of accounts of such association. 

(c) and (d) The Foreign Contribution (Regulation) Act, 
1976 empowers the Central Government, if it has any 
ground to suspect that any provisions of the Act has 
been or is being contravened by any association, to order 
an inspection of the accounts and records of that 
association. This is an ongoing process. 

[English] 

InstItutions Covered under AICTE 

4297. SHRI GUTHA SUKENDER REDDY: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the type of institutions covered under AU India 
Council for Technical Education (AICTE) Act; 

(b) whether certain institutions and Universities 
imparting technical education, while enacting the AICTE 
Act; 

(c) if so, the details thereof; 

(d) whether there is any ambiguities in according 
approval to technical institutions; 

(e) if so, the dtotalls thereof: and 

(f) the steps taken by the Govemment to remedy 
the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) to (f) As per the Council for Technical 
Education (AICTE) Act, 'Technical Education' means 
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programmes of education, research and training In 
engineering technology, architecture, town planning, 
management, pharmacy and applied arts and crafts. 
However, 88 per the Act, 'Technical Institution' means an 
institution not being a University, which offers courses or 
programmes of technical education and shall include such 
other institutions 88 the Central Government may, in 
consuhation with the Council, by notification in the Official 
Gazette, declare as Technical Institution. AICTE accords 
its approval to the Technical Institution based on the 
duly prescribed regulations and also keeping in view 
financial viability, availability of infrastructure like building, 
class room, faculty, etc. as per the prescribed norms and 
standards. The entire process of according approvai is 
based on laid down procedures. 

National Old Age Penalon to BPL People 

4298. SHRIMATI PRABHA RAO: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) the number of Below Poverty Line people who 
qualify for national old age pension; and 

(b) the steps taken or being taken to cover all of 
them under the scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI ANNASAHEB M.K. 
PATIL): (a) and (b) As per the guidelines of the National 
Old Age Pension Scheme, destitute persons aged 65 
years or above having little or no regular means of 
subsistence from their own sources of income or through 
financial support from family members or other sources 
are eligible for pension under the Scheme. The Numerical 
Ceilings for the number of such destitute persons below 
Poverty Line qualifying for receiving National Old Age 
Pension have been estimated at 68.81 lakhs. With the 
constraint of resources, it is currently not possible to cover 
all the targeted beneficiaries as per the Numerical Ceitings. 

Hardahlpa Faced by Tribal. In North Bengal 

4299. SHRI PRIYA RANJAN DASMUNSI: Will the 
Minister of TRIBAL AFFAIRS be pleased to state: 

(a) whether the Union Government are aware of the 
fact that in the under-developed districts of North Bengal, 
large section of Scheduled Tribes belonging to MaIda, 
Dakshin Dinajpur, Uttar Dinajpur, Dajreeling. Jalpaiguri and 
Cooch Bihar are faCing serious har,jships due to 
malnutrition of children, poor road infrastructure of the 
villages, lack of fresh drinking water in summer, lack of 
schools and hostels and lack of opportunities for girls 
education in the Tea Garden areas of the Door's in North 
Bengal; 

(b) if so, the details in this regard; 

(c) whether the Government are considering a 
comprehensive study of the non-utilisation of Plan Fund 
in the Eighth and Ninth Plan of this region for Tribal 
development and ensure appropriate provision in the tenth 
plan; 

(d) if so, the details thereof; 

(e) whether the Union Government wouid consider a 
comprehensive model tribal Panchayat Plan for alround 
development of Khempur Gram Panchayat (tribal 
dominated) in the district of Maida of West Bengal; and 

(f) if so, the details thereof? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM): (a) and (b) As per report of State Government 
there is no information with regard to malnutrition and 
hardship of tribal people in North Bengal. The State 
Governments has been implementing the educational, 
social, economic programmes, providing schools, hostels, 
drinking water, infrastructure for roads, bridges, culvert, 
minor irrigation etc. for all the tribal areas in the state 
including the districts of North Bengal from State Plan as 
well from grants released by the Ministry under Special 
Central ASSistance to Tribal Sub Plan Article 275(1) of 
the Constitution. 

(c) and (d) Appropriate measures to ensure timely 
utilization and also to minimize diversion of fund have 
been taken by the Ministry as indicated below: 

(i) Utilisation Certificates insisted upon as a pre-
requisite for further release of funds. 

(Ii) Periodic progress reports regarding the status 
of implementation of schemes are obtained; 

(iii) Central Government offices visit the States/UTs 
to ascertain on the spot the progress of 
implementation of schemes. 

(iv) Meetings/Conferences are concerned at Central 
level with State Secretaries of Tribal Welfare to 
ensure timely submission of proposals for release 
of funds and to speed up implementation of 
schemes. 

(v) At the State level, the agencies like 
Tribal Advisory Committee, Project 
Implementation Committees of ITDPS at Block 
levels. and Panchayat Samities monitor timely 
spending of money and effective implementation 
of Schemes. . 
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Steps will be taken for making appropriate provisions 
for development of tribals of the country, including West 
Bengal during Tenth Plan. 

(e) and (f) The Ministry provides funds under its 
various schemes based on the proposals received from 
State GovemmentS/implementing agencies, availability of 
funds etc. Funds are not released in a district specific or 
area specific manner and it is left to the State 
Govemments to prioritise the development requirements 
of districts in the State. 

US Help to Check Infiltration of Terrortsts 

4300. SHAI SHIVAJI MANE: 
SHAI M.V.V.S. MUATHI: 
SHAI RAM MOHAN GADDE: 
SHRI RAMJI LAL SUMAN: 
SHRI DINESH CHANDRA YADAV: 
SHRI VIRENDRA KUMAR: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the United States has offered to assit in 
countering the infiltration of terrorists in Jammu and 
Kashmir improving India's border management; 

(b) if so, the details in this regard; 

(c) whether any meeting with US officials has been 
held in the matter; and 

(d) if so, the details and outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) 
and (b) As part of their ongoing cooperation on counter-
terrorism, India and the United States have discussed 
supply of equipment and systems from the United States 
to improve surveillance and management to check 
infiltration by terrorists from across the border. 

(c) and (d) During the visit of Prime Minister to 
Washington D.C. on 7-9 November, 2001, the United 
States indicates its willingness to provide assistance to 
India in this regard. The two sides also discussed this 
issue during the meeting of their bilateral Defence Policy 
Group held on 3rd and 4th December, 2001 at New Delhi. 

[Translation] 

Olelnveatmen! of PSUe 

4301. DR. LAXMINARAYAN PANDEYA: Will the 
Minister of DISINVESTMENT be pleased to state: 

(a) whether five undertakings like Modern 
Food Industries Ltd., B.A.L.C.O., C.M.C., H.T.L. and 
L.J.M.C. (Lagan Jute Machinery Co. Ltd.) have been 
privatised; 

(b) if so, whether the said undertakings are eaming 
profit; 

(c) if so, the details thereof; 

(d) whether even not a single employee of these 
undertakings has been retrenched; and 

(e) the tax paid by the Undertakings to the Union 
Govemment during the last six months? 

THE MINISTER OF DISINVESTMENT AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI ARUN SHOURIE): (a) Yes, Sir. Modem 
Food Industries (India) Ltd., Bharat Aluminium Company 
Ltd. (BALCO), CMC Ltd., HTL Ltd. and Lagan Jute 
Machinery Co. Ltd. (a subsidiary of Bharat Bhari Udyog 
Nigam Ltd.) have been privatised. 

(b) and (c) The net profitlloss of companies as 01 
31-3-2000 are as follows:-

Name of the Company 

Modem Food Industries (India) Ltd. 

Bharat Aluminium Company Ltd. 

CMC Ltd. 

HTL Ltd. 

Lagan Jute Machinery Co. Ltd. 

Profit/Loss( -) 
Rs. in crore 

-48.23 

55.89 

12.70 

12.45 

-0.42 

(d) No employees of MFIL, BALCO, CMC Ltd., HTL 
Ltd. and Lagan Jute Machinery Co. Ltd. has been 
retrenched. 

(e) HTL Ltd. has paid an amount of Rs. 28.74 crore 
as taxes and duties to the Central Government during 
the six months period from 1-6-2001 to 30·11·2001. 
BALCO has also paid an amount of Rs. 50.25 crore as 
taxes and duties during the period of last six months. 
The Infonnabon in respect of other companiee is being 
collected and will be laid on the Table of the Houae. 

Closure of Fertilizer Factory In Gorakhpur 

4302. SHRI BAL KRISHNA CHAUHAN: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state: 
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(8) whether the Government have taken a decision 
to close down the fertilizer factory in Gor8khpur; 

(b) 11 so, the reasons therefor; and 

(c) the manner in which the employees of the said 
factory are likely to be absorbed after closure of the 
factory? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA 
MOOKHERJEE): (a) to (c) A decision has already been 
taken by the Government, in-principle, to closelhive off 
thE! Gorakhpur Unit of Fertilizel Corporation of India 
Limited (FCI) as the same was not found techno-
economically viable. The comprehensive rehabilitation 
proposals of FCI including its Gorakhpur unit, based on 
the declared Government policy that inter-alia considers 
the interest of workers, was considered by the component 
authority In the Government on 31.5.2001 and a Group 
of Ministers has been constituted to examine the proposal 
and submit its recommendations. 

Ban on Private Tultlona by Teacher. of 
Kendrlya Vldyalaya Sangathan 

4303. CAPT. JAI NARAIN PRASAD NISHAD: 
SHRIMATI SHEELA GAUTAM: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Kendriya Vidyalaya Sangathan has 
imposed complete ban on private tuitions by the teachers 
of Kandriya Vidyalayas; 

(b) If so, the datails theraof; 

(c) whathar incidents of private tuitions by the teacher 
of Kendriya Vidyalayas have come to the notice of the 
GovarnmanUorganlzation during tha last threa years; 

(d) if so, tha details thereof; 

(a) whethar any inquiry has been conducted in this 
regard; 

(f) if so, the outcome thereof; and 

(g) the steps takan by tha Government to check 
private .tultions and boost the performance of Kandriya 
Vidyalayas in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) and (b) Yes, Sir. As per code of conduct 
for taachers and instructions issued from time to time, no 
teacher should undertake private tuition and any teachar 
violating these instruction will be liable to face Disciplinary 
Action under the CCS (CCA) Rules, 1965. 

(c) Yes, Sir. 

(d) 16 cases have been reported to KVS (H. Qrs). 

(e) Yes, Sir. 

(f) The teachers found guilty have been transferred. 

(g) KVS has implemented a scheme of providing extra 
classes for the students through PTA in the Vidyalaya 
and remedial classes are also conducted for the slow 
leamers. 

[English] 

Greater Chennal Project 

4304. SHRI E. PONNUSWAMY: 
SHRI P.O. ELANGOVAN: 

Will the Minister of URBAN DEVELOPMENT AND 
POVERTY ALLEVIATION be pleased to state: 

(a) whether the Government propose to initiate the 
"Greater Chennai Project" to facilitate the horizontal 
expansion of cities in the country; 

(b) if so, the details thereof; 

(c) the total amount allocated for various urban 
development projects in Tamil Nadu during each of the 
last three years along with the names of cities/towns 
covered under the project, scheme-wise; 

(d) the total amount and list of projects allocated for 
Tamil Nadu for 2001-2002 and later; and 

(~) the names of citiesltowns for which proposals for 
p~vlding funds are under consideration and the time by 
which the proposals are likely to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA): (a) and (b) The 
Government of Tamil Nadu have informed that they 
propose to have horizootal expansion in Chennai 
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Metropolitan area to facilitate horizontal development. In 
pursuance of the strategies to decongest the city core, 
Railway authorities have proposed to shift part of the 
existing rail terminal at Central Station to a location in 
the city fringe at Tambaram and Egmore. Further, special 
attentions have also been evolved decentralising the 
industries according to their various categories and other 
economic activities pursuance to the satellite towns 
proposed by Chennai Metropolitan Development Authority 
(CMDA) under its Second Master Plan 2011. 

As reported by the Govemment of Tamil Nadu, CMDA 
also initiated formation of Outer Ring Road (ORR) from 
Vandalur on GST Road to Minjur for a distance of 62 
Kms. Formation of this road with a provision for Railway 
lines at Centre would trigger urban development on both 
sides. Further, Metro Water Department has decided to 
convent the Chembarambakkam tank as storage for City 
Water Supply System, which would leave 10,000 hectares 
(25 thousand acres) of the Ayacut land spreading from 
Vandalur to Poonamalle as dry land. CMDA is preparing 
a Master Plan for the I.T. Corridor from Perungudi to 
Thirruporur on the Old Mahabalipuram (4 lane) Road in 
South Chennai. This will ensure expansion of the city 
horizontally on the southern direction. Similarly Chennai 
Metropolitan Development is preparing the Master Plan 
for North Chennai taking into consideration the future 
expansion of Ennore Port. 

S. Name of the Project Year of 
No. sanction 

2 3 

1. Olhakadai Jan. 99 

2. Thirupppavanam Jan. 99 

3. Thathaianagarpet Feb. 99 

4. Mettupalayam Feb. 99 

5. Sathankulam April, 99 

6. Udangudi -do-

7. Walajabad -do-

8. Punjai Paliampettai Dec. 99 

9. Kanyakumari -do-

10. Punjaipugalur -do-

(c) to (e) The total amount allocated to various towns 
for various projects in T ami! Nadu during the lasl 3 years 
under the Integrated Development of Small & Medium 
Town (IDSMT) scheme is given in enclosed Statement 
The tentative allocation of Central assistance for 
Tamil Nadu State during 2001-2002 is Rs. 536 lakhs out 
of which Central assistance amounting to Rs. 275.96 
lakhs has already been released 10 three new towns 
namely - Periakulam, Thanjavur and Rajapalayam 
and 2 ongoing towns namely Surampattl and 
Oddanchatram. The proposals for Pallaathur lown has 
been received from the State Government and Its 
appraisal report is being prepared by the Town & Country 
Planning Organisation. 

Under the Mega City Scheme, Central assistance 01 
Rs. 13.78 crores, Rs. 14.15 crores and Rs. 16.10 crores 
was released for Chennai during the year 1998-99, 1999-
2()()(j and 2000-2001 respectively. A lolal of 103 projects 
have been approved oul which 65 have been Implemenled 
and 27 projects are under progress. The remaining 
11 projects are yet to be slarted. During 2001-2002, 
Central assistance of Rs. 16.90 crores has been released 
for various projects in Chennai. 

Under Ihe Accelerated Urban Waler Supply 
Programme (AUWSP), 19 projects have been approved 
during the last 3 years as per details given below:-

(Rs. in lakhs) 
-.-.------

Projecl Central 
cost share 

4 5 

71.80 35.90 

53.70 26.85 

356.80 178.40 

221.35 110.68 

127.95 63.98 

216.40 108.20 

52.00 26.00 

381.20 190.60 

448.85 224.43 

169.70 84.85 ._--
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2 3 

11. Vadasandur Sep. 2000 

12. Ayempettai -do-

13. Pallepattl -do-

14. Veeravanallur -do-

15. Nazareth -do-

16. Palacode Jan. 2001 

17. Ervadi -do-

18. Courtallam -do-

19. Muthupet Dec. 2001 

During 2001-2002 water supply schemes 
for Sriperumpudur, Aduthurai, Thirubhuvanam 
and Thiruvidaimarudur towns are under scrutiny 
in Central Public Health Engineering and 
Environment Organisation (CPHEEO). All the projects have 
been examined and reply Is awaited from the State 
Government. 

Chennai Water Supply Project is being implemented 
at project cost of Rs. 7787.89 million with the assistance 
of World Bank. It IS being implemented with a loan amount 
of US $ 86.SO million. The loan amount is to be disbursed 
by June, 2002. Chennal Sewerage Renovation and 
Functional Improvement Projact is being implemented with 
assIstance from OECF (Japan). The loan amount of 
Japanese yen (JY) 17098 million has been approved out 

4 5 

34.55 17.28 

76.85 38.43 

483.90 241.95 

96.65 48.33 

197.00 98.50 

370.10 185.05 

85.80 42.90 

9917 49.64 

694.50 347.25 

of which a sum of JY 1211.192 million has been 
disbursed upto September, 2001. 

Under the Low Cost Sanitation (LCS) Scheme, a 
sum of Rs. 12.93 lakhs, was released as subsidy to 
Tamil Nadu during 1998-99. A loan amount of Rs. 105.87 
lakhs was also released during the said year. No Central 
assistance has been released under said scheme during 
1999-2000, 2000-2001 and 2001-2002. 

Under the National Slum Development Programme 
(NSDP), additional Central assistance is released by the 
Mlo Finance for improvement of urban slums. Govemment 
of Tamil Nadu has been released additional Central 
assistance under the NSDP amounting to As. 2674.00 
lakhs during 1998-99, 2711.00 lakhs during 1999-2000 
and As. 2259.17 lakhs during 2000-2001. 

StIItement 

Release of Central AssistanCfJ under IDSMT Scheme for the State of Tamil Nadu during last three years (1998-99 
to 2000-2001) 

(As. in Lakhs) ----.-
SI. Town 1998- 1999- 2000- Total Expenditure 
No. 1999 2000 2001 _._----_. 

2 3 4 5 6 7 ---------
1. Avanashi 15.36 0.00 0.00 15.36 21.86 

2. Sulur 13.73 0.00 0.00 13.73 17.50 
----.---------------
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2 3 4 5 6 7 

3. Manamadurai 0.00 32.00 0.00 32.00 19.00 

4. Ponneri 15.97 0.00 0.00 15.97 9.70 

5. Palladam 9.17 0.00 0.00 9.17 48.06 

6. Kangayam 9.90 10.06 0.00 19.96 29.84 

7. Verappanchattiram 0.00 7.74 0.00 7.74 23.98 

8. Kasipalaiyam 6.17 0.00 0.00 6.17 36.19 

9. Poovirunthavalli 0.00 2.15 0.00 2.15 18.33 

10. Inam Karur 19.43 0.00 0.00 19.43 19.12 

11. Tiruchendur 0.00 14.93 0.00 14.93 32.00 

12. Sholingar 0.00 25.79 0.00 25.79 36.37 

13. Vaniyambadi 0.00 10.32 0.00 10.32 12.00 

14. Kuttanallur 10.00 0.00 0.00 10.00 IBM 

15. Ponnamaravati 9.15 4.85 14.09 28.09 82.63 

16. T arrayyangarpettal 0.00 14.10 14.10 2820 61.07 

17. Thuraiyur 0.00 12.45 12.45 24.90 73.75 

18. Chinnamanur 12.42 658 18.87 37.87 b4.40 

19. Omalur 0.00 7.12 0.00 7.12 44.38 

20. Nattarasankottai 0.00 9.65 9.66 19.31 37.85 

21. Denkanikota 0.00 11.60 11.59 23.19 47.90 

22. Kiranur 16.43 8.72 0.00 25.15 71.37 

23. Surampatti 25.09 0.00 26.04 51.13 85.00 

24. Oddanchatram 9.91 0.00 9.91 19.82 43.31 

25. Dindigal 0.00 40.00 30.00 70.00 71M 

26. Devakottai 0.00 1620 0.00 1620 0.00 

27. Vellore 0.00 28.00 0.00 28.00 0.00 

28. Kanyakumari 0.00 16.00 0.00 16.00 0.00 

29. Kinathukadvu 0.00 0.00 16.00 16.00 0.00 

30. Vilathikulam 0.00 0.00 16.00 16.00 0.00 
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2 3 4 

31 . Peravoorani 0.00 0.00 

32. Chengam 0.00 0.00 

Grand Total 172 .73 278.26 

AnganWildI C.ntr.. In Kernataka 

4305. SHRI A. VENKATESH NAIK: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government of Karnataka has 
requested to sanction 6655 additional Anganwadi centres 
under ICDS to cover 27 districts of the State; and 

(b) if so, the number of said centres so far in the 
State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SUMITRA MAHAJAN): (8) Yes, Sir. 

(b) 40170 Anganwadi Centres are already sanctioned 
in the State. 

Selection 0' SCIST and oae on Merit 

4306. SHRI RAMJI LAL SUMAN: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the total number of persons belonging to SCs, 
ST s and oecs selected/recruited/promoted on merit to 
different categories of services and not counted against 
the 'reserved quota of vacancies/posts' for their 
communities during the last five years under his Ministry; 

(b) whether there has been instance where the 
candidates belonging to SCs, STs and OBCs selected 
on merit have been shown/adjusted against vacancies/ 
posts reserved for their communities: and 

(c) if 50, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) During the last live years 18 persons 
belonging to SCs, STs and oecs have been selectedl 
recruited/promoted on merit in the Ministry of Human 
Resource Development to different categories 01 services 
and not counted against the 'reserved quota 01 vacanciesl 
posts' for their communities. 

(b) No, Sir. 

(c) Does not arise. 

Sla.hlng .ub.ldy of Fertilizer Urnt. 

4307. SHRI RAM PRASAD SINGH: Will the Minister 
01 CHEMICALS AND FERTILIZERS be pleased to state: 

5 6 7 

16.00 16.00 0.00 

16.00 16.00 0.00 

210.71 661.70 1025.49 

(a) whether it is a fact that Government have slashed 
the annual payment of subsidy to some of the defaulting 
fertilizer firms in the country; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTFW OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA 
MOOKHERJEE): (a) and (b) In order to contain the 
outflow of subsidy and fix the consumption norms at the 
realistic level, Government has revised the consumption 
norms of the urea units on interim basis w.e.!. 1.4.2000. 
These consumption norms are based on the actual ievels 
achieved in 1999-2000, or the existing level, whichever 
is lower. The retention prices have also been revised 
correspondingly, ad interim. This revision has led to 
reduction in retention prices in respect of some units. 
Such reviSion is, however, only an interim arrangement 
and is subject to the decision of the Government on the 
policy parameters for VII and VIII pricing periods which 
will include consumption norms also, and will be effective 
from 1.7.1997. 

District Rural Development Agencies 

4308. SHRI A.F. GOLAM OSMANI: Will the Minister 
of RURAL DEVELOPMENT be pleased to state: 

(a) whether the salaries of Blocks and Heads Quarter 
Staff of District Rural Development Agencies (DRDA) 
development wing were given under plan head till 1996-
97; 

(b) whether the 50 percent of which was reimbursed 
under IRDP and 2 per cent of allocation were allowed as 
administrative expenses abolished under the submitted 
programmes as SGSY and JGSY, earlier JRY; 

(c) whether the above abolition caused an extra 
burden to the State like Assam and thus raising indirectly 
the State share to more 25 per cent; 

(d) whether the Government propose to reduce the 
State share at least 25 per cent with retrospective effect; 

(e) if so, the details thereof: and 

(f) if not, the reasons thereof? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
M. VENKAIAH NAIDU): (a) to (f) Under the erstwhile 
Scheme of 'Strengthening of Block Level Administration 
and setting up of Monitoring Cells at the state 
headquarters' the expenditure on account of staff created 
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with the prior approval of the Govt. of India under the 
erstwhile scheme of IRDP, was shared on 50:50 basis 
between the Centre and the States. The Central 
assistance under the Scheme was given under the plan 
head till 1996-97. 

The permissible administrative cost for the state and 
its subordinate offices namely ORDAs and Blocks was 
admissible as follows under the Integrated Rural 
Development Programme (IRDP) and Jawahar Rozgar 
Yojana (JRY). 

(i) IRDP: 10% of the allocation for District having 
8 or more blocks, 12.5% for Districts having 5 
to 7 blocks and 15% for Districts upto 4 Blocks. 
Not more than 10% of the permissible 
administrative cost above the District level could 
be utilized at the State level. 

(ii) JRY: 2% of the allocation for the Districts where 
all blocks are covered under EAS; 2.5% for 
others. Not more than 10% of the permissible 
administrative cost above the District level could 
be utilized at the State level. 

A new Scheme of DRDA Administration was 
introduced from 1.4.1999 to provide full administrative 
support to the ORDAs on cost sharing basis of 75:25 
between the Centre and the State. 2% administrative 
expenditure earmarked under other schemes of the 
Ministry of Rural Development including the JGSY/JRY 
stand merged with the new Scheme of DRDA 
Administration w.e.f. 1.4.99. Since the entire expenditure 
of DRDA Administration is met under the new Scheme, 
there is no extra burden on the State Governments 
including Assam. 

[Translation] 

Supply of Methylated Spirit/Alcohol 

4309. SHRIMATI JAYASHREE BANERJEE: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state: 

(a) the names of companies in Madhya Pradesh 
which have been supplied Methylated spirit and alcohol 
for pharmaceutical purposes; 

(b) whether the said companies are misusing these 
chemicals which was provided to them for manufacturing 
drugs; 

(c) if so, the details thereof; and 

(d) the action taken by the Government against the 
erring companies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA 

MOOKHERJEE): (a) The issue of allocation of Methylated 
spirit and alcohol to drug manufactUring companies is 
dealt with by the State Govemments under their respective 
laws. 

(b) to (d) Do not arise. 

[Eng/ish] 

Introduction of Constitution (ST) 
Order Amendment Bill 

4310. SHRI MADHAB RAJBANGSHI: Will the Minister 
of TRIBAL AFFAIRS be pleased to state: 

(8) wheth-er his Ministry are introducing the 
Constitution (ST) Order Amendment Bill in the current 
Session of the Parliament; and 

(b) if not, the action the Govemment are taking for 
the continuance of the benefits enjoyed by the Koach 
Rajbangshi Community of Assam as granted under 
Ordinance No. 3 of 1997 which lapsed long long back? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAl 
ORAM): (a) No, Sir. 

(b) Since the Ordinance has lapsed. the community 
just not entitled to the benefits meant for Scheduled 
Tribes. 

As per approved Modality Consensus could to be 
arrived at by the recommending bodies hence dropped 
at the Ministry level. 

[Trans/ation] 

Expenditure on .ettlng up of Fertilizer Plant. 

4311. SHRI BIR SINGH MAHATO: 
PROF. DUKHA BHAGAT: 

Will the Minister of CHEMICALS AND FERTILIZEAS 
be pleased to state: 

(a) the total expenditure incurred on the setting up 
of fertilizer plants in foreign countries during the last three 
years, country-Wise: and 

(b) the extent to which the Government have achieved 
success in this regard and the names of the plants which 
have started operating? 

THE MINISTER OF 5T ATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHAI SATYA BAATA 
MOOKHEAJEE): (a) The total expenditure incurred during 
the last 3 years on setting up of fertilizer plants in foreign 
countries, country-Wise, is as lollows:-
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51. Name of the Country 
No. Company! 

PrOject 

1. SPIC Fertilizer and UAE 
Chemical Ltd. 

2. Oman India Fertilizer Oman 
Company 

3. India-Iran Joint Iran 
Ventures Project 

(b) There is no Govemment investment in any of 
these projects. SPIC's plant has achieved an overall 
progress of 57%. Most of the major project agreements 
of the project of Oman have been finalised initialled. The 
project at Iran is on preliminary stage of consideration 
and has so far not been posed to the Govemment for 
investment approval. 

None of these plants have started operating yet. 

[English] 

S.lsmology R •••• rch Centre In Gu)arat 

4312 SHRIMATI BHAVNA BEN DEVRAJBHAI 
CHIKHAlIA: 

SHRI G.J. JAVIYA: 
SHRI PRAVIN RASHTRAPAL: 
SHRI DINSHA PATEL: 

Will the MinISter of SCIENCE AND TECHNOLOGY 
be pleased to state: 

(a) the number of tremors of earthquake occurred in 
GUJarat after 26.01.2001, location-wise during Octoberl 
November. 2001: 

(b) the highest frequency 01 tremors occurred on a 
particular day; 

(c) whether it is a fact that the earthquake catastrophe 
level of GUJarat is one 01 the highest among the stable 
continental regiOns of the world; 

(d) if so, whether the Govemment 01 Gujarat has 
submitted 8 proposal lor setting up of an Institute of 
Seismology Research in Gujarat for prediction, preparation 
resistance and restoration: 

(e) whether this Institute will be useful in mitigating 
the loss of human life and property in future earthquake 
in the country; 

Indian 
Partner! 
Sponsor 

SPIC 

IFFCO-
KRIBHCO 

IFFCO-
KRIBHCO 

Expenditure incurred! 
Investment made by 

Indian Sponsors from 
1998-99 to 2000-2001 

(As.) 

126.09 crore 

24.21 crore 

0.38 crore 

(f) the time by which it is likely to be established; 

(g) if not, the reasons therefor; 

(h) whether the Government have constituted an 
expert committee to work out the details of the proDosed 
project; 

(i) if so, whether the Committee have submitted its 
report; and 

Ul the estimated cost of the project and the quantum 
of assistance proposed to be provided by the Government 
to the State? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACH I 
SINGH RAWAT 'BACHDA'): (a) Sir, a total of 927 
aftershocks, having magnitude 3.0 and above have been 
recorded in Bhuj area since Jan. 26. 2001. Out of which. 
52 have occurred in October/November 2001. In addition. 
1393 tremors. mostly below magnitude 2. have also 
occurred in Haripur village. Junagadh district, Gujarat from 
Oct. 26th - Nov. 30th, 2001. The maximum magnitude of 
tremors recorded was 3.2 on Richter Scale. 

(b) The highest frequency of tremors recorded in 
Haripur village. Junagadh district, Gujarat on November 
10th. 2001 was 145. 

(c) Yes, Sir. 

(d) to Ul Sir, a proposal has been received from the 
Government of Gujarat for setting up of a Seismological 
Research Institute. An expert Group was constituted to 
concretize the proposal and work out the details including 
the estimated cost and possible financing patterns and 
mechanISms. The Expert Group has submitted its report, 
and action has been initiated lor processing the proposal 
further. . 
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[Translation 1 

Advance Money to Teachers on Transfer In 
Kendrlya Vldyalaya 

4313. SHRIMATI SHEELA GAUTAM: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether there is any provIsion in Kendriya 
Vidyalaya Sangathan to provide advance money to the 
teachers on transfer; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; 

(d) whether the GovernmentlKendriya Vidyalaya 
Sangathan would consider to provide advance money at 
the time of relieving; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) to (f) Kendrlya Vidyalaya Sangathan follows 
TA rules as applicables to Central Govt. Deptt. Transfer 
T A advance is paid to the teachers on their preferring a 
request for the advance to the Head of office, if they are 
otherwise eligible. Transfer TA advance can be sought 
and paid even after being relieved. 

{English] 

Assistance to NGOs under Women and Child 
Welfare Programme 

4314. SHRI G.J. JAVIYA: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state: 

(a) whether any proposals from NGOs of Gujarat for 
assistance under women and child welfare programme 
are lying pending for approval; 

(b) if so, the details thereof; and 

(c) the time by which the approval is likely to be 
granted to them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SUMITRA MAHAJAN): (a) Yes, Sir. 

(b) and (c) The details are annexed as Statement. 

SI. Name of the 
No. Scheme 

1. National Creche 
Fund 

St."""n' 
No. of 

proposals 
pending as 

on date 

5 

Remarks 

Two complete and 
Ihree incomplete 
proposals have been 
received. The State 
Government has been 
requested to furnish 
the field inspection 
reports In the case of 
incomplete proposals. 
The proposals will be 
considered by the 
Board of Management 
In Its forthcoming 
meetings. 

2. NORAD 6 Project Sanctioning 
Committee has 
deferred decision for 
want of complete 
details. The proposals 
will be considered by 
the Committee in its 
forthcoming meeting 
after the details are 
received. 

Dereeervation of Re .. rved Posts 

4315. SHRI A. KRISHNASWAMY: 
SARDAR BUTA SINGH: 

Will the Minister 0' YOUTH AFFAIRS AND SPORTS 
be pleased to state: 

(a) whether a large number 0' vacancies/posts 
reserved 'or SCs, STs and OBCIi are being 'dereserved' 
and filled by others despite Imposition ban on 
dereservation of such reserved vacancies vide DOPT OM 
No. 3601216188-E&t (SCT) dated April 25, 1989; 

(b) if 80, the reasons for the same; and 

(c) the details of instances where vacancies/posts 
reserved for these categories have been dereserved and 
filled by the persons other than those for whom these 
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were reserved since April 1, 1989 under his Ministry 
Including all the Public Sector Enterprises, Autonomous/ 
Statutory Organizations, Subordinate and attached Offices 
falling within its administrative control? 

THE MINISTER OF STATE IN THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (SHRI PON. 
RADHAKRISHNAN): (a) to (c) Information is being 
collected and will be laid on the Table of the Sabha. 

Blolnformatlca Centre. 

4316. SHRI BIKRAM KESHARI DEO: Will the Minister 
of SCIENCE AND TECHNOLOGY be pleased to state: 

(a) The number of Bioinformatics Centres location-
wise functioning in each State location-wise; 

(b) whether the Govemment have a proposal to set 
up new Bioinformatics Centers during the year 2001-2002; 
and 

(c) If so, the details thereof; 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI 
SINGH RAW AT 'BACHDA'): (a) The Department of 
Biotechnology has established the Biotechnology 
Information System Network (BTISnet). The network 
consists of an Apex Centre In the Department of 
Biotechnology, 10 Distributed Information Centres (DICs) 
and 46 Distributed Information Sub-Centres (DISCs). The 
location of the Centres statewise are as follows: 

._--_._--------
States Name Location 

2 

Andhra Pradesh Hyderabad 

Arunachal Pradesh 

AssaM Jorhat 

Bihar 

Chhattisgarh 

Delhi New Delhi 

Gujarat Baroda 

No. of Total No. 
Centres in State 

3 4 

o 

o 

o 
8 8 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Jharkhand 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

to Questions 

2 

Gurgaon 

Karnal 

Shimla 

Solan 

Jammu 

Srinagar 

Bangalore 

Mangalore 

Mysore 

Calicut 

Kasargod 

3 

1 

1 

1 

1 

1 

1 

Thrissur 1 

Thiruvanantha-
puram 

Bhopal 

Indore 

Mumbai 

Nagpur 

Pune 

Wardha 

Shillong 

Bhubaneswar 

Amritsar 

Chandigarh 

Ludt,)iana 

1 

1 

164 

4 

2 

2 

2 

o 
o 
3 

4 

2 

4 

o 

o 

o 
1 

3 
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Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Uttranchal 

West Bengal 

Total 

Union Territories 

Name 

Andaman & Nicobar 
Islands 

2 

Banasthali 

Jaipur 

Gangtok 

Chennai 

Coimbatore 

Madural 

Tiruchirapalli 

Aligarh 

Izatnagar 

Lucknow 

Pantnagar 

Varanasi 

Kharagpur 

Kolkata 

Location 

Dadra & Nagar Haveli -

Goa. Daman & Diu Goa 

Lakshadweep & 
Minicopy Islands 

Pondicherry 

Total 

Grand Total 

Pondichery 

AGRAHAYANA 27. 1923 (Saka) to Questions 166 

3 4 

1 2 

3 6 

o 

8 

4 

o 

3 

2 

55 

No. of Total No. 
Centres 

2 

55+2-57 

(b) and (c) DUring the financial year 2001-2002 a 
Bioinformatics Centre has been established at the Stale 
Council of Science & Technology. Gangtok. Sikkim. 

Grant-In-Aid to Open School In A.P. 

4317. SHRI K.E. KRISHNAMURTHY: 
SHRI SULTAN SALAHUDDIN OWAISI: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Grants-in-aid Committee has 
recommended to close down the open school centres 
being run in Andhra Pradesh; 

(b) if so. the details thereof; 

(c) if not. the reasons therefor; 

\d) whether any request from the State Government 
has been received by his Ministry for continuation 01 
Grants-in-aid to these open school Centres; 

(e) if so. the response of the Government thereto; 
and 

(f) the stand of the Govemment in continuation of 
these Centres? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) to (c) Grants-in-aid Committee of this Ministry 
in its meeting on 1st July. 1997 had conSidered the 
continuation proposals submitted by the Andhra Pradesh 
Open School Society, Hyderbad and also the proposal of 
Education Secretary, Govt. of Andhra Pradesh for 
investing unspent balances in Short Term Deposits in a 
Scheduled Bank. The Committee did not find the progress 
of the project satisfactory and decided to close down the 
project and asked the Society to refund the unspent 
balance and also to submit the accounts for the years 
1994-95 and 1995-96 to fh.a Ministry immediately. 

(d) to (f) Yes Sir. The proposal will be placed before 
the Grants-in-aid Committee in due course of time lor 
review of the matter after the Society submits audited 
accounts and progress report for 1994--95 and 1995-96 
as requested by the Ministry. 

{Translation] 

Condition of fertilizer unit. 

4318. SHRIMATI JAS KAUR MEENA: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to slate: 
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(a) whether the condition of some fertilizer producing 
units in the country is not up to the mark; 

(b) if so, the details thereof; and 

(c) the quantity 01 fertilizers produced by functional 
lertilizer units every year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA 
MOOKHERJEE): (a) and (b) Yes Sir. The following major 
fertilizer plants In which operation had been suspended! 
discontinued for various reasons inter-alia on account of 
safety, feedstock limitation, non-viability of units/company 
and financial constraints: 

1. Fertilizer Corporation of India ltd.: Gorakhpur 

2. Fertilizer Corporation of India ltd.: Ramagundam 

3. Fertilizer Corporation of India ltd.: Talcher 

4. Hindustan Fertilizer Corporation ltd.: Namrup-II 

5. Hlndustan Fertilizer Corporation ltd.: Durgapur 

6. Hindustan Fertilizer Corporation ltd.: Barauni 

7. Rashtriya Chemicals & Fertilizer Corporation ltd.: 
Trombay 

8. Pyrites, Phosphates & Chemicals Corporation 
ltd.: Amjhore 

9. Pyrites, Phosphates & Chemicals Corporation 
ltd.: Saladipura 

10. Hindustan Copper Ltd., : Khetri 

11. Punjab National Fertilizers Ltd.: Nangal 

Besides, there are some other plants namely PPl: 
Paradeep, MFl: Chennai, FCI: Sindri, HFC: Namrup-III, 
SAil: Raurkela, OCP: Paradeep and IGCl: Dahej which 
are not in a position to make full use 01 their installed 
capacity on account of dille rent reasons inter-alia due to 
technology, vintage, frequent equipment breakdowns, 
liquidity problem and stabilisation 01 new plant. 

(c) Unit-wise installed capacity, production and %age 
capacity utilisation of major fertilizer producing units in 
nutrients terms i.e. nitrogen and phosphate lor the last 
three years i.e. 1998-99 to 2000-2001 is given in enclosed 
Statement. 

St.tement 

Unit-wise installed capacity, production in nutrient terms of functional units and % age capacity utilisation during 
1998-99, 1999-2000 & 2000-2001 

Nitrogen 

Name 01 Company/Plant Installed Production (,OOOMT) %age capacity utilisation 
Capacity 1998- 1999- 2000- 1998- 1999- 2000-
(1-4-01 ) 1999 2000 2001 1999 2000 2001 

2 3 4 5 6 7 8 

Public Sector: 

FCI: Sindri Modn. 151.8 102.6 140.7 109.2 67.6 92.7 71.9 

NFl: Nangal-I 80.0 55.5 38.9 26.8 69.4 48.6 33.S 

NFl: Nangal-II 227.7 178.8 158A 138.1 117.8 104.3 91.0 

NFl: Bhatlnda 235.3 231.7 249.9 220.2 98.5 106.2 93.6 

NFl: Panipat 235.3 :!46.4 245.1 226.7 104.7 104.2 96.3 

NFL: Vijaipur 392.6 393.2 374.1 373.0 177.7 112.0 95.0 

NFL: Vijaipur Expn. 392.6 396.5 415.4 392.5 118.7 124.4 100.0 
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2 3 4 5 6 7 8 

HFC: Namrup-III In.l 52.8 56.3 76.9 34.8 37.1 43A 

FACT: Udyogamandal n.o 69.3 875 91.0 90.0 113.6 118.3 

FACT: Cochin-I 151.8 84.2 122.0 126.6 55.5 80A 83A 

FACT: Cochin-II 97.0 116.0 118.0 126.6 120.1 122.2 131.1 

RCF: Trombay 45.0 53.2 61.6 45.0 58.8 68.1 100.0 

RCF: Trombay-IV 75.1 50.0 64.8 52A 66.8 86.3 69.8 

RCF: Trombay-V 151.8 123.8 139.1 132.6 81.6 91.6 87A 

RCF: Thai 683.1 650.0 670.0 611.6 95.2 98.1 895 

MFL: Chennai 366.7 243.8 313A 311.0 95.8 123.2 112.2 

SAIL: Rourkela 120.0 23.1 9.1 2A 19.3 7.6 2.0 

NLC: Neyveli 70.4 31.2 7 .. 9 44.7 44.6 11.3 635 

PPL: Paradeep 129.6 140A 1355 89.8 108.3 104.6 69.3 

Cooperative Sector 

IFFCO: Kandla 216.1 193.8 274.0 257.3 163.0 158.6 128.8 

IFFCO: Kalol 2505 225.6 204.7 224A 89.8 815 89.6 

IFFCO: Phulpur-I 235.3 261.7 233.6 239.2 114.9 102.6 101.7 

IFFCO: Phulpur-II 392.6 3843 370.2 392.7 115.1 110.8 100.0 

IFFCO: Aonla-I 392.6 381.7 337.9 3745 1173 101.2 95A 

IFFCO: Aonla-II 392.6 385.5 388.3 394.7 115A 116.3 1005 

KRIBHCO: Hazira 785.1 697.6 716A 750.1 104A 107.3 95.5 

Private Sector 

GSFC: Vadodara 248.1 2293 247.7 218.6 97.1 104.9 91.9 

CFL: Vizag 124.0 83.6 88.4 114.2 99.9 105.5 136.3 

SFC: Kota 151.8 180.9 186.1 149A 119.2 122.6 98.4 

OIL: Kanpur 310.6 337.1 319.7 309.8 108.6 103.0 99.7 

ZIL: Goa 294.8 189.1 242.2 239.7 95.S 100.9 79.7 

SPIC: Tuticorin 372A 375.0 408.3 394.2 120.9 131.6 109.0 

MCF: Mangalore 181.2 194.9 162.8 188.9 107.6 89.8 1043 

EID-Parry Ennore 41.2 33.1 37.2 37.7 121.7 136.8 138.6 
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2 3 4 5 6 7 8 

GNFC: Bharuch 360.1 3723 346.1 358.1 109.0 1013 99.4 

T AC: Tuticorin 16.0 15.8 21.9 25.6 98.8 136.0 160.0 

HLL: Haldia 1215 415 61.3 103.2 83.8 505 84.9 

GSFC: Sikka-I 105.8 94.4 109.2 100.6 160.8 186.0 171.4 

GFCL: Kakinada 85.1 115.8 127.3 140.5 136.1 149.6 165.2 

IGCl: Jagdishpur 392.6 469.2 479.3 395.4 1405 1435 100.7 

NFCL: Kakinada-I 274.8 316.8 295.0 265.9 139.1 129.6 96.8 

NFCl: Kakinada-II 274.8 240.9 301.8 283.6 105.8 1325 103.2 

CFCL: Gadepan-I 392.6 440.1 435.3 392.7 128.8 127.4 100.0 

CFCL: Gadepan-II 392.6 163.0 392.9 99.6 100.1 

TCL: Babrala 392.6 404.1 451.9 392.6 118.3 1323 100.0 

OCF: Shahjahanpur 392.6 409.7 401.0 385.0 122.7 120.1 98.1 

OCF: Paradeep 325.2 167.2 88.1 

Pholphate 

Public Sector: 

FACT: Udyogamandal 29.7 31.6 38.9 41.0 106.4 131.0 138.0 
FACT: Cochin-II 97.0 116.0 118.0 126.6 113.5 1155 123.9 
RCF: Trombay 45.0 53.2 61.6 45.0 118.2 136.9 100.0 
RCF: Trombay-IV 75.1 50.0 64.8 52.4 66.8 863 69.8 
MFL: Chennai 142.8 133.8 139.2 128.3 93.6 97.5 89.8 
PPL: Paradeep 331.2 359.7 346.8 229.1 108.6 104.7 69.2 

Cooperative Sector 

IFFCO: Kandla 561.0 500.2 709.1 664,4 161.6 157.9 128.0 
Private Sector 

GSFC: Vadodara 75.9 76.6 73.1 76.7 154.1 147.1 154.4 
CFL: Vizag 166.0 112.2 129.0 145.8 107.9 123.9 140.1 
ZIL: Goa 197.4 75.0 n.o 78.0 67.7 395 40.0 
SPIC: Tuticorin 2185 261.4 189.1 223.7 136.9 99.1 117.2 
MCF: Mangalore 635 78.7 n5 82.9 123.9 122.0 130.6 
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2 3 

EID: Parry-Ennore 48.0 41.4 

GNFC: Bharuch 28.5 30.2 

HLL: Haldia 310.5 106.2 

GSFC: Sikka-I 270.5 241.1 

GFCl: Kakinada 217.4 287.6 

IGCl: Dahej 184.0 

DFPCL: Taloja 52.9 40.7 

OCF: Paradeep 802.8 

Handing Over of Indian Fertilizer 
Cooperative Ltd. to KRIBHCO 

4319. YOGI ADITYA NATH: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Cabinet Committee constituted by 
the hon. Prime Minister to look into the proposal of 
handing over the Gorakhpur base unit of Indian Fertilizer 
Cooperative Ltd. to KRIBHCO has been its report; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA 
MOOKHERJEE): (a) and (b) A Group of Ministers (GOM) 
has been constituted to examine comprehensive 
rehabilitation proposals of four sick fertilizer public sector 
undertakings including Fertilizer Corporation of India Ltd. 
(FCI) along with its Gorakhpur unit. The GOM is yet to 
submit its report. The handing over of the Gorakhpur unit 
of FCI to KRIBHCO is dependent on the final decision 
taken by the Govemment on the rehabilitation package. 

Assistance for Prakrlt Studies .nd R .... rch 

4320. SHRI C. SREENIVASAN: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether a number of States have requested the 
Union Government for seeking financial assistance for 
the development of Prakrit Studies and Research in 
Prakrit; 

(b) if so, the details thereof, State-wise; and 

4 

46.5 

31.1 

173.8 

279.0 

302.9 

45.1 

5 6 7 8 

45.6 121.8 136.8 134.1 

31.8 92.1 94.8 111.6 

289.2 84.0 56.0 93.1 

236.2 160.7 186.0 157.5 

327.3 132.3 139.3 150.6 

42.2 22.9 

33.2 76.9 85.3 62.8 

427.3 91.2 

(c) the action taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) No, Sir. 

(b) and (c) Question does not arise. 

[Translation] 

International Capital Inve.tment Fund 

4321. SHRI RAM SINGH KASWAN: Will the Minister 
of DISINVESTMENT be pleased to state: 

(a) whether the Government propose to create special 
International Capital Investment Fund; and 

(bl if so, the details thereof and its likely impact on 
Indian economy? 

THE MINISTER OF DISINVESTMENT AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI ARUN SHOURIE): (a) There is no such 
proposal by the Government. However, while participating 
in the recent meeting of the InternatIonal Monetary and 
Financial Committee of the Board of Governors of the 
Intemational Monetary (IMF) held in November 2001, the 
Minister of Finance proposed creating of a special 
International Investment Fund which could open a 
concessional credit line to countries activities. The Minister 
of Finance advised that the Fund should be dedicated to 
development projects and should come as an additive to 
grants meant for social sectors such as education, health, 
sanitation and drinking water. 

(b) Does not arise. 
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Constitution of National Rural Road 
Development Agency 

4322. SHRI SUNDER LAL TIWARI: Will the Minister 
of RURAL DEVELOPMENT be pleased to state: 

(a) whether the Government propose to constitute a 
National Rural Road Development Agency; and 

(b) if so, the time by which it is likely to be 
constituted? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
M. VENKAIAH NAIDU): (a) and (b) Government propose 
to shortly set up the National Rural Road Development 
Agency (NRRDA) to extend support to the Pradhan Mantri 
Gram Sadak Yojana (PMGSY) through advice on technical 
specifications, project appraisal, appOintment of part-time 
Quality Control Monitors, Management of MonitOring 
Systems and submission of Periodic Reports to the 
Ministry of Rural Development. This Agency would be a 
Society registered under the Societies Registration Act, 
1860. 

[English] 

Working Conditions of Employees In NSFs 

4323. SHRI GIRDHARI LAL BHARGAVA: Will the 
Minister of YOUTH AFFAIRS AND SPORTS be pleased 
to state: 

(a) whether attention of the Government has been 
drawn to the news-item appearing in 'Tribune' on 
November 6, 2001 regarding working conditions of Joint 
Secretary/Asst. Secretary. associated with various National 
Sports Federations (NSFs); 

(b) it so. the reaction of the Govemment thereto; 

(c) whether the Government have received any 
representallons from tho employees of NSFs; 

(d) if so, the details thereof; and 

(e) the steps taken or proposed to be taken by the 
Government to Improve the service conditions of these 
employees? 

THE MINISTER OF STATE IN THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (SHRI PON. 
RADHAKRISHNAN): (a) to (d) The News Item which 
appeared In the Tribune on November 6. 2001 refers to 
the demand 01 Joint Secretary/Assistant Secretaries 
associated With various National Sports Federations for 
benefits like House Rent Allowance (HRA), City 

Compensatory Allowance (CCA), Transport Allowance, 
LTC, GPF, PPF and promotional benefits which are 
generally admissible to Government employees other than 
the Basic Pay & Deamess Allowance. The Govt. has 
received several representations from the employees of 
National Sports Federations in which they have demanded 
benefits which are admissible to all Government 
employees. 

(e) The National Sports Federations are autonomous 
organizations engaged in promotion of Sports. They are 
being provided assistance by the Government for holding 
of National Championships, purchase of sports equipment 
and participation of Indian teams in International sports 
events. The Federations situated in Delhi are also 
reimbursed the salary of the paid Assistant Secretariesl 
Joint Secretary in the pay scale of Rs. 5500-9000 and 
Rs. 6500-10500 plus dearness allowance. No other 
allowance namely, house rent allowance, city 
compensatory allowance, medical allowance, LTC etc. are 
admissible to Assistant Secretaries/Joint Secretary as per 
the existing Government guidelines. Since they are 
employees of autonomous organizations, the terms and 
conditions of employment are to be determined by their 
employers and it may not be logical for them to claim 
pay and allowances at par with Government employees. 
Due to budgetary constraints, it is also not possible for 
the Government to extend any additional benefits as 
requested in their representation. However, the National 
Sports Federations are at liberty to consider extending 
these benefits to their Assistant Secretary/Joint Secretary 
from their own resources. 

Non-Compliance of Provision of Panchayats 

4324. SHRI CHINTAMAN WANAGA: Will the Minister 
of TRIBAL AFFAIRS be pleased to state: 

(a) whether the Union Government have received 
any complaints of non-compliance with provision of section 
4(1) of the Panchayats (Extension to the Scheduled Area) 
Act, 1996; 

(b) if so, the details thereof during the last three 
years; and 

(c) the steps being taken/proposed to be taken to 
restrict transfer of tribal land in the Scheduled Areas? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM): (a) and (b) No,' Sir. However, the subject of 
Panchayat Raj is being dealt in Ministry of Rural 
Development as per the Allocation of Business Rules. 

(c) Various States Governments have enacted Laws 
to restrict transfer of tribal laM in the Scheduled Areas. 
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A list of Land Alienation Laws in TSP States is given in 
the statement enclosed. 

Statement 

Land Alienation Laws in r.s.p. States Including 
Scheduled Areas 

S. 
No. 

State 

2 

1. Andhra Pradesh 

2. Bihar 

Legislation in force 

3 

The Andhra Pradesh 
(Scheduled Areas) Land 
Transfer Regulation, 1959 as 
amended. 

(a) Chota Nagpur Tenancy 
Act, 1908. 

(b) Santhal Pargana Tenancy 
(Supplementary Provisions) 
Act, 1949. 

(c) Bihar Scheduled Areas 
Regulation, 1969. 

3. Assam Assam Land Revenue 
Regulations 1886 amended in 
1981. 

4. Gujarat The Bombay Land Revenue 
(Gujarat Second Amendment 
Act, 1980). 

5. Himachal Pradesh The Himachal Pradesh Transfer 
of Land (Regulation) Act, 1969. 

6. Kamakata 

7. Kerala 

8. Madhya Pradesh 

The Karnataka Scheduled 
Castes and Scheduled Tribes 
(Prohibition of Transfer of 
Certain Lands) Act, 1978. 

The Kerala Scheduled Tribes 
(Regulation of Transfer of Land 
and Restoration of Alienated 
Lands) Act, 1975. 

1. The Madhya Pradesh 
Land Revenue Code 1959. 

2. Madhya Pradesh Land 
Distribution Regulation Act, 
1964. 

2 

9. Manipur 

10. Maharashtra 

11. Orissa 

12. Rajasthan 

13. Sikkim 

14. Tamil Nadu 

15. Tripura 

16. Uttar Pradesh 

17. West Bengal 

3 

The Manipur Land Revenue 
and Land Reforms Act, 1960. 

1. The Maharashtra Land 
Revenue Code 1966 as 
amended in 1974. 

2. The Maharashtra 
Restoration of Lands to 
Scheduled Tribes Act, 
1974. 

(a) The Orissa Scheduled 
Areas Transfer of 
Immovable Property (By 
Scheduled Tribes) 
Regulation, 1956. 

(b) The Orissa Land Reforms 
Act, 1960 as amended. 

(a) The Rajasthan Tenancy 
Act, 1955. 

(b) The Rajasthan Land 
Revenue Act, 1956. 

Revenue Order No. 1 of 1977. 

Standing Orders of the 
Revenue Board-BSO, 15-40. 

Tripura Land Revenue and 
Land Reforms Act 1960 8S 
amended. 

U.P. Land Laws (Amendment) 
Act, 1982 amending Uttar 
Pradesh Jamindari Abolition and 
Land Reforms Act, 1950. 

West Bengal Land Relorms Act, 
1955 as amended. 

Investment by Pharrna Multinationals In India 

4325. SHRI ANANT GUDHE: Will the Minister 01 
CHEMICALS AND FERTILIZERS be pleased to slate: 

(a) the details regarding fresh strategy worked 
ouUunder consideration for negotiations with WTO 
regarding implementation of product regIme and likely 
impact thereof: 
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(b) whether it is a fact that there is no significant 
investment in India by pharma multinationals in expanding 
their operations; 

(c) if so, the reasons therefor; and 

(d) the details of the emerging fresh Investment trends 
over the past five years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA 
MOOKHERJEE): (a) to (d) The information is being 
collected and will be laid on the Table of the House. 

Transfer of Herbal Drugs Technology 

4326. SHRI RAMESHWAR DUDI: Will the Minister 
of SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether his Ministry are aware of technology 
Transfer to manufacture an anti-diabetic drug from herbal 
source by an Indian Scientist to a Chinese Company in 
"Economic Times" dated November 12, 2001; 

(b) If so, the details thereof; 

(c) the number of cases of transfer of technology by 
Indian Scientists for the manufacture of herbal drugs to 
foreign companies have so far been there; 

(d) the number of Indian scientists have filed patent 
applications for drugs of herbal ongin of Single molecule; 
and 

(e) the policy of the Govemment to encourage Indian 
SCientists to make discoveries of drugs of herbal origin? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI 
SINGH RAWAT 'BACHDA'): (a) to (e) The information is 
being collected and will be laid on the Table of the House. 

Representation of SCslSTslOBCs In CISF 

4327. SHRIMATI HEMA GAMANG: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the representation of SCslSTs and OBCs 
has not reached the level of 15%, 7.S% and 27% 
respectively reserved for them in the cadre of AssIStant 
Cornmandants Group A in Central Industrial Security Force 
(CISF): 

(b) if so, the reasons therefor; 

(c) the total sanctioned posts of Assistant 
Commandants Group A category in CISF; 

(d) the total number of persons belonging to SCs, 
STs, OBCs and General categories working against such 
posts including their respective percentage to such posts, 
as on July 2, 1997, as ascertained as per the instructions 
contained in para 5 of DOPT OM. No. 36012/2196-Estt. 
(Res.) dated July, 2, 1997; and 

(e) the details of vacancies which occurred during 
1997, 1998, 1999, 2000 and 2001 and number of such 
vacancieslposts filled by persons from SCs, STs, OBCs, 
and General categories, year-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to 
(e) Information is being collected and will be laid on the 
Table of the House. 

{Trans/ation] 

Irregularities in appointment In 
Navodaya Vldyalayas 

4328. SHRI SHIVAJI VITHALRAO KAMBLE: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Union Government have received 
any complaints regarding irregularities in the appointment 
of P.G.T. teachers in Navodaya Vidyalayas in the recent 
past; 

(b) if so, the details thereof; 

(c) the number of complaints received by the U:1ion 
Government in this regard; 

(d) whether the Government have conducted any 
inquiry into these irregularities; 

(e) if so, the details thereof; and 

(f) jf not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) No, Sir. However, one PGT (EconomiCS) 
candid~te has filed a petition in the Delhi High Court 
regarding non-receipt of interview call letter for the post 
of PGT (Economics) in time. 

(b) to (f) Do not arise .. 
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[English] 

Watershed Development Project In Madhya Pradesh 

4329. SHRI VIRENDRA KUMAR: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) whether Watershed Development Project has been 
launched in Madhya Pradesh during the Ninth Plan; 

(b) the total hectares of waste and degraded land 
developed through Watershed Development Project during 
the Ninth Plan period in that State; 

(c) whether the Government propose to launch such 
more projects in the State during the Tenth Plan; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI SUBHASH MAHARIA): 
(a) to (d) The Department of Land Resources in the 
Ministry of Rural Development is implementing two 
programmes, namely Integrated Wastelands Development 
Programme (IWDP) and Drought Prone Areas Programme 
(DPAP) for developmentltreatment of wastelands/degraded 
lands in Madhya Pradesh under the Guidelines for 
Watershed Development w.e.f. 1.4.1995. Apart from 
releasing funds for the ongoing projects under IWDP and 
DPAP, new projects for development of wastelands/ 
degraded lands in an area of 2.52 lakh hectares and 
5.80 lakh hectares have been sanctioned under IWDP 
and DPAP respectively during the 9th Plan Period (1997-
98 to 4.12.2001) in thA State. In addition, new projects 
to cover 50,000 hectares have been prioritised for sanction 
under IWDP for Madhya Pradesh during current year. 
The Implementation of the two Programmes will continue 
during the Tenth Plan Period. The project proposals under 
DPAP are sanctioned by the Department of Land 
Resources in the pre-identified Development Blocks while 
projects under IWDP are generally sanctioned in non-
DPAP Blocks after prioritising the same in consultation 
with the State Government subject to conformity of the 
proposals with the Guidelines, performance of the State 
in the ongoing projects as well as availability of funds 
under the programme. 

[Translation] 

Involvement of Deihl Police In Corruption 

4330. SHRI RAJ NARAIN PASSI: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) the number of Delhi Police personnel found 
involved in corruption and other criminal cases during 
each of the last three years, year-wise category-wise; 

(b) the details of action taken against them; 

(c) the number of Delhi Police personnel residences 
have been raided by the Central Bureau of Investigations, 
Delhi Police Investigations Bureau for their involvement 
in corruption and other criminal cases during each of the 
last three years; and 

(d) the details of the property and amount seized 
during the raids alongwith the action taken against the 
said personnel as also the name of the agency taking 
action in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) 
and (b) The number of Delhi Police personnel found 
involvement in corruption cases during the years 1999, 
2000 and 2001 (upto 30th November, 2001) was 21, 34 
and 31 respectively. 

The number of Police Personnel involved in criminal 
cases during the same period, year-wise and category-
wise and the action taken against them is given in the 
attached statement. 

(c) and (d) The number of Police officials whose 
residences were raided during the years 1999, 2000 and 
2001 (upto 30th November, 2001) was 1, 2, and 1 
respectively. In the course of these raids conducted by 
the Central Bureau of Investigation, various amounts 01 
cash and other incriminating documents were seized. In 
one case in which the investigation has been completed, 
the CBI have recommended initiation of departmental 
proceedings against the delinquent officer. 

St.tement 

Police Personnel involved in criminal cases 
._-----_._-

S. Nature of Crime Total No. of Police Pending 
cases Personnel Investi-

inVOlved galion 
-----.--

2 3 4 5 ._-_._--_._---_ .. _-
During the Year 1999 

1. Murderl Attempt 3 3 3 
to murder 

2. Extortion/Robbery 7 10 7 

3. Cheatingltheft 13 13 9 

4. RapelMolestation 8 8 7 

5. Hurt 26 30 17 

6. Kidnapping 

7. Miscellaneous 54 63 42 
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2 

During the year 2000 

1. Murder/Attempt 
to murder 

2. Extortion/Robbery 

3. Cheatingltheft 

4. Rape/Molestation 

5. Hurt 

6. Kidnapping 

7. Miscellaneous 

During the year 2001 

1. Murder/Attempt 
to murder 

2. Extortion/Robbery 

3. Cheatingltheft 

4. RapelMoiestation 

5. Hurt 

6. Kidnapping 

7. Miscellaneous 

{English] 
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11 

11 

10 

7 

35 

2 

81 

7 
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56 
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14 

12 

8 
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2 

83 

7 

6 

13 

5 

20 

56 

Expert Commltt.. on Polymetallic Nodules 

5 

11 

'1 
7 

7 

35 

2 

80 

4331. SHRI PRABHUNATH SINGH: Will the Minister 
of OCEAN DEVELOPMENT be pleased to state: 

(a) whether as Expert Committee was constituted in 
September 1997, with funds of Rs. 123 crore on the 
Polymetallic Nodules (PMN) lYing on the ocean floor at 
depths of 3500 to 6000 meters containing upto 30 metals 
including nickel, copper. cobalt, manganese, molybdenum 
vanadium and titanium; 

(b) if so, whether the said Committee has made any 
headway in developing the sea bed; 

(cl if so, the details thereof and the achievements 
made thereunder so far; and 

(d) the steps taken or proposed to be taken by the 
Government to achieve the target of National Programme 
on Polymetallic Nodules? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) No, 
Sir. However a High Power Expert Committee under the 
Chairmanship of Dr. Arcot Ramachandran Ex-Secretary 
DST was appointed on the recommendation of the 
Parliamentary Standing Committee on Science & 
Technology, Environment & Forests to critically assess 
the Polymetallic Nodule Programme (PMN) taking into 
consideration of the long gestation period. The Committee 
submitted its report and recommend to take available 
Rs. 123.00 crores for implementation of PMN Programme. 

(b) to (d) The department has taken necessary action 
on the recommendation of the committee. 

Opening of National Information Technology 
Institute In Bihar 

4332. DR. RAGHUVANSH PRASAD SINGH: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment of Bihar has requested 
for opening of a National Information Technology Institute 
in the State; 

(b) if so, whether the necessary approval has since 
been communicated to the State; and 

(c) if not, the time by which it is likely to be 
communicated? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (pROF. RITA 
VERMA): (a) to (cl Yes Sir. the Chief Minister of Bihar 
had proposed for setting up of an Institute of Information 
Technology in Bihar. The Task Force on HRD in IT has 
recommended that all major states could be facilitated to 
promote an exclusive institute for IT with state and central 
funding and industry collaboration. As and when the 
scheme for Central Assistance for such institutions is being 
finalized. the proposals of State of Bihar will get due 
consideration. 

Drought Prone Area Programme 

4333. SHRI RAGHUNATH JHA: 
SHRI J.S. SRAR: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether after implementation of Drought Prone 
Area Programme for almost lwo decades and spending 
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nearly Rs. 2000 crore the drought conditions and 
ecological conditions have not improved whereas the 
draught prone area has increased; 

(b) if so, the reasons therefor and the steps taken to 
relief the farmers and reduce the drought prone areas; 

(c) whether any external assistance has been taken 
in this behalf; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI SUBHASH MAHARIA): 
(a) and (b) The increase in drought prone area for 
coverage under Drought Prone Area Programme (DPAP) 
is on account of inclusion of additional areas under the 
Programme consequent upon the recommendation of a 
High Level Technical Committee headed by Prof. 

Hanumantha Rao. The Committee had also recommended 
deletion of certain areas from coverage under DPAP, but 
the deletion of these areas was not agreed to. 
Consequently the identified area under DPAP increased 
from 5.53 lakh Sq. Kms to 7.46 Lakh Sq. Kms. 

Upto 1994-1995, an area of 57.14 lakh hectare was 
treated. The Programme is being implemented on 
Watershed basis under the GUidelines for Watershed 
Development w.e.!. 1.4.1995. Since then, 13781 watershed 
projects covering an area of 68.90 lakh hectares have 
been sanctioned so far. Since the total idenlified drought 
prone area is 7.46 lakh sq. Kms. i.e. 746 lakh hectares, 
the large scale impact of the aforesaid projects IS not 
visible. However the conditions in the project areas are 
definitely improving. 

(c) to (e) Following projects are under implementation 
with the assistance of different Foreign Donor Agencies, 
which are covering areas under DPAP. The details are 
as under:-

S. 
No. 

Name of the Donor 
Agency 

Name of the Project Outlay 

1. 

2. 

3. 

4. 

Swedish International 
Development 
Authority 
(SIDA) 

Canadian 
International 
Development 
Agency (CIDA) 

European Economic 
Commission 
(EEC-EC) EC-Grant 

Department for 
International 
Development 
(DFID), UK 

Per Hectare Unit Coat under WDP 

Tree Growers 
Cooperative Project 
(TGCP) in Rajasthan, 
Orissa & Madhya Pradesh 

Tree Growers 
Cooperative Project 
(TGCP) in Andhra Pradesh, 
GUjarat & Karnataka 

Community 
Management of Natural 
Resources In Gujarat 

Rural livelihoods 
Projects in the States of 
Andhra Pradesh & 
Orissa 

24.47 Crores 

45.99 Crores 

ECU 15.85 
Million 

782.93 lakh 
Pounds 

4334. SHRI A.P. JITHENDER REDDY: Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(d) whether the Government have received any 
representations' from the State Governments including 
Andhra Pradesh for enhancement of tho unit cost under 
the Programme; and 

(a) the unit cost per hectare under the Watershed 
Development Programme (WDP); 

(b) whether the Government have decided to revise 
the Unit cost; 

(c) if so, the details thereof; 

(8) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPflAENT (SHRI SUBHASH MAHARIA): 
(a) to (e) The cost norm for watershed development 
projects under the three programmes namely. Integrated 
Wastelands Development Programme (IWDP), Drought 
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Prone Areas Programme (DPAP) and Desert Development 
Programme (DDP) has been raised to Rs. 6000 per 
hectare in September, 2001 from the eanier cost norms 
varying from Rs. 3000 to Rs. 5000 per ha. after 
considering representations from various States including 
Andhra Pradesh. The revised rates have been made 
applicable to the projects sanctioned after 1.4.2000. 

Illegal Gueat House. In Deihl 

4335. SHRI SAHIB SINGH: Will the Minister of 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
be pleased to state: 

(a) whether a number of illegal guest houses are 
functioning in different part of Delhi; 

(b) if so, the details thereof; and 

(c) the action takenlbeing taken against such guest 
houses? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATIATREYA): (a) to (c) Yes, Sir. 
The Municipal Corporation of Delhi has reported that there 
are 744 guest houses operating within its jurisdiction. Out 
of these, 250 are licenced and 494 are unlicenced. 
Prosecution action is taken against the unlicensed guest 
houses operatIng In MCD area as per the provIsIons of 
DMC Act, 1957. 

(Translation) 

Security of Judge. 

4336. SHRI RAM PAL SINGH: 
SHRI PADAM SEN CHOUDHRY: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the attention of the Govemment has been 
drawn to the news-item regardIng plan to kill Judges by 
fixing sticker on their car appearing in Dainik Jagran dated 
25.12.2001; 

(b) if so, whether any action has been taken by the 
Government to provide additional security to the judges; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to 

(c) No such specific threat has come to the notice of the 
Govemment. However, adequate security arrangements 
have been made for the security of the hon'ble Judges 
of Delhi High Court and the hon'ble Supreme Court of 
India. Additional Security is provided on the basis of threat 
assessments on case to case basis, 

Setting up of Water Conservation 
Awareness Advisory Groups 

4337. SHRI RATIAN LAL KATARIA: Will the Minister 
of RURAL DEVELOPMENT be pleased to state: 

(a) whether the Government propose to constitute 
Water Conservation Awareness Advisory Group keeping 
in view the non-maintenance of the conventional sources 
of water; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI SUBHASH MAHARIA): 
(a) and (b) The constitution of a Special Advisory Group 
to guide the Department on water conservation is under 
active conSIderation. 

[English] 

Increase In Unemployment due to Closure of 
Plywood Industries in A & N 

4338. SHRI N.T. SHANMUGAM: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether due to sudden closure of 3 medium size 
plywood industries in the Andaman & Nicobar Islands, 
the unemployment has increase by two fold; 

(b) if so, the details thereof; and 

(c) if so, the action the Government have initiated to 
evolve a mechanism to generate employment opportunities 
for them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) 
and (b) The closure of Mis Andamans TImber Industry, 
Bamboo flat, South Andaman and Mis Jayashre Timber 
Industry, Bakultala, Middle Andaman and suspension of 
work by Mis KIT PLY, Long Island has affected around 
5000 persons directly employed in these industries thereby 
marginally Increasing the unemployment level in Andaman 
and Nicobar Islands. 

(e) The Andaman and Nicobar Administration 
implements various schemes including Pradhan Mantri 
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Gramodaya YOjana, Margin Money Scheme, Loan to Tiny 
and Cottage Industry Projects under which financial 
assistance is provided to the interested persons for setting 
up their own industries for undertaking self-employment 
ventures. The Andaman and Nicobar Administration has 
Increased the target of these schemes during the last 
two years to enable more and more unemployed people 
to avail of the benefits of these schemes. 

Marketing of Products by Scientific Institute 

4339. SHRI SUBODH MOHITE: Will the Minister of 
SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether the CD colour detection stripe developed 
by ITRC (Industrial Toxicology Research Centre) has been 
marketed; and 

(b) if so, the success achieved in its marketing? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) The 
knowhow for producing the CD colour detection strip 
developed by Industrial Toxicology Research Centre 
(ITRG) was licensed to a private party in 1996. 

(b) The private party is responsible for marketing the 
CD strip. 

Food for Work Programme 

4340. SHRI K. YERRANNAIDU: 
SHRI B. VENKATESHWARLU: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the Government of Andhra Pradesh has 
requested to release additional foodgrains for flood hit 
areas under the food for work programme; and 

(b) if so, the reaction of the Union Government 
thereon? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
M. VENKAIAH NAIDU): (a) Yes Sir. 

(b) On the recommendation of the Ministry of 
Agriculture & Cooperation, additional foodgrains (Rice) of 
2.50 lakh tonnes has been released to the calamity 
affected Districts of Andhra Pradesh under the Food for 
Work Programme. In the current financial year (2001-

2002), so far, a total of 8.50 lakh tonnes of rice has 
been released to the calamity affected Districts of Andhra 
Pradesh. 

Standard of Education In Unlv."IU •• 

4341. SHRI KALAVA SRINIVASULU: 
SHRI K. YERRANNAIDU: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the standard of the Indian Universities is 
quite low in comparison to the many of the Western and 
Eastern Universities; 

(b) if so, the reasons therefor; 

(c) the manner by which the Universities are ranked 
by the U.G.C. 

(d) whether the Union Government propose to 
implement any scheme for the total accountability of 
universities in regard to the quality of education in their 
institutions and the performance of their students; 

(e) if so, the details thereof; and 

(f) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) and (b) According to the information 
fumlshed by the Universities Grants Commission (UGG)' 
the standards of Indian Universities are not low as 
compared to many universities of the Western and Eastern 
countries. 

(c) to (f) The UGC, which was established In 1956 
by an Act of Parliament for the promotion and coordination 
of University education and determinallon and maintenance 
of standard of teaching, examination and research In 

universities, has established an autonomous organization. 
viz., National Assessment and Accreditation Council 
(NAAC) under Section 12(ccc) of the University Grants 
CommisSion Act, 1956. The pnme funcllon of the NAAC 
is to assess and accredit institutiOns of higher learning 
with an objective to help them to work continuously to 
improve the quality of education. NAAC assesses the 
institutions based on the following criteria: 

"(i) Curricular Aspects; (il) Teaching Learning and 
Evaluation; (Iii) ResearCh, Consultancy and ExtenSion; 
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(iv) Infrastructure and Learning Resources; (v) 
Student support and Progression; (vi) Organisation 
and Management; and (vii) Healthy Practices." 

The accredited institutions are graded on a five scale 
varying from A· to A·····. The grade is also supplemented 
by a report by the team which highlights the strengths 
and weaknesses of the institutions under various criteria. 
The UGC has informed all the Universities that it is 
mandatory and compulsory for all the universities to get 
themselves assessed and accredited by NAAC. 

Agr .. ment with Is ... ell Intelligence Teems 

4342. SHRIMATI SHYAMA SINGH: 
SHRI NARESH PUGLIA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether any agreement has been Signed with 
the Israeli Intelligence teams to provide training to the 
Indians units; 

(b) il so, the details thereol; 

(c) whether the Govemment have hired the services 
of several Israeli Intelligence teams which are now training 
Indian Counter-insurgency units in Kashmir; 

(d) if so, the facts and the details in this regard; and 

(e) the extent to which security forces have 
succeeded in fighting Islamic Militants in Kashmir? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) 
No, Sir. 

(b) Does not arise. 

(c) and (d) No, Sir. 

(e) The security forces have succeeded by killing a 
record number of 1859 terrorists during January to 
November 200 1 which is the highest in any calendar 
year since the start of terrorism in the State of J & K. 
The security situation is regularly reviewed in the united 
Head Quarters and at other field levels with a view to 
adopting appropriate strategies and tactics and making 
dynamic deployments 01 the security forces to counter 
the threats of the terronsm. 

Boundary dispute between Karnataka and 
Maharaahtra 

4343. SHRI G.S. BASAVARAJ: 
SHRI IQBAL AHMED SARADGI: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether it is a fact that the Prime Minister had 
called a meeting of Chief Ministers of Kamataka and 
Maharashtra in New Delhi on September 2, 2001 to 
discuss the boundary dispute between Karnataka and 
Maharashtra; 

(b) if so the whether any final agreement was reached 
at between the two States; 

(c) whether it is a fact that all the differences on this 
issue were settled; and 

(d) if so, the time by which the implementation of 
the agreement is likely to be undertaken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) No, Sir. 

(b) to (d) Does not arise. 

[Translation} 

Curtailment in Powers of NHRC 

4344. SHRI PRAHLAD SINGH PATEL: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Government have curtailed powers 
of National Human Rights Commission; 

(b) if so, the details thereof; 

(c) whether National Human Rights Commission 
cannot initiate its inquiry if any judicial inquiry is being 
conducted at State level; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) 
and (b) The Government have not curtailed the powers 
of the National Human Rights Commission (NHRC) as 
provided lor 10 the Protection of Human Rights Act, 1993 
(PHR Act, 1993). 
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(c) and (d) As per Section 36 (1) of the PHR Act, 
1993, the Commission shall not enquire into any matter 
which is pending before a State Commission or any other 
Commission duly constituted under any law for the time 
being in force. Moreover the Commission in accordance 
with Section 10(2) of the PHR Act has made it own 
procedure with regard to dealing with complaints/suo-motu 
achon in which ordinarily the Commission does not 
entertain any matter which is sub judice before a Court! 
Tribunal. 

[English] 

Schemes under Tribal Sub Plan 

4345. SHRI A. NARENDRA: Will the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) whether the Union Govemment have implementing 
various schemes and programmes under Tribal sub-plan 
since 1978 for achieving overall development of Scheduled 
Tribes, majority of whom live below poverty line; 

(b) if so, the details of new schemes and programmes 
proposed to be formulated by his Ministry under TSP 
during the Tenth Five Year Plan In addition to the ongoing 
schemes for providing housing facilities to the STs 
indicating nature and scope to such schemes and 
programme; 

(c) the funds proposed to be requisitioned during the 
Tenth Plan from the Planning for such schemes/ 
programmes; and 

(d) the benefits and targets sought to be achieved 
under such schemes and programmes during the Tenth 
Plan period? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM): (a) Yes, Sir. 

(b) to (d) The Ministry of Tribal Affairs does not 
have any specific scheme/programme for housing of 
Scheduled Tribes. However, the various schemes/ 
programmes of the Ministry as indicated in the statement 
benefit the tribals directly or indirectly in mitigation of 
social and economic backwardness and improving the 
development indices. The Ministry of Rural Devetopment 
implements schemes specifically for housing and poverty 
alleviation for people living below poverty line including 
Scheduled Tribes. 

St.tement 

S. No. Name of the Scheme 
---------------_._.-

1. Special Central Assistance to Tribal Sub Plan 

2. Grants under First Proviso to Article 275( 1) of the 
Constitution 

3. Post-Matric Scholarship 

4. Girls Hostel for STs 

5. Boys Hostel for STs 

6. Price Support to TRIFED 

7. Educational Complex in Low Literacy Pockets for 
Development of ST Girls in Tribal Areas. 

8. Vocational Training in Tribal Areas 

9. Grant-in-aid to State Tribal Development Cooperative 
Corporations for Minor Forest Produce 

10. Assistance to Voluntary Organisations 

11. Village Grain Banks 

12. Development of Primativa Tribal Group 

13. Coaching and Allied Scheme for STs 

14. Book Bank for ST Students 

15. Upgradation of Merit of ST Students 

16. Ashram Schools in Tribal Sub Plan Areas 

17. State Tribal Finance and Development Corporation. 

18. National Scheduled Tribes Finance and Development 
Corporation. 

Empowerment for Women 

4346. SHRI P.C. THOMAS: 
SHRI BIKASH CHOWDHURY: 
SHRI N.N. KRISHNADAS: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the year '2001' is being observed as a 
year of empowerment tor women; 

(b) whether the Bill relating to grant of 33 percent 
reservation to the women in Parliament and State 
Aasemblies is pending for quite a long time; 

(c) if so, the reasons therefor; and 

(d) the specific steps being taken by the Government 
to get the BIU passed early? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SUMITRA MAHAJAN): (a) Yes. Sir. 

(b) to (d) The Government introduced on 23.12.1999 
the Constitution (Eighty-fifth Amendment) Bill, 1999, 
seeking to provide that as nearly as one-third seats shall 
be reserved for women in the House of the People and 
Legislative Assemblies of States. The Bill was listed for 
consideration and passing in that House on 21.12.2000 
and 22.12.2000 during Winter Session but could not be 
considered In the absence 01 consensus among the 
political parties. The Bill did not come up for consideration 
and passing In the Budget and Monsoon Sessions of 
Parliament this year. The notice of consideration arJd 
passing of the Bill in the Lok Sabha has also been given 
for the Winter Session, 2001. 

Women under Self·help Groups 

4347 SHRIMATI PRABHA RAU: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) the number 01 Self-help Groups have been formed 
dunng this finanCial year in rural areas; 

(b) the number of Self-help Groups formed of only 
BelOW Poverty Line Farnilies/Women; 

(e) whether some poor rural women are not 
categorized by the Govemment as B.P.L.; 

(d) If so. the reasons therefor; 

(e) the lunds allocated/released for S.H.Gs. during 
the said period, State-wise; 

(f) the number 01 women started earning through 
Sell· help Groups during each of the last three years and 
till date; and 

(g) the details of wealth and jobs created by these 
Women Groups during the said period, State-wise and 
year-wise? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
M. VENKAIAH NAIDU): (a) and (b) The number of Se"-
Help Groups (SHGs) formed under the Swaranjayanti 
Gram Swarozgar YOlana (SGSY) during the current 
financial year (2001-2002) upto the end of October. 2001 
IS 1,65.280. All the Self-Help Groups comprise of members 
belonging to the families Below Poverty Line (BPL). Out 
of 1,54,852 Swarozgaris assisted so far under the SGSY 
during the current financial year, 92.658 i.e. 59.8% are 
women. 

(c) and (d) The Ministry has not received any 
information in regard to exclusion of any rural poor women 
from the BPL list. 

(e) The SGSY lays emphasis on the Self-Help Group 
(SHG) approach and SHGs are financed under the SGSY. 
State-wise Central allocation and Central releases under 
the SGSY during 2001-2002 till date is given in the 
Statement enclosed. 

(f) The women Swarozgaris assisted for self-
employment under the Scheme through Self-Help Groups 
during 1999-2000, 2000-2001 and 2001-2002 (upto 
September, 2001) were 2,41,084; 2,41,731 and 92,658 
respectively . 

(g) The details of wealth and jobs created by Women 
Groups are not monitored at the Ministry level. 

Statement 

(Rs. in Lakh) 

81. States/UT Central Central 
No. Allocation Releases 

(till date) 

2 3 • 4 

1. Andhra Pradesh 306831 1534.16 

2. Arunachal Pradesh 164.76 42.68 

3. Assam 4281.13 2140.63 

4. Bihar 7300.00 1727.04 

5. Chhattisgarh 1620.58 76035 

6. Goa 50.00 0.00 

7. Guiarat 1154.96 602.22 

8. Haryana 679.48 552.47 

9. Himachal Pradesh 286.16 151.13 

10. Jammu & Kashmir 354.16 195.84 

11. Jharkhand 2751.41 433.04 

12. Kamataka 2317.00 673.84 

13. Kerala 1039.63 561.01 

14. Madhya Pradesh 3474.12 1742.45 

15. Maharashtra 4580.15 2250.49 
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2 3 4 

16. Manipur 287.00 0.00 

17. Meghalaya 321.55 0.00 

18. Mizoram 74.41 37.22 

19. Nagaland 22057 0.00 

20. Orissa 3509.50 1832.16 

21. Punjab 330.22 252.10 

22. Rajasthan 1759.38 990.45 

23. Sikkim 82.38 41.19 

24. Tamil Nadu 2713.06 2696.99 

25. Tripura 518.20 437.17 

26. Uttar Pradesh 10509.37 353156 

27. Uttaranchal 552.30 20657 

28. West Bengal 3900.11 0.00 

29. A & N Islands 50.00 0.00 

30. Daman & Diu 50.00 0.00 

31. Dadra Nagar Haveli 50.00 0.00 

32. Lakshadweep 50.00 0.00 

33. Pondicherry 50.00 25.00 

Total 58150.00 23417.76 

Maol.t. Actlvltle. 

4348. SHRI NAMDEO HARBAJI DIWATHE: 
SHRI SADASHIVRAO DADOBA MANDLlK: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Nepali Maoists wamed the Indian 
security forces to quit the Kala Pani area; 

(b) if so, the details thereof; and 

(c) the steps takenlbeing taken by the Govemment 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to 

(c) There have been reports of agitations and calls by 
the Masoists seeking the withdrawal of security forces 
from the Kalapani area of Pithoragrah district in 
Uttaranchal. Reports to this eHect Including exhortation to 
the royal Nepal Army to take initiatives to remove the 
Indian Security Forces have also appeared in the 
Nepalese Media. 

Govemment has taken several steps to strengthen 
the security in the area. These include augmentation in 
the strength of Indo Tibetan Border Police Post at 
Kalapani; intensification of patrolling, strengthening of 
surveillance and installation of early warning devices, 
improved intelligence collection etc. The Stale 
Governments of Uttaranchal, Bihar, Ultar Pradesh, West 
Bengal and Sikkim have been advised to sensitise the 
concemed security agencies as well as the field formations 
to maintain strict vigil and closely monitor the activities 01 
Maoists along the Indo Nepal border. 

{English] 

Watershed Development Project under EAS In 
teamatake 

4349. SHRI G. PUTTA SWAMY GOWDA: Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a) whether the Watershed Development Project under 
EAS has been taken up in Kamataka prior to 1.4.99; 
and 

(b) it so, the funds aHocatedireleased by the Union 
Government to the State for the project so tar? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI SUBHASH MAHARIA): 
(a) Yes Sir. 

(b) The requirement of central share ot lunds for 
completion ot watershed development projects taken up 
under the Employment Assurance Scheme (EAS) prior to 
1.4.99 in Kamataka was assessed by the Department of 
Land Resources as Rs. 4612.51 lacs. This amount was 
to be released in 3 years trom 1999-2000 onwards 
keeping in view the progress of the projects. The 
Department has already released a sum of Rs. 3207.45 
lacs (Rs. 768.91 lacs during 1999-2000, Rs. 1778.96 lacs 
during 2000-2001 and Rs. 659.58 lacs during 2001-2002) 
till date !'IS central share. 

sealSTa In Selection Commltt ... 

4350. SHRI SUSHIL KUMAR SHINDE: Will the 
Minister of YOUTH AFFAIRS AND SPORTS be pleased 
to state: 
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(6) whether SC/ST MPs Convention during December, 
1999 has sought inclusion of one SC/ST member on all 
the Selection Committees/Boards which undertake 
searching, short-listing, recommending, empanelling, 
selecting and recruiting process of persons for the posts 
at the level of Board of Directors, Managing Directors/ 
Chairmen of Public Sector Enterprises, Statutory/ 
Autonomous Organizations, Corporations and other senior 
posts/positions at the level of Joint Secretary to Central 
Government sl')d above; 

(b) if so, the structural/constitutional changes brought 
about in the existing Instruction/systems regarding 
composition of the said Selection Boards/Committees for 
facilitating inclusion of SC/ST persons in them; 

(c) the number of persons appointed to the above 
posts during the last three years under his Ministry; and 

(d) the number of SCs/STs among them and their 
vercentage to the total strength, year-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (SHRI PON. 
RADHAKRISHNAN): (a) to (d) Information is being 
collected and will be laid on the Table of the Sabha. 

Removal 0' State Election Comml.sloner of Deihl 

4351 SHRI SHIVAJI MANE: 
SHRI M.V.V.S. MURTHI: 
SHRI RAM MOHAN GADDE: 

Will the Minister 01 HOME AFFAIRS be pleased to 
state: 

(8) whether the State Election Commissioner of Delhi 
IS being removed from hiS post; 

(b) if so, the reasons therefor; 

(c) whether removal of State Election Commissioner 
is in accordance with the rules; 

(d) if so, the details thereof; 

(e) if not, the reasons therefor; and 

(f) the steps likely to be taken by the Union 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to 
(f) The lieutenant Governor of the National Capital 
Territory 01 Delhi, in exercise of the powers conferred by 

sub-section (1) of the section 7 of "the Delhi Municipal 
Corporation Act, 1957" (66 of 1957), notified the 
appointment of Shri M.P. Tyagi to the office of Election 
Commissioner of the National Capital Territory of Delhi 
vide Notification dated 13th December, 2001, in place of 
the then incumbent who was holding this charge in 
addition to his normal duties under a stop-gap 
arrangement. The appointment of a whole-time Election 
Commissioner was considered essential in view of the 
impending elections to the Municipal Corporation of Delhi. 

Unspent Funds with the Ministry of HRD 

4352. COL. (RETD.) SONA RAM CHOUDHARY: 
SHRI CHANDRA BHUSHAN SINGH: 
SHRI BHAN SINGH BHAURA: 
SHRI VILAS MUTIEMWAR: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the total amount released by the Government for 
District Primary Education Programme during the last three 
years; State-wise; 

(b) the amount not utilised by States, during the said 
period, State-wise; 

(c) the reasons therefor; 

(d) whether the amount allocated has been diverted 
for other purposes; 

(e) if so, the details thereof; and 

(f) the action taken by the GovemrT,ent in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) to (c) The amount released by the 
Govemment of India to the various Slate under the District 
Primary Education Programme (DPEP) and the unspent 
balance with the concerned project States as on 1.4.2001 
is given in the Statement enclosed. The un utilised funds 
with the Slate Implementation SOCieties at the close of 
the financial year are on account of less expenditure 
than anticipated on certain activities and also include funds 
released in advance to meet the experience on the project 
during the next financial year. 

(d) to (f) In the report of the Comptroller & Audit 
General of India for the yea~ ending March, 2000 on the 
review of DPEP, an obselVation has been made about 
the diversion of funds amounting to Rs. 15.27 crores by 
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9 States namely, Andhra Pradesh, Assam, Bihar, Gujarat, 
Kerala, Madhya Pradesh, Orissa, Tamil Nadu and Uttar 
Pradesh for non-DPEP activities. Since the observations 
are State specific, the concerned States have been asked 
to furnish the factual position along with the Action Taken 
Notes for submission to the Public Accounts Committee 
(PAC) as per the prescribed procedure. 

S. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

Note: 

St.tement 

State 

2 

Andhra Pradesh 

Assam 

Bihar/Jharkhand 

Gujarat 

Haryana 

Himachal Pradesh 

Karnataka 

Kerala 

Madhya Pradeshl 
Chhattisgarh 

Maharashtra 

Orissa 

Rajasthan 

Tamil Nadu 

Uttar Pradesh! 
Uttaranchal 

West Bengal 

Total 

(Amount Rs. in Crores) 

Funds Unspent 
released by balance as 
GOI during on 1.4.2001 

1998-1 999 to 
2000-2001 

3 4 

363.00 65.73 

103.07 9.25 

93.94 11.00 

54.50 0.79 

50.00 5.35 

43.76 4.49 

197.10 19.27 

67.00 8.59 

484.65 30.08 

104.49 25.45 

56.50 13.51 

45.50 18.05 

70.44 17.86 

357.00 50.18 

75.65 13.96 

2166.60 293.56 

Unspent funds are baaed on cumulative releases and 
expenditure upto 31.3.2001. 

{Translation] 

Guldelln.. under EAS 

4353. KUNWAR AKHILESH SINGH: Will the Minister 
of RURAL DEVELOPMENT be pleased to state: 

(a) the guidelines under the Employment Assurance 
Schemes (EAS) being followed for works in various States; 

(b) if so, the factual position thereof; 

(c) whether some Zilla Panchayats or other such 
bodies have requested the Government to check the 
works undertaken under the scheme; and 

(d) if so, the details thereof and the action so far 
taken by the Government in this regard? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
M. VENKAIAH NAIDU): (a) and (b) The Guidelines of 
the Employment Assurance Scheme (EAS) are being 
followed in the StateslUnion Territories. 

(c) and (d) As per the EAS Guidelines, the Zilla 
Parishad is the 'Implementing Authority' for the 
Employment Assurance Scheme. It approves the Annual 
Action plan of the works to be taken up in the District 
and monitors their progress. Whenever there is a 
complaint that the provisions of the Guidelines are not 
being strictly adhered to, the concemed State Govemment! 
Union Territory Administration is advised to take necessary 
corrective measures. 

KVS and NVC 

4354. DR. LAXMINARAYAN PANDEYA: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether in the Kendriya Vidyalaya Sangathan and 
Navodaya Vidyalaya Committee are constituted under the 
Chairmanship of district collector; 

(b) whether it is also a fact that in certain other 
schools as'>ociated with defence establishments such 
Committees are being chaired by the departmental heads 
of such defence establishments; 

(c) whether Members of Parliament and legislatures 
are also the members of such Committees; 

(d) if 60, whether these committees meet periodically 
and there is a procedure for implementing the decisione 
and recommendations of these committees; 
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(e) whether audit is also done of such institutions; 
and 

(f) if not the details therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) In Kendriya Vidyalayas running in Civil 
Sector, the Vidyalaya Management Committees are 
constituted under the Chairmanship of Education 
Secretary/Divisional Commissioner/Distt. Magistrate or his 
nomineelVice-Chancelior of a University/Director of 
Education/Director of Public Instruction/Eminent 
Educationists, as may be decided by the Sangathan 
according to the location of the Vidyalaya. As regard 
Navodaya Vidyalayas are concerned such committees are 
headed by the Distl. Collectors. 

(b) In Kendriya Vidyalayas in Defence Sector, the 
Departmental Head or a Senior Officer in the Defence 
Establishment concerned is nominated as Chairperson. 

(c) Local M.Ps are associated in Vidyalaya Advisory 
Committee of Navodaya VidyaJaya Samiti only. 

(d) Yes, Sir. 

(e) Yes, Sir. 

(f) Does not arise. 

[English] 

Enactment of Legialatlon for Making Education 
Compulaory 

4355. SHRI BAL KRISHNA CHAUHAN: 
SHRIMATI JAYABEN B. THAKKAR: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether any State Government has enacted 
legislation for making education compulsory; and 

(b) if so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) and (b) Eighteen StatealUTs have enacted 
legislations for compulsory primary/elementary education 
as per details given below: 

SI. Name of the 
No. StatelUT 

Name of the Act 

1. Andhra Pradesh Andhra Pradesh Education Act, 
1982. 

2. Assam Assam Elementary Education 
Act, 1974 

3. Bihar The Bihar and Orissa Primary 
Education Act, 1919 (as 
amended in 1946) 

4. Chandigarh Admn. The Punjab Primary Education 
Act, 1960. 

5. Goa The Goa Compulsory 
Elementary Education Act, 1995 
(Act No.4, 1996) 

6. Gujarat Gujarat Compulsory Primary 
Education Act, 1961 (Act No. 
XLI of 1961) 

7. Haryana The Punjab Primary Education 
Act, 1960 (Act No. 39 of 1960) 

8. Himachal Pradesh The Himachal Pradesh 
Compulsory Primary Education 
Act, 1997 (Act No. 2 of 1998). 

9. Kamataka 

10. Kerala 

11. Maharashtra 

12. Punjab 

13. Rajasthan 

14. Sikkim 

15. Tamil Nadu 

16. Uttar Pradesh 

17. West Bengal 

18. Delhi 

The Kamataka, Education Act, 
1983 (Karnataka Act No. 1 of 
1995) 

Kerala Education Act, 1958. 

The Bombay Primary Education 
Act, 1947 (Born. LXI of 1947). 

The Punjab Primary Education 
Act, 1960 (Act No. 39 of 1960) 

The Rajasthan Primary 
Education Act, 1964 (Act No. 
31 of 1964) 

The Sikkim Primary Education 
Act, 2000 (Act No. 14 of 2000). 

The Tamil Nadu Compulsory 
Elementary Education Act, 
1994. 

The Uttar Pradesh Primary 
Education Act, 1919 (UP Act 
No. VII of 1919) 

The West Bengal Primary 
Education Act, 1973 (Act XUII 
of 1973) 

Delhi Primary Education Act. 
1960 
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IPS Officers on Deputation 

4356. SHRI BHARTRUHARI MAHTAB: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Government are aware that a number 
of IPS Officers are posted in their home States on 
deputation; 

(b) if so, the number of such officers posted in their 
home States on deputation with the period of their stay 
there, State-wise: 

(c) whether it is a fact that many officers on 
deputation have over-stayed there beyond the stipulated 
period; and 

(d) if so, the action taken/proposed to be taken in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) 
Yes, Sir. 

(b) 6 IPS officers belonging to different State Cadres 
are on inter cadre deputation to their home States. the 
details of which are given in the Statement enclosed. 

(c) and (d) Only one IPS officer has overstayed on 
inter cadre deputation beyond the stipulated period with 
the consent of the State Government concerned. The 
Central Government has since directed the concerned 
State Government to relieve the officer forthwith. 

Statement 

List of IPS Officers on Inter-Cadre Deputation to their home States 

SI. Name Cadre Batch Deputation Date of Tenure 
No. to Deputation uplo 

1. M. Tumsanga WB 1969 Mizoram 12/10/99 11110101 

(DG) 

'2. S.S. Virk MH 1970 Punjab 02/04/96 01/04/98 

3. Satyavarat UC 1976 Uttar Pradesh 07/12/01 06112/04 

4. V.K. Singh AP 1987 Bihar 10/09/01 09/09/04 

5. K. Narsimha RJ 1988 Andhra Padesh 23/08/97 22/08/02 

Rao 

6. Dr. Arun Kumar PB 1992 Jhar1chand 03/08/01 02/08/03 
Oraon 

Tenure being extended for one year on the request of Gov!. of Mizoram. 

$ Approved tenure over. 

Setting up Blo-Technology Park 

4357. SHRI Y.S. VIVEKANANDA REDDY: Will the 
Minister of SCIENCE AND TECHNOLOGY be pleased to 
state: 

(a) whether the Government of Andhra Pradesh is 
promoting the setting up of a Bio-Technology park al 
Tur1capally village near Hyderbad; 

(b) if so, the whether this par1c will come up adjacent 
to the ICICI Knowledge par1c where international R&D 
facilities in the area of Bio-technology and related areas 
will be made available; and 

(c) if so, whether both ICICI Knowledge Pari< and 
Bio-tech Park are being co-promoted by the State 
Government? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI 
SINGH RAWAT 'BACHDA'): (8) to (c) Yes Sir. The 
Biotechnology Par1c has been established adjacent to the 
ICIGI Knowledge Pari< in the Turkapally Village near 
Hyderbad. The par1c would have state-of-the-art facilities 
in biotechnology for which the State Government i8 in 
the process of developing a business proposal in 
association with various entrepreneurs. Both the ICICI-



207 Written Answers DECEMBER 18, 2001 to Questions 208 

Knwoledge Park and the Biotechnology Park are being 
co-promoted by the State Government of Andhra Pradesh. 

Norms for Purchase and Financial Ceiling In KVS 

4358. CAPT. JAI NARAIN PRASAD NISHAD: Will 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Government have fixed norms for 
purchase and financial ceiling in the Kendriya Vidyalaya 
Sangathan: 

(b) if so, the details thereof; 

(c) whether there are some penalty provisions for 
group 'A' officers and the principals for overlooking the 
laid down procedure for purchase and indulging in 
arbitrariness in this regard; 

(d) if so the details thereof; 

(e) whether any complaints have been received in 
this regard; 

(f) if so, the details thereof: and 

(g) the action taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) and (b) With regard to norms for purchase 
and financial ceilings, Kendriya Vidyalaya Sangathan 
generally follows the provisions contained in the General 
Financial Rules, 1963 and The Delegation of Financial 
Powers Rules, 1978. However, keeping in view the 
organizational requirements, decisions taken by the 
Finance Committee and the Board of Govel nors from 
time to time in this regard are also followed. 

(c) and (d) Disciplinary action as per CCS (CCA) 
Rules, 1965 is taken against the Group 'A' Officers and 
Principals, against whom prima-facie case of financial 
irregularities are made out and if found guilty during the 
course of inquiry, penalty as per Rule 11 of CCS (CCA) 
Rules, 1965 are imposed. 

(e) Yes, Sir. 

(f) and (g) The complaints received against Group 
'A' Officers and PrinCipals are at various stages of 
consideration. 

Conversion of Tribal Dominated Blocks ITDP In 
Orissa 

4359. SHRIMATI KUMUDINI PATNAIK: Wi" the 
Minister of TRIBAL AFFAIRS be pleased to state: 

(a) whether there is any proposal of converting some 
more tribal dominated blocks of Orissa to ITOP blocks 
and some more pockets so dominated by the tribals as 
MAOA area; 

(b) if so the details thereof; 

(c) whether it is a fael that the programme of Central 
assistance for dispersed tribal areas of Orissa has not 
been extended with any assistance and as a result of 
which the dispersed tribals are in great distress; and 

(d) if so, the steps taken/proposed to be taker. by 
the Union Government for the development and 
improvement of the tribals in those areas? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM): (a) and (b) Yes, Sir. A proposal for Constitution 
of a new Integrated Tribal Development Agency (ITDA) 
was received from Government of Orissa. The State 
Government has been requested to prepare the proposal 
for creation of new to ITOA taking into consideration the 
local natural endowment in the area and the occupational 
pursuits, skills and aptitude of the Tribal Communities. 

(c) and (d) No, Sir. A part of Special Central 
Assistance (SCA) is utilized by the State Government of 
Orissa for implementation of various socio-economic 
programmes of dispersed tribals in the State. In addition, 
funds under Central/Centra"y Sponsored Schemes are 
also provided for development of Scheduled Tribes, 
including dispersed tribals in the State. 

(T rans/ation] 

Handlng-over Rights of Primary Education System 
to Local Bodies etc. 

4360. SHRIMATI RENU KUMARI: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government propose to hand-over 
the rights of primary education system to local bodies, 
corporations and Panchayat Raj Institutions; and 

(b) if so the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) and (b) The National Police on Education, 
1986 and the Programme of Action (POA), 1992 have 
emphasised the importance of decentralizing planning and 
management of education at all levels and involving 
people in the process. In accordance with the PA, a 
Committee on Decentralized Management of Education 
was constituted to formulate guidelines for the 
management of education at district, sub-district, and 
village levels keeping in view the 73rd and 74th 
Amendments to the Constitution of India. This Committee 
had Indicated how educational structures should be set 
up at the district, blockltaluk levels in pursuance of the 
Constitutional Amendments. It had also suggested ways 
for mobilizing community participation in the educational 
process so that the country could move with a renewed 
vigour towards the goal of Universalisation of Elementary 
Education. This report was commenced for appropriate 
adoption and effective implementation by the States and 
UT s keeping in view the specific situations as well as 
the spirit of the 73rd and 74th Amendments to the 
Constitution of India. 

{English] 

Utilisation of Services of BeldarS/Khalaals 
as Enquiry Clerks In CPWD 

4361. SHRI RAMSHETH THAKUR: 
SHRI AVTAR SINGH BHADANA: 
SHRI BHERULAL MEENA: 

Will the Minister of URBAN DEVELOPMENT AND 
POVERTY ALLEVIATION be pleased to state: 

(a) whether it is a fact that CPWD had utilised the 
services of its nearly 100 work charged employees like 
Beldars/Khalasis who are matriculates and above, in the 
capacity of Enquiry Clerks in its va no us CPWD Enquiry 
Offices in Delhi/New Delhi; 

(b) if so, the details thereof; 

(c) whether it is alao a fact that on implementation 
of Arbitration Award on Re-categorisation/Re-classification 
or these staff, as modified by Delhi High Court Judgement, 
they were also given the higher scales equivalent to 
clerical Grade w.e.f. 1.1.1973; 

(d) if so, whether the CPWD has now issued orders 
reverting them from the post of Clerical Staff to work as 
BeldarlKhalasis; 

(e) if so, the reasons for going against the Delhi 
High Court Judgement; 

(f) whether the Government propose to reconsider 
the matter with a view to safeguard the interests of 
BeldarsiKhalasis; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATIATREYA): (a) and (b) Services 
of 56 Beldars were utilized for registering complains at 
various Enquiry Offices. 

(c) The pay scale of Lower Division Clerk was given 
to 54 out of 56 Beldars for the period their services were 
utilized for registering complaints at Enquiry Office. In the 
remaining two cases verification of the period for which 
their services were utilized at Enquiry Offices is being 
done. 

(d) to (g) As per the Arbitration Award, such Beldars 
whose services were utilized for registenng complaints at 
the Enquiry Offices were to be given the pay scale of 
Clerks for the period they worked at Enquiry Offices and 
this has been Implemented. As these workers were never 
promoted as LDCs, the question of their reversion does 
not arise. 

Indo-Pak Educational and R ... arch Institutions 

4362. SHRI CHADA SURESH REDDY: 
SHRI K. YERRANNAIDU: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether PakistanI Government has banned any 
assistance or cooperation between Pakistan and Indian 
educational, Professional and Research Institutions with 
immediate effect; 

(b) if so, the reasons advanced by Pakistan 
authorities behind this decision: 

(C) whether India has also taken any deciSion in this 
regard: and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) to (d) As per the information received from 
Ministry of External Affairs and High Commission of India 
In Islamabad, a news item that appeared in the November 
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6, 2001 issue of the 'Dawn' indicated that the Govemment 
of Pakistan had banned any cooperation between and 
Pakistani educational, professional and research institutions 
without Government approval with immediate effect. The 
Government of Pakistan has not issued any formal public 
statement in thiS regard. There have been no further 
corroborative reports also to substantiate the news item. 
The Government of India has, therefore, not taken any 
action in this regard. 

[Translation] 

Arms Training to RSS 

4363. SHRI SATYAVRAT CHATURVEDI: 
SHRI SUNDER lAl TIWARI: 
SHRI J.S. BRAR: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Government are aware that some 
organisations in the country are giving arms training to 
their followers in their various branches all over the 
country; 

(b) if so. the names of the said organisations; 

(c) whother Imparting arms training to people by the 
non-Governmental organisations is against the law as it 
may lead to the situation of civil war; and 

(d) if so, whether the Government propose to bring 
legislation to impose nation wide ban on imparting such 
arms training? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) and (b) The 
information is baing collected and will be laid on the 
Table of the House. 

(c) and (d) 'Public Order' and 'Police' are the 
State subjects as per the Constitution of India and as 
such maintenance of peace and order is primary 
concern of the State Governments. Currently there are 
provisions under the Indian Penal Code and various other 
Acts for taking action against any organisation whose 
activities are prejudicial to the security of the country and 
have the potential of disturbing peace and communal 
harmony. 

The activities of all organisations having a bearing 
on the maintenance of law and order as well as 
communal harmony in the country are under constant 
watch of law enforcement agencies and requisite action 
IS taken, including imposition of ban, wherever necessary. 

[English} 

India and Kenya Match Fixing 

4364. SHRI Y.V. RAO: 
SHRI T. GOVINDAN: 
SHRI A. NARENDRA: 

Will the Minister of YOUTH AFFAIRS AND SPORTS 
be pleased to state: 

(a) whether attention of the Govemment has been 
drawn to the recent press reports regarding corruption in 
the game of cricket and other sports by fixing intemational 
matches; 

(b) if so, the details in this regard; 

(c) the reaction of the Govemment thereto; 

(d) whether the Govemment have conducted erquiry 
regarding fair conduct of National Games during the last 
three years and the current year; and 

(e) if so, the details thereof and the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (SHRI PON. 
RADHAKRISHNAN): (a) and (b) Information has been 
sought from the Board of Control for Cricket in India 
(BCCI) and on receipt of the same it will be laid on the 
Table of the House. 

(c) The Government had already got the issue of 
cricket match fixing and related malpractices inquired into 
through Central Bureau of Investigation. The CBI Inquiry 
is still continuing on certain aspects such as unraveling 
of the nexus between the cricket players, bookies and 
punters etc. 

(d) No, Sir. 

(e) Does not arise. 

[T rans/alion J 

Deployment of PMF for VIP Security 

4365. SHRI HARIBHAI CHAUDHARY: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether Para Military Forces have been deployed 
for VIP security; 

(b) if so, the details thereof; 
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(c) whether the Government intend to review this 
security arrangement; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) 
and (b) Yes. The Para Military Forces have been deployed 
for the security arrangements of the protected persons 
depending on the threat perception to the protectee. 

(c) and (d) The review of the security arrangements 
is a continuous process as the security to a protected 
person is provided on the basis of existing threat 
perception and threat perception may vary from time to 
time. 

[English] 

Deployment of Boats with .ophlstlcated equlpments 
In Indian Ocean for Ocean Studl •• 

4366. SHRI P.R. KHUNTE: Will the Minister of 
OCEAN DEVELOPMENT be pleased to state: 

(a) whether the Government propose to deploy boats 
equipped with sophisticated equipments in Indian Ocean 
for ocean studies; and 

(b) if so, the details thereof? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) and 
(b) The Department of Ocean Department and its 
institutions are preser.tly deploying 5 research vessels in 
the seas around India and the Indian Ocean for various 
oceanographic research and studies. These vessels are:-

(1) Oceanographic Research Vessel (ORV) Sagar 
Kanya 

(2) Fishery Oceanographic Research Vessel (FORV) 
Sagar Sampada 

(3) Research Vessel A.A. Sidorenko 

(4) Coastal Research Vessel (CRV) Sagar Purvi and 

(5) CRV S~gar Paschimi 

Except the Research Vessel A.A. Sidorenko which 
has been chartered for a period of 3 years the other 
4 vessels are owned by the department. All the Research 
Vessels have both dry and wet laboratories with 
equipments for collection of samples and data and their 

analysis onboard. The vessels ORV Sagar Kanya, FORV 
Sagar Sampada and RV A. A. Sidorenko are ocean going 
vessels and operate largely in the Arabian Sea. Bay of 
Bengal and Indian Ocean for various oceanographic 
studies and experiments. The vessels CRV Sagar Purvi 
and CRV Sagar Paschimi being coastal research vessels 
operate essentially in the coastal waters for monitoring 
coastal pollution and for coastal surveys. 

Old Bungalows In MetropOlitan Cltle. 

4367. SHRIMATI PRENEET KAUR: Will the Minister 
of URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be pleased to state: 

(a) whether a large number of old bungalows in 
Metropolitan cities, which despite spending huge amount 
on their maintenance by the Govemment, are still In 
dilapidated condition and unfit and unsafe for lIVing; 

(b) if so, whether there Is any proposal to demolish 
these bungalows and construction new ones in their 
places; and 

(c) the number of such bungalows identified by the 
Govemment upto October 31, 2001 for demolition and 
construction of new bungalows in their place? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATIATREYA): (a) While these are 
large numbers of old bungalows in various cities, there 
are not in a dilapidated condition except for two 
bungalOWS at Indore and one at New Deihl. All the others 
are maintained in a satisfactory and habitable condition 
although expenditure on them is cooperatively more as 
they are old and were built with the specifications 
prevalent at the tune of construction. 

(b) No, Sir. at present there is no proposal to 
construct new bungalows by demolishing old bungalows. 

(c) Even though, there 18 no proposal to construct 
new bungalows in place of old bungalows, the following 
bungalows have been Identified for demOlition tor 
construction of flats and other purposes:-

~-~--.-.--

(i) New Delhi 2, Sunheri Bagh Road 

(ii) Indore 10, Kanchan Bagh & 12 
Kanchan Bagh. 

(iii) Other Metropolitan 
Cities Nil 
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Fertilizer Plant. 

4388. SHRI BIKRAM KESHARI DEO; Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) the details of the major fertiliser plants fallen sick 
during Eighth and Ninth Plan periods; 

(b) the details of the major fertiliser plants under 
impiementation in the country at present; 

(c) the capacity, estimated cost and the expected 
date of the commercial production of those plants; and 

(d) the progress made in that regard so far? 

S. Name of the Project, 
No. Location and 

Company/Cooperative 

1. Godavari Fertilizers & 
Chemicals Ltd. (GFCL) 
Kakinada, A.P. (DAP Expansion 
proJect) 

2. 

3. 

Revamp of Namrup 
Plants of Hindustan 
Fertilizer Corporation 
Ltd. (HFC), Namrup, 
Assam 

Gujarat State Ferti-
lizers & Chemicals 
Ltd., Sikka, GUlarat 
(DAP Expansion 
project) 

Estimated 
capital 
cost 

(Rs. crore) 

99.00 

510.00 

180.00 

LOll of State due to functioning of DDA 

4369. SHRI RAMJEE MANJHI: Will the Minister of 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
be pleased to state: 

(a) whether the authorities/officials in the Delhi 
Development AuthOrity have caused loss to the States 
amounting to several crores of rupees on variety of items 
as brought out by the CAG in their Report 4 of 2001 
from pages 123-130; 

(b) if so, whether his Ministry gone into those 
reportings and taken any action; 

(e) il so, the details thereof; and 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA 
MOOKHERJEE): (a) In so far as fertilizer Public Sector 
Undertakings (PSUs) and Cooperative under the 
administrative control of this Department, Fertilizer 
Corporation of India Ltd. (FCI), Hindustan Fertilizer 
Corporation Ltd. (HFC) and Projects and Development 
India Ltd. (POlL) have been declared sick by the Board 
for Industrial and Financial Reconstruction (BIFR) in 1992 
and another one, Pyrites, Phosphates and Chemicals Ltd. 
(PPCL) in 2000. 

(b) to (d) The details are given below: 

Addl. Production Zero Expected 
Envisaged date date of 

Product Capacity (in commissioning 
lakh MTPA) 

DAP 2.8 5.01.98 31.12.01 

Urea 3.8 2.11.98 1.10.02 

DAP 3.96 1.09.99 April, 2002 

(d) the measures taken to tone up the working of 
the DDA? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA): (a) to (c) Paras pointing 
out losses, blockade of funds, avoidable expenditure and 
extra expenditure by DDA have appeared in the CAG's 
Report NO.4 of 2001 (Civil) from pages 123 to 130. 

As per procedure laid down for dealing with such 
paras, Action Taken Notes covering systemic 
improvements, remedial action in respect of losses, 
recovery, if any, individual failures etc. are being obtained 
from DDA. They will be submitted to A.G. (Audit) 
thereafter. 
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(d) Deihl Development Authority has initiated action 
for improvement in the working of its various Departments. 
Several short term and long term measures have been 
Initiated by DDA to train and rationalize its work force, 
Introduce computerization and e-govemance to Improve 
the working and to make it more responsive to the public. 

Money laundering and Funding to Terrorists 

4370. SHRI DALPAT SINGH PARSTE: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether CBI has requested the Government for 
legislative powers to keep a tab on various suspicious 
accounts; 

(b) if so, the details in this regard; 

(c) whether the agency has submitted and report on 
the ills of money laundering and the threats posed by it 
to the internal security of the nation; 

(d) whether the CBI propose to probe the funding of 
all terrorist groups operating in India; 

(e) If so, the reaction of Government thereto; and 

(f) the action taken by the Government In the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) 
No, Sir. 

(b) Does not arise. However, Prevention of Money 
Laundering Bill was passed by Lok Sabha on 2nd 
December, 1999. The Bill was referred to a Select 
Committee of the Rajya Sabha which was its report on 
24th July, 2000. The report of the Select Committee is 
under examination of the Government. 

(c) No, Sir. 

(d) No such proposal is under consideration. 

(e) and (f) Does not arise. 

Pay Revleion Committee of ColiegeslUnlverslty 
Teacher. 

4371. SHRI PRABODH PANDA: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Rastogi Revision Committee of 
University and College Teachers recommended career 

advancement of Readers to professor level in the 
universities and colleges; and 

(b) if so, the details In this regard and the 
Government's decision in this matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) and (b) According to informallon furnished 
by University Grants Commission, the recommendation of 
the Rastogi Pay Review Committee did not specify the 
type of institution in which Career Advancement Scheme 
would be applicable. 

[T rans/stion 1 

Projects sanctioned by CAPART In Uttar Predesh 

4372. YOGI ADITYA NATH: Will the Minister of 
RURAL DEVELOPMENT be pleased to refer to the reply 
given to Unstarred Question No. 3494 dated 14.8.2001 
and state: 

(a) whether the requisite information has since been 
collected; 

(b) if so, the details thereof; and 

(c) if not, the time by which It IS likely to be collected? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI SUBHASH MAHARIA): 
(a) to (c) Yes, Sir. The details are given in the Statement 
enclosed. 

Lok Sabha Unstarred Question No. 3494 for 
14.8.2001, by Shri Ravi Prakash Verma, M.P. regarding 
projects launched by CAP ART In Uttar Pradesh reads as 
under: 

Question: 

(a) The number of projects recelved/sanctioned/ 
implemented by CAPART in Uttar Pradesh dunng 
each of the last three years and till date, prOJect· 
wise, NGO·wise, locatlOn·wise; 

(b) the funds allocated to NGOs In the State dunng the 
said period, NGO,wlse, project-wise: 

(c) whether these projects have been evaluated; 

(d) if so, the results thereof. proJect-wise: 
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(e) if not, the reasons therefor; 

(f) the number of proposals pending for clearance with 
CAPART In the State, as on date: and 

(g) the steps taken by the Government to clear the 
remaining projects in the State? 

Answer: 

(a) The details are Qiven in Annexure-I (A) 

(b) The NGO wise, location-wise and scheme/project-wise 
details of funds sanctioned in the State during the said 
period and till 31.07.2001 are given in Annexure-I(B). 

(c) to (e) Yes, Sir. The functioning of the NGOs has 
been evaluated by deputing Project Evaluators (PEs) at 
different stages of the project such as pre-funding 
appraisal before sanction of the projects, mid-term 
evaluation during implementation of the projects and post 
evaluation on completion of the projects. As projects are 
at different stages of implementation, the results vary from 
project to project. 

(f) and (g) 56 proposals are pending for clearance 
with CAPART in the State. These proposals will be placed 
before the concerned National Standing Committee/ 
Regional Committee for consideration as soon as the 
formalities of desk appraisal and pre-funding appraisal by 
Project Evaluators of CAPART are completed. 

ANNEXURE-I (A) 

SI. Name of 1998-99 1999-2000 2000-2001 2001-2002 (till 31st 
No. the project! July, 2001) 

Scheme No. of No. of No. of No. of No. of No. of No. of No. of 
projects projects projects projects projects projects projects projects 
received sanctioned received sanctioned received sanctioned received sanctioned 

1. PC 10 4 239 18 239 81 96 40 

2. ARTS 13 7 51 6 28 12 10 9 

3. WSD 10 5 5 2 17 6 

4. Disability 5 2 11 7 2 

5. OB/SAT 24 5 59 6 65 20 14 6 
(Workshop) 

6. ARWSP 28 9 

ANNEXURE-I (B) 

Year 1998-1999 

Uttar Pradesh 

(Amount in Rupees) 

S. Name of the Voluntary Organisation Location of Project Name of Amount 
No. Scheme Sanctioned 

2 3 4 5 

1. Adarsh Bhartlya Vidya Mandir Samiti Distt. Bababanki ARWSP 3.00,825 

2. Environmental Agricultural Reserach Institute Distt. Jaunpur -do- 3,37,050 

3. Khuahhali Distt. Lucknow -do- 2,48,850 

4. Krishi Evam Audyogik Vikas Sanstha Distt. Basti -do- 3,00,300 
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2 

5. Manav Vikas Sansthan 

6. Nirmal India Seva Samiti 

7. Sant Dariyav Das Smarak Shiksha Samiti 

8. Sushi I Shishu Niketan Shiksha Samiti 

9. Yadav Gramodyog Smaiti 

10. Mahila Seva Sansthan 

11. Kanpur Harijan Seva Sansthan 

12. Himalayan Environmental Studies and Conservation 
Organisation 

13. People's Science Institute (PSI) 

14. Sarvodaya Ashram 

15. DISHA Social Organisation Saharanpur Distt. 

16. People's Science Institute, Dehradun 

17. Gomati Prayag Jan Kalyan Parishad, Chamoli 

1 B. Bundelkhand Gramodyog Samaj Seva Samiti, Lalitpur 

19. CHIRAG Sitla Mukteswar 

20. Shikshit Yuva Seva Samiti Basti 

21. Organisation for Ubiquitous Backwards Uplifting Research 
and Education, Ghaziabad 

22. Jan Kalyan Samiti Distt. Muzaffamagar 

23. Nari Utthan Evam Jan Kelyan Samiti, Mathura 

24. Pinki Gramodyog Sansthan Distt. Farizabad 

25. Sarvodaya Seva Sansthan Ambedkar Nagar 

26. Institute of Wastelands Reclamation and Rural 
Development, Dt. Sulanpur 

27. Manav Seva Sansthan (SEVA), Distt. Gorakhpur 

2B. National Council of Dev. Communication, Distt. Vanaras 

29. Uttarakhand Jan Jagriti Sansthan, Dehradun 

30. Bhartiya Gramothan Sansthan, Dt. [)ehradun 

31. Himalayan Environment (HESCO) Dt. Dehradun 

32. Himalayan Environment (HESCO) Dt. Dehradun 

3 

Distt. Gorakpur 

Distt. Unnao 

Distt. Sitapur 

Distt. Mirzapur 

Distt. Bijnaur 

Distt. Bijnaur 

Distt. Kanpur 

Distt. Dehradun 

Distt. Dehradun 

Distt. Hardoi 

Distt. Uttar Kashi 

Distt. Dehradun 

Distt. Chamoli 

Distt. Lalitpur 

Distt. Nainital 

Distt. Basti 

Distt. Gaziabad 

Distt. Muzaffamagar 

Distt. Mathura 

Distt. Faizabad 

Distt. Ambedkamagar 

Distt. Sultanpur 

Distt. Gorakhpur 

Dlstt. Varanaai 

Distt. Dehradun 

-do-

-do-

-do-

to Qusstions 222 

4 5 

-do- 2.66,175 

-do- 2,04,750 

-do- 3,08,700 

-do- 1,95,300 

-do- 1,90,050 

DB 27,500 

SAT 1,12,500 

Workshop 1,00.000 

-do- 1 ,OS ,000 

-do- 2 ,DO ,000 

Watershed 58.52,000 

-do- , , ,46 ,200 

-do- 50,000 

-do- 1 ,00 ,000 

-do- 2 ,00 ,000 

Disability 26,550 

-do- 4,01,000 

PC 13 ,64 ,853 

-do- 16 ,sO ,3 50 

-do- 10,09.257 

-do- 10,94,240 

ARTS 11,16,800 

-do- , 9 ,89 ,300 

-do- 2,83,200 

-do- 4.82,350 

-do- 4,96,000 

-do- 34,90,000 

-do- 5,96,296 
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Year 1999-2000 

Uttar Pradesh _______________________________________ _ 

2 

1. Dalyon Ka Dagrya 

2. GramlO Sudhar Avam Shramik Seva Sansthan 

3. Gramin Vikas Panshad 

4. Jeevaniya Socleity 

5. am Gramya Vikas Seva Ashram 

6. Adarsh Mahila Kalyan Samiti 

7. Programme Support Unit Foundation 

8. Raza Hussain Memonal Charitable Society 

9. Shri Sitaram Shiksha Seva Sansthan 

10. Ambedkar Anushuchit Vikas Sansthan 

11. Bal Evam Mahila Kalyan Sansthan 

12. Gaurigunj Mahila Prashikshan Kendra 

13. Kamla Mahila Evam Bal Kalyan Samiti 

14. Mahanshi Dayanand Vidya Mandir Samiti 

15. Nav Jyoti Kalyan Samiti 

16. Rashtriya Utthan Samiti 

17. Sharda Samalothan Evam Shisha Samiti 

18. Vindhya Gramodyog Sansthan 

19. Mahila Shilp Kala Kendra 

20. U.P. Voluntary Health Association 

21. People's Science Institute, Dehradun Distt. 

22. Bundelkhand Gramodyog Samai Seva Samiti, lalitpur 

23. Allahabad Gram Seasthaya Seva Samiti, Allahabad 

24. HESCO, Distt. Dehradun 

25. DISHA, Saharanpur 

26. lok Jeevan Vikas Bhartl, Tehri Garhwal 

27. Jan Vikas Sansthan, Tehri Garhwal 

3 

Distt. Pauri Garhwal 

Dist!. Rudra Prayag 

Dist!. Gorakhpur 

Distt. lucknow 

Distt. Gorakhpur 

Dist!. Rai Bareli 

Distt. Lucknow 

Distt. Kanpur 

Distt. Deoria 

Disl!. Mau 

Distt. Dehradun 

Distt. Sultanpur 

Distt. Gaziabad 

Dlst!. Almora 

Distt. Rai Bareli 

Dist!. Dehradun 

Distt. Bahraich 

Distt. Mirzapur 

Dist!. Agra 

Distt. Lucknow 

Distt. Dehradun 

Dist!. lalitpur 

Distt. Allahabad 

Distt. Dehradun 

Distt. Tehri Garhwal 

Distt. Chamoli 

Distt. Tehri Garhwal 

4 

ARTS 

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

PC 

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

Workshop 

-do-

Watershed 

-do-

Disability 

PC 

5 

1,87,990 

1,87.725 

1,58,400 

2,00,000 

1,37,750 

27,500 

3,74,770 

27,500 

27,500 

1.18,900 

1,48,400 

2,96,510 

7,01,000 

5,89,485 

2,59,044 

1,99,840 

72,000 

2,97,176 

37,000 

1,19,000 

4,41,000 

2,00,000 

50,000 

70,000 

PC (Disaster 14,43,215 
Management) 

-do- 11,51,715 

-do- 11,51.715 
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2 3 

2B. VIKALP, UP Distt. Chamoli 

29. Parvatiya Jan Kalyan Sansthan, Tehri Garhwal Distt. Chamoli 

30. Himalayan Dev. Association Distt. Tehri Garhwal 

31. P.S.I., Dehradun Diatt. Dehradun 

32. HESCO, Dehradun Distt. Dehradun 

33. Ajeet Gramodyog Sansthan, Distt. Hatras Dist!. Aligarh 

Yaer 2000-2001 

Uttar Pradesh 

to Questions 226 

4 5 

PC (Disaster 14,43.215 
Management) 

-do- 11 ,51,715 

-do- 11,51,715 

-do- 17,19.115 

-do- 48,15.000 

ARTS 3,88,416 

--------------------------------------------
2 3 

1. Gauriganj Mahila Prashikshan Kendra Distt. Sultanpur 

2. Gramin Krishi Vikas Evam Paryavaran Sanvardhan 
Sansthan Distt. Tehri Garhwal 

3. Indian Institute of Community Development Distt. Dehradun 

4. Jai Nanda Devi Swarojgar Shikshan Sansthan (JANDESH) Distt. Chamoli 

5. Jan Kalyan Parishad Distt. Ghazipur 

6. Manav Seva Sansthan (SEVA) Disl!. Gorakhpur 

7. Mount Valley Dev. Ass. Distt. Tehri Garhwal 

8. Myana Gramodyog Seva Sansthan Distt. Gautam 
Budhnagar 

9. Paryavaran Evam Rojgar Vikas Sanstha Distt. Pauri Garhwal 

10. Suhanpur Technological Institute Distl. Sultanpur 

11. Thora Vikas Samiti Distt. Bulandsahar 

12. Uttaranchal Utlhan Parishad Distt. Dehradun 

13. Gram Udyog Bal Vidya Niketan Samiti Distt. Jhansi 

14. Hills Development Institute DiBtt. Lucknow 

15. Himalayan Environmental Studies and Conservation Distt. Dehradun 
Organisation 

16. Ishwar Jyoti Parvatiya Mahila Gramodyg Vikas Sansthan Distt. Nainital 

17. Joswal Rural Development Society Distt. Dehradun 

18. Krishi Evam Gramin Vikas Sansthan Distt. Deoria 

4 

ARTS 

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

OB 

-do-

-do-

-do-

-do-

-do-

5 

660200 

532000 

581000 

491500 

236250 

368060 

454000 

1156092 

786000 

302920 

170000 

460750 

304000 

223450 

40360 

225000 

119000 

49000 
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2 3 4 5 

19. Lok Bharti Uttar Pradesh DisH. Lucknow OB 128400 

20. Maa Vindhyavasini Mahila Prashikshan Evam Samaj Seva DisH. Deoria -do- 67000 
Sansthan 

21. MANVODAYA DisH. Lucknow -do- 71500 

22. National Organisation of Voluntary Association (Nova) DisH. Lucknow -do- 665500 

23. Network of Enterpreneurship & Economic Deve. (NEED) DisH. Lucknow -do- 300775 

24. Rashtriya Gramin Vikas Evam Mahlla Kalyan Sansthan DisH. Balia -do- 236400 

25. Rural Education and Development Society DisH. Allahabad -do- 756250 

26. Sahbhagi Shikshan Kendra DisH. Sitapur -do- 400220 

27. Samadhan Manav Seva Sansthan DiSH. Deoria -do- 145750 

28. Sarvodaya Seva Parishad DisH. Kanpur -do- 136290 

29. State Institute of Educational Management and 
Training DiSH. Allahabad -do- 79866 

30. Utlaranchal Daivi Apada Pidit Sahayta Samiti DisH. Dehradun -do- 682000 

31. Adarsh Gramin Lok Vikas Samiti DisH. Fatehpur PC 380380 

32. Adarsh Jan Kalyan Evam Shiksha Samiti DisH. Lucknow -do- 616589 

33. Akhil Bhartiya Gramin Vikas Parishad Distt. Muzaffamagar -do- 489500 

34. Akhil Bhartiya Rachnatmak Karya Sansthan DiSH. Hardoi -do- 156500 
35. Asoha Welfare Society for Heahh and Awareness DisH. Unnao -do- 213400 
36. Association of Rural Deve. DisH. Gorakhpur -do- 317900 
37. Bal Eam Mahila Kalyan Sansthan Distt. Dehradun -do- 544808 
38. Bhartiya Jan Kalyan Evam Prashikshan Sansthan Distt. Gazipur -do- 305650 
39. Bhartiya Mahila Evam Bal Vikas Sansthan Distt. Unnao -do- 678928 
40. Bhartiya Manav Samaj Kalyan Seva Sansthan Distt. Bahraich -do- 580800 
41. Bhartlya Samaj Evam Mahila Vikaa Samiti Distt. Hatras (Aligarh) -do- 141900 
42. Bhlm Rao Ambedkar Dalit Seva Gramothan Jan 

Kalyan Samiti Distt. Hardoi -do- 657800 
43. Centre for Educational Technological Research & 

Extension Distt. Kanpur -do- 191100 
44. Daridra Uthan Kalyan Samiti Distt. Dehradun -do- 223600 
45. Devta Khadi Gramodyog Sansthan Distt. Gautambudh_ 

Nagar -do- 348700 
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46. Dr. Ambedkar Swastha Vikas Seva Samiti 

47. Ghanshyam Smriti Shikshya Evam Kalyan Sansthan 

48. Gorakhpur Bhartiya Shiksha Parishad 

49. Gram Vikas Evam Samaj Kalyan Sansthan 

50. Gram Vikas Samiti 

51. Gramin Kutir Udyog Shiksha Sadan 

52. Gramin Vikas Evam Kalyan Sansthan 

53. Gramin Vikas Sansthan 

54. Gramodyog Seva Samiti 

55. Gramothan Seva Samiti 

56. Hayat Ratna Udyan Seva Sansthan 

57. Himalayan Jal Kalyan Evam Bal Vikas Samiti 

58. Human Development and Gramodyog Institute 

59. Indi Shikshik Avam Samaj Kalyan Samiti 

60. Jagannath Vidhya Mandir Shiksha Prasad Samiti 

61 . Jan Kaiyan Sansthan 

62. Jan Seva Sansthan 

63. Janhit Bahuudeshiya Gramodyg Sansthan 

64. Janta Gram Vikas Sansthan 

65. Joseph Institute for Rural Development (JIFORD) 

66. Kajampur Khadi Gramodyog Samiti 

67. KHAUSHHALI 

68. Kumaon Agriculture & Greenry Advancement 
Society (KAGAS) 

69. Lok Vikas Sansthan 

60. Lokodyog Seva Sansthan 

71. Madhugram Vikas Sansthan 

72. Mahila Bal Evam Gramya Vikas Seva Sansthan 

73. Mahila Seva Sansthan 

3 

Distt. Unnao 

Distt. Dehradun 

Distt. Gorakhpur 

Distt. Hamirpur 

Distt. Deana & 

Barabanki 

Distt. Chandoli 

Distt. Faizabad 

Distt. Haridwar 

Distt. Muzaffamagar 

Distt. Lucknow 

Distt. Nainital 

DisH. Dehradun 

Distt. Dehradun 

Distt. Lucknow 

Distt. Jalaun 

Distt. Gorakhpur 

Distt. Almora 

DisH. AUahabad 

Distt. Balia 

Distt. Dearia 

Distt. Bijnaur 

Distt. Lucknow 

Distt. Pithoragarh 

Distt. Auralya 

Distt. Azamgarh 

Distt. Mirzapur 

Di.tt. Hardoi 

Distt. Bljnaur 

to Questions 230 
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PC 268750 

-do- 415500 

-do- 182000 

371800 

-do- 429770 

-do- 310400 

-do- 207900 

-do- 152575 

-do- 156750 

-do- 235400 

-do- 426375 

-do- 409289 

-do- 774115 

-do- 515460 

-do- 117000 

-do- 131560 

-do- 640605 

-do- 353500 

-do- 555280 

-do- 394825 

-do- 353100 

-do- 292070 

-do- 325325 

-do- 292875 

-do- 591525 

188500 

-do- 320100 

207900 
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74. Manav Seva Ashram 

75. Nari Jagran Seva Samiti 

76. Nav Jeevan Seva Samiti 

77. Nav Jyothi Seva Sansthan 

78. NAVCHETAN 

79. P.1. Gramodyog Society 

80. Pariial 

81 Parvaliya Jan Kalyan Samiti 

82. Parvatiya Jan Kalyan Sansthan 

83. Pinki Gramodyog Sansthan 

84. Raiarshi Rananjay Singh Jan Kalyan Samiti 

85. Rajwanti Devi Mahila Sansthan 

86. Rashtriya Jan Sahyog Evam Lok Kalyan Sansthan 

87. Rashtnya Mahila Sansthan 

88. Raza Hussain Memorial Charitable Society 

89. Sadbhawna Shishu Evam Mahila Samiti 

90. Sangam Vikas Seva Sansthan 

91. Sant Dariyav Das Smark Shiksha Samiti 

92. Sarvangeen Vikas Sansthan 

93. Satya Ahlnsa Bal Vidyalaya Samiti 

94. Shakti Sadhna Sansthan 

95. Sharda Samajothan Evam Shiksha Samiti 

96. Shri B.K.S. Prakash Deep Pratisthan 

97. Shri Deokali Prasad Memorial Bal Vidya Mandir 

98. Shri Sacchidanand Shikshan Sansthan 

99. Shri Sai Baba Seva Samiti 

100. Social and Litracy Dev. Ass. 

101. Soial Work and Rural Dev. Association 

102. Society for Advancement of National Gambit 

3 

Distt. Hardoi 

Distt. Lucknow 

Distt. Rai Bareli 

Distt. Lucknow 

Distt. Barabanki 

Distt. Fazabad 

Distt. Lucknow 

Distt. Dehradun 

Distt. Tehri Garhwal 

Distt. Ambedkar 
Nagar 

Distt. Sultanpur 

Distt. Gazipur 

Distt. Kushi Nagar 

Distt. Lucknow 

Distt. Kanpur 

Distt. Mathura 

Distt. Gonda 

Distt. Sultanpur 

Distt. Gorakhpur 

Distt. Rai Bareli 

Distt. Sitapur 

Distt. Lucknow 

Distt. Hamirpur 

Distt. Faizabad 

Distt. Chan doli 

Distt. Mirzapur 

Distt. Unnao 

Dlstt. Haridwar 

Distt. Allahabad 

to Questions 232 
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PC 

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-
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408100 

579568 

767902 

398200 

359000 

335700 

210500 

652575 

368720 

1193500 

476098 

542900 

444100 

549500 

215512 

198070 

228800 

176100 

545200 

273000 

693451 

441320 

212960 

407000 

426250 

467850 

277200 

299475 

536550 
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103. Swami Dharmanand Shlksha Samiti 

104. Trilokpur Gramodyog Vikas Seva Samiti 

105. Uttar Pradesh Gandhi Smarak Nidhi 

106. Uttarakhand Sacred Social Society 

107. Uttaranchal Seva Samiti 

108. Vikas Gramodyog Samiti 

109. Yuva Manch 

110. Om Gramya Vikas Seva Ashram 

111. Vaidya Chandra Prakash Cancer Research 

Foundation 

112. SAMT A. Mandai Road. Dehradun 

113. People's Science Institute. Dehradun 

114. Gomati Prayag Jan Kalyan Parishad. Chamoli 

115. Voluntary Association for the Development of Hills 
of Uttarakhand 

116. Bijnor Seva Sansthan 

117. Samarpit Seva Sansthan Dehradun 

118. Shikshit Yuva Seva Samiti Basti 
119. HESCO, Distt. Dehradun 

120. Mahila Shilp Kala Kendra, Agra 

Year 2001-2002 (till 31.7.2001) 

Uttar Pradesh 

2 

1. Nidan Samajik Sansthan 

2. Swami Dharmanand Shikaha Samiti 

3. Paryavaran Sarakahan Sansthan 

4. Solidarity of the National Society 

5. Exnorainnovators Club 

6. Yuva Chetna Kendra 

3 4 

Distt. Fatehpur PC 

Distt. Ambedkar Nagar -do-

Distt. Sonbhadra -do-

Distt. Dehradun -do-

Distt. Haridwar -do-

Distt. Ambedkar Nagar -do-

Distt. Lucknow -do-

Distt. Gorakhpur Workshop 

Distt. Dehradun 

Distt. Dehradun 

Distt. Dehradun 

Distt. Chamoli 

Distt. Almora 

Distt. Bijnaur 

Dlstt. Dehradun 

Distt. Basti 
Distt. Dehradun 

Distt. Agra 

3 

Distt. Lucknow 

Distt. Fatehpur 

Distt. Kanpur 

Distt. Gonda 

Distt. Sultanpur 

Distt. Dearia 

-do-

Watershed 

-do-

-do-

-do-

-do-

-do-

Disability 
PC 

-do-

4 

ARTS 

-do-

-do-

-do-

-do-

5 

220308 

238560 

323480 

476385 

302690 

840249 

153300 

30000 

25000 

4464000 

1627000 

2948000 

200000 

100000 

100000 

662600 
195000 

553WI2 

5 

1.99,500 

2,17,184 

2,23.650 

4,07,250 

3,30,750 

3,04,500 
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7. Gramin Vikas Mandai 

8. Adivasi Samajothan Evam Kalyan Samiti 

9. Institute of Social Welfare and Research Action 

10. Association of Development of Rural People 

11. Institute of Integrated Development 

12. U.P. Voluntary Health Association 

13. Shumakhar Institute Appropriate Technology and 
Rural Development 

14. Shri Vldhneshwar Navgarh Paryavaran Sansthan 

15. Green Age India 

16. Uttar Pradesh Bal Vikas Parishad 

17. Manav Vikas Evam Seva Sansthan 

18. Vishal Sahitya Shiksha Eam Kala Niketan 

19. Sarvodaya Seva Sansthan 

20. Surabhi Seva Samparan Sansthan 

21. Nav Jeevan Seva Sansthan 

22. Shri Ramavtaar Shukla Smarak Gramodyog Jan 
Sava Samili 

23. Institute of Social Health Welfare Rural 
Development and Educational Society 

24. Shri Ajl Singh U.M. Vidyalaya Samiti 

25. Gram Vikas Seva Smiti 

26. Shri Sai Baba Seva Samiti 

27. Kisan Public School 

28. Amritam Seva Sansthan 

29. Suman Technical Institute 

30. Amethi Mahila Evam Bal Kalyan Samiti 

31. Adarsh Seva Samiti 

32. Human Educational and Social Training Institute 

33. Armaan Yuva Kalyan Samiti 

3 

DisH. Allahabad 

DisH. Allahabad 

Distt. Mathura 

Distt. Lucknow 

Distt. Lucknow 

Distt. Lucknow 

Distt. Lucknow 

Distt. Allahabad 

DisH. Lucknow 

Distt. Allahabad 

Distt. Lucknow 

Distt. Sultanpur 

Dislt. Rae Bareli 

Distt. Rae Bareli 

Distt. Rae Bareli 

Distt. Allahabad 

Distt. Suhanpur 

Distt. Sant Ravi 
Das Nagar 

Dislt. Mirzapur 

Distt. Sonbhadra 

Distt. Phulenagar 

Dislt. Hardoi 

Distt. Etah 

Distt. Sultanpur 

Distt. Muzaffamagar 

Distt. Gazipur 

Distt. Alllahabad 

to Questions 236 

4 

ARTS 

-do-

-do-

-do-

-do-

-do-

-do-

PC 

-do-

PC 

-do-

-do-

-do-

-do-' 

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-
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2,70,380 

4,68,160 

1,70,500 

1,74,870 

54,300 

47,000 

1,64,175 

6,43,500 

1,24,850 

4,56,460 

1,23,200 

3,64,500 

5,69,000 

1,79,480 

11,89,872 

5,72,800 

2,62,955 

3,32,592 

2,00,035 

5,29,037 

2,33,034 

2,86,396 

4,73,000 

2,65,628 

2,25,800 

6,99,325 

2,29,848 
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34. Gramothan Seva Samithi 

35. Gramin Jan Chetna Evam Samajothan Seva Samithi 

36. Pratinidhi Samiti 

37. Adarsh Gramothan Shiksha Prasar Samiti 

38. Patel Gramodyog Vikas Pratisthan 

39. Vimal Vikas Sansthan 

40. Savitri Devi Seva Sansthan 

41. Baburam Gramothan Sansthan 

42. Abushish Gramin Seva Sansthan 

43. Nar Narayan Sansthan 

44. Kamla Mahila Evam Bal Kalyan Samiti 

45. Mahila Vikas Sansthan 

46. Sambawana Sabha 

47. Vimla Social WeHare Trust 

48. Prakash Sarvodaya Gramin Seva Sansthan 

49. Banvasi Vikas Ashram 

50. Poorti Sansthan 

51. Ashray Seva Sansthan 

52. Rashtriya Gramin Vikas Shiksha Sansthan 

53. Lok Vikas Sansthan 

54. Om Gramya Vikas Seva Ashram 

55. NAVCHETAN 

[English] 

Combating Tropical Hurricane 

4373. SHRI T.T.V. DHINAKARAN: Will the Minister 
of SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether any proposal/project has been submitted 
by any SCientist/agency for combating tropical hurricane; 

(b) if so, the details thereof; 

(c) the decision taken in the matter; 

3 4 5 

DisH. Barabanki PC 2,21,100 

Distt. Lucknow -do- 2,84.504 

DisH. Balia -do- 2,45,500 

Distt. Rampur -do- 1,14,400 

Distt. Kanpur -do- 2,12,080 

Distt. Bhadohi -do- 2,23,105 

Distt. Jaunpur -do- 2,42,575 

Distt. Hardoi -do- 2,62,768 

Distt. Ghaziabad -do- 3,67,702 

Distt. Sultanpur -do- 4,.21,740 

DisH. Ghaziabad -do- 3,75,773 

Distt. Deoria -do- 2,42,150 

DisH. Bahraich -do- 1,81,280 

DisH. Barabanki -do- 5.86,960 

Distt. Mainpuri ·do- 3,31,800 

DisH. Allahabad -do- 6,93,000 

DisH. Ghazipur -do- 3,04,410 

DiSH. Chandoli -do- 7,70,000 

DisH. Fatehpur -do- 3,05,943 

DisH. Auraiya -do- 1,99,000 

DisH. Gorakhpur -do- 5,90,000 

Distt. Barabanki -do- 6,83,892 
------ --.----

(d) whether the Government are considering any other 
project to combat such vagaries of nature; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRt BACHI 
SINGH RAWAT 'SACHDA'): (a) Yes, Sir. 

(b) In the recent past India Meteorological Department 
(IMD) and Department of Science and Technology (DST) 
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have received suggestions/proposals from different 
individual regarding combating and minimizing the effects 
of cyclones or harnessing their energy. These proposals 
were examined in detail in IMD, DST and other leading 
institutions Comments sought from various professional 
agencieslbodies/institutes, indicate that these proposals 
are neither feasible nor practical. The proposals received 
by IMD/DST are mentioned below in brief: 

(1) A proposal entitled "Combating Tropical Cyclone 
and harnessing energy thereof" by Sh. S.P. 
Kapoor. 

(2) A proposal entitled "Invention of technique to 
diffuse tropical cyclone at formative stage" 
submitted by Sh. S.P. Kapoor, Delhi. 

(3) A proposal from Dr. S. Chakraborty, Kolkata for 
mimmising the effect of cyclones by converting 
the clouds into water. 

(4) A proposal from Shri A.B. Jena, Retd. Chief 
Engineer Bhubaneswar suggesting to explore the 
possibility of diverting rain bearing clouds of 
storms or cyclone to drought prone localities. 

(c) Decisions taken in respect of the above mentioned 
proposals are given below: 

(1) Evaluation process initiated. 

(2) Evaluation process initiated. 

(3) Not found to be practical. 

(4) Not found to be feaSible. 

(d) and (e) There is no other project to combat such 
vagaries of nature. 

Separate Law for Disinvestment 

4374. SHRI GANTA SREENIVASA RAO: Will the 
Minister of DISINVESTMENT be pleased to state: 

(a) whether attention of the Govemment has boen 
drawn to the news-item captioned "separate law for 
disinvestment needed: Expert" appearing in 'Hindustan 
Times' dated September 10, 2001; 

(b) if so, the reaction of the Government thereto; 

(c) whether the Govemment share the perception of 
the experts with regard to the lackadaisical approach of 
the Govemment to the disinvestment process so far: and 

(d) if so, the steps proposed to be taken to ensure 
a satisfactory fulfillment 01 the disinvestment programme? 

THE MINISTER OF DISINVESTMENT AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI ARUN SHOURIE): (a) Yes, Sir. 

(b) to (d) There is no lackadaisical approach on the 
part of the Govemment in implementing the disinvestment 
programme. In accordance with the clearly articulated 
disinvestment policy, tight time-frame has been prepared 
for disinvestment in 13 public sector enterprises this year, 
which are being regularly monitored. Out of them, HTL 
Limited and CMC Limited, have already been disinvested. 
Action has also been finalised in respect of certain hotels 
under ITDC & Hotel Corporation of India. Every effort is 
being made to ensure that disinvestment programme is 
satisfactorily implemented. 

Payment of High Prices 

4375. DR. BALI RAM: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether it is a fact that by keeping Rifampicin 
and its intermediates in the negative list consumer is 
made to pay high prices; 

(b) whether it is a fact that prices of Rifampicin and 
its intermediates was concoctedltallored by the BICP and 
his Ministry and poor TB patients hav~ been looted; 

(c) the details of the import prices and indigenous 
price of Rifa-S and Rifa-SV and the actual ratio of imports 
from the date price was fixed; and 

(d) the number of producers found to be violated 
this ratio? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA 
MOOKHERJEE): (a) and (b) Availability of Rifampicin from 
the indigenous manufacturers is adequate to meet the 
domestic requirement and its price is fixed/revised under 
the provisions of the Drugs (Prices Control) Order, 1995, 
based on cost-cum-techno economic study. 

(c) and (d) For domestic requirement of Rifampicin, 
imports of intermediates, namely, Rifa-S and Rifa-SV, are 
not being permitted at present. 

Disinvestment of PSU. 

4376. SHRIMATI JAYABEN B. THAKKAR: 
SHRI B.K. PARTHASARATHI: 

Will the Minister of DI?INVESTMENT be pleased to 
state: 
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(a) whether it is a fact that to galvanise the 
disinvestment process, the Cabinet Committee on 
Disinvestment (CCD) has decided that the time table 
circulated to all Ministries be strictly adhered to; 

(b) if so, the details thereof; 

(c) whether it is also a fact that the administrative 
ministries under whose jurisdiction these PSUs fall, would 
sort out issues adhering to the timeframe; 

(d) if so, the details in this regard; 

(e) since decided to park such PSUs with the finance 
Ministry delinking them from the nodal Ministry and the 
departments; and 

(f) if so, the reasons therefor? 

THE MINISTER OF DISINVESTMENT AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI ARUN SHOURIE): (a) and (b) The 
ongoing process of disinvestment in 10 public sector 
undertakings and the process of disinvestment of 
Government's equity in Maruti Udyog Limited (MUL), which 
IS a non-Government company are on a tight time line. 
The companies concerned are Bharat Heavy Plates and 
Vessels Limited (subsidiary of Bharat Yantra Nigam 
Limited); Hindustan Zinc Limited; Hotel Corporation of India 
Limited (subsidiary of Air India); IBP Co. Limited; Indian 
Petrochemicals Corporation Limited; India Tourism 
Development Corporation Limited; Instrumentation Controls 
& Valves Limited (subsidiary of instrumentation Limited); 
Jessop & Company Limited (subsidiary of Bharat Bhan 
Udyog Nigam Limited); NEPA Limited; Videsh Sanchar 
Nigam Limited and Maruti Udyog Limited. The 
disinvestment through strategic sale in 2 other PSUs viz. 
CMC Limited and HTL Limited has been completed in 
October 2001. 

(c) and (d) The process of diSinvestment in Central 
PSUs is carned forward through mter Ministerial 
consultations, particularly with the Administrative Ministries 
concerned with the public sector undertaking in question. 

(e) No, Sir. 

(f) Does not arise. 

151 Investments In the Country 

4377. SHRI TARACHAND BHAGORA: 
SHRI BHUPENDRASINH SOLANKI: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether it is a fact that lSI of Pakistan has 
conspired to make the newspapers a medium to 
strengthen its roots in India; 

(b) if so, whether according to I.B., the intelligence 
agency of India, lSI is illegally investing money in some 
of the leading language newspapers in various parts of 
the country; 

(c) if so, the details thereof; and 

(d) the action taken by the Government to check 
such activities of lSI? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to 
(c) Pak lSI is involved in aiding, abetting and supporting 
terrorism in various parts of the country. However, 
available inputs do not confirm use 01 newspapers by lSI 
for furtherance of its activities in the country. 

(d) In order to deal with the situation Government 
have adopted a well-coordinated and multi-pronged 
approach for tackling the activities of lSI whIch includes 
strengthening the border management, galvanizing the 
intelligence machinery, neutralizing plans of lSI by well 
coordinated intelligence based operationR, modernization 
and upgradation of police and security forces with 
advanced sophisticated weapons and communication 
system etc. 

Central Government has also been sensitIzing the 
Govemments about the threat perception and activities of 
lSI in the country. Periodic coordination meetings are also 
held with the State Governments for sharing the inputs 
from various quarters as well as for devising strategies 
to counter such activities. Various security agencies 
belonging to Union and States have been working together 
10 check Ihe activities of lSI. As a result of coordinated 
action, a number of Pakistan backed modules have been 
neutralized. 

[Translation] 

Constitution of Hindi AdviSOry CommlHM 

4378. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of TRIBAL AFFAIRS be pleased 10 state: 

(a) whether the Ministry of Tribal Affairs have 
constituted 'Hindi AdvISOry Committee'; 

(b) if so, the purpose thereof; 

(c) the achievements made by the Committee so far, 
and 
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(d) the number of Hindi luminarieslliterateur appointed 
as member of this committee and the reasons therefor? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM): (a) Yes Sir. 

(b) Hindi Advisory Committee advises the Ministry 
and its attached/subordinate formation on the progressive 
use of Hindi for official purposes and on matters ancillary 
and incidental thereto. 

(c) Committee has held one meeting after its 
conslltutlon in January, 2001. The Committee has made 
a number of suggestions for increasing the use of Hindi 
for official purposos in the Ministry and its attached/ 
subordinate formations. 

(d) Besides official members and Members of 
Parliament eight non-official members, who are known 
personalities in various fields including Hindi literature have 
been nominated as Members of the Committee. 

{English} 

Rep. of SCa/STa/OBCa In BSF, CRPF, CISF, ITBP 

4379. SHRI RAMJI LAL SUMAN: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether representation of SCs, STs and OBCs 
has not reached the level of 15%, 7.5% and 27% 
respecllvely reserved for them in posts of Central Police 
Organisations such as Sub-Inspectors of BSF, CRPF, 
CISF and ITBP; 

(b) if so, the reasons therefor; 

(c) the total number of sanctioned posts of Sub-
Inspectors in Border Security Force, Central Reserve 
Police, Central Industrial Security Force and Indo-Tibetan 
Police; 

(d) the total number of persons of SCs, STs, OBCs 
and General categories working against such posts 
including their respective percentage to such posts as on 
July 2, 1997 as ascertained as per Instructions contained 
in para 5 of DOPT OM No. 3601212196-Esl. (Res.) dated 
July 2, 1997; and 

(e) the details of vacancies occurred during 1997, 
199B, 1999, 2000 and 2001 and number of such 
vacancies/posts filled by persons from SCs, STs, OBCs 
and General categories, year-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to 

(e) Information is being collected and will be laid on the 
Table of the House. 

Foreign As.latance for Rural Development Schemes 

4380. SHRI PRABHAT SAMANTRAY: Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a) whether some Rural Development Schemes have 
been launched in the country with foreign assistance; 

(b) if so, the name of the countries and assistance 
provided by them during each of the last three years 
and the current year, State-wise; 

(c) the progress of these schemes so far; and 

(d) the time by which these schemes are likely to be 
completed, scheme-wise and State-wise? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
M. VENKAIAH NAIDU): (a) to (d) The information is being 
collected and shall be laid down on the Table of the 
House. 

Indo-US Cooperation 

4381. SHRI VIRENDRA KUMAR: Will the Minister of 
SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether the Govemment have a proposal for the 
expansion of Indo-US cooperation in the field of Science 
& Technology; 

(b) if so, whether any steps have been taken in this 
direction; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI 
SINGH RAWAT 'BACHDA'): (a) Yes, Sir. 

(b) An agreement to establish an Indo-US Science 
and Technology Forum was concluded on March 21, 
2000. The Forum was registered as a non profit scientific 
society on 23 June 2000. 

(c) The aim of Forum is to facilitate and promote the 
interaction in India and the United States, of govemment, 
academia and industry in science and technology and 
other related areas towards achieving the following 
objectives: 

• to focus on issues of common concern & 
activities of mutual benefit while exploring trends 
in S & T; 
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• to create comprehensive electronic reference 
source of Indo-US S & T cooperation; 

• to promote electronic exchange & dissemination 
of information and opportunities in bilateral 
S & T cooperation; 

• to commission studies, reports and papers and 
promote Indo-US cooperation in R&D and 
transfer of technology; 

• to facilitate and promote joint collaborative 
projects and programs and organize WOrkshops, 
seminars, symposia, courses and training 
programs; 

• to establish Indo-US Centres for excellence at 
places in India. 

Recovery of Compensation and Extra Expenditure 
by CPWD 

4382. SHRI PRABHUNATH SINGH: Will the Minister 
of URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be pleased to state: 

(a) whether due to failure of CPWD, it could not 
recover the compensation and extra expenditure incurred 
by it from the contractors as pointed out by the CAG in 
their report 2 of 2001 at pages 115 and subsequent 
thereto under the heading Mavoidable expenditure due to 
inefficient contract managemenr; 

(b) if so, whether the Government has gone into the 
causes and taken any action to tone up the CPWD; and 

(c) the measures taken by the Government to direct 
the CPWD to bring about economy in all spheres including 
purchases by electrical divisions etc.? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA): (a) No, Sir. Whenever 
any amount is to be recovered from the contractor either 
by way of compensation or on any other account, the 
same is invariably recovered from the running bills/final 
bill of the contractor or from his other dues/amount 
available with the Department in the form of Security 
Deposit etc. The said para of CAG Report refers to the 
cases where the Contractor is aggrieved and teels that 
the amount has been wrongly recovered/withheld or not 
paid by the Department. Arbitration is a quasi judicial 
process as laid down in the Agreement and same is 

properly contested by the Department The awards are 
challenged in the competent Court of Law where there 
exist strong grounds to do so. 

(b) The cases, where any irregularity or any lapse 
on the part of any official has come to notice. have been 
dealt with according to Government rules. 

(c) CPWD awards wor1cslsupply contracts on the basis 
of competitive bids called through open tenders/quotations 
with wide publicity as per procedure prescribed by 
Government. 

Financial aaalatance for modernisation ot Police 

4383. SHRI A.P. JITHENDER REDDY: 
SHRI SURESH RAMRAO JADHAV: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether many State Governments have 
requested to the Union Government to release additional 
amount to facilitate the State Governments to purchase 
some modern equipments to check extremist activities in 
their States; 

(b) if so. the details thereof. State-wise: 

(c) the reaction of the Government thereto; and 

(d) the time by which the financial assistance is likely 
to be provided to these States for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI I.D. SWAMI): (a) to (d) In order 
to supplement the oHorts in modernising their police 
forces, the Central Government has been providing 
financial assistance since 1969-1970 to the State 
Governments for purchase of vehicles, equipment and 
buildings for police training. communication. police housing. 
equipment and building for Forensic Science Laboratorios. 
weaponry. aids to investigation. equipment for traffic 
control/crowd control. intelligence/investIgation equipment 
etc under the scheme for Modemisation of Police Forces. 
During the financial year 2000-2001, an amount of Rs. 
1000 crore (Central share) was released to the various 
State Governments under the Scheme and the total 
aHocation for the current financial year. 2001-2002 is As. 
1000 crore. The annual allocations for different States 
are made on the basis of fixed cnteria and therefore, it 
is not normally possible to release additional funds under 
the Scheme. Most of the State Governments have 
fumished their annual plans for 2001-2002. These plans 
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will be placed before the Empowered committee for 
approval. However, funds will be released on the b~is 
of the utilization certificates for the funds released dunng 
the previous financial year; 2000-2001. 

Besides this, assistance is also extended to a few 
Left-Wing Extremist affected States under the Schemes 
for Reimbursement of Security Related Expenditure. The 
Scheme, inter-alia, il)cludes items such as vehicles, 
weapons and communication equipment. A total amount 
of Rs. 80.37 crore has so far been reimbursed to the 
Left-wing Extremist affected states during the period 
1.4.1996 to 31.3.2001. 

Assistance is also provided in kind to the North 
Eastern States for items like weapons, vehicles and 
communication equipment etc. for modernisation of the 
police force in those States. During the period 1997-
1998 to 2000-2001, assistance in kind worth Rs. 166.43 
crore was extended to them. 

For the State Government of Jammu and Kashmir 
assistance is provided for purchase of weapons, 
communication equipment, vehicles etc. under the Scheme 
for Reimbursement of Security Related Expenditure. A 
total amount of Rs. 6.02 crore was released for this 
purpose during the year 2000-2001. 

Grant of Citizenship 

4384. DR. JASWANT SINGH YADAV: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Government have received any 
request from 17000 floating population of displaced Hindus 
from Pakistan, settled In Jodhpur and other Western 
dlstncts of Rajasthan, for grant of citizenship; 

(b) if so, the details thereof; and 

(c) the reasons for delay in taking a decision about 
these people living In country for more than 35 years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) 
No, Sir. 

(b) Does not arise. 

(c) A foreigner is required to make an application for 
grant of Indian citizenship. The powers to grant Citizenship 
to a person of Indian origin were vested in the Collector 
of the district till 31.3.1986. Therefore, every such 
application, as and when received through the State 
Government, is conSidered by the Central Government in 
accordance with the provisions of the Citizenship Act, 
1955. ThiS is an ongoing process. 

Special Tribal Development Project 

4385. SHRI SURESH RAMRAO JADHAV: Will the I 

Minister of TRIBAL AFFAIRS be pleased to state: 

(a) whether the Union Government propose to prepare 
a special Tribal Development Project for tribal dominated 
Kashipur Block in Rayagada District of Orissa keeping in 
view the large number of starvation deaths; 

(b) if so, the details thereof: and 

(c) the time by which the project is likely to be 
implemented? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM): (a) to (c) Development is an on-going process. 
However, a Central Sector Scheme for setting up of village 
grain banks in tribal villages was launched in 1996-1997 
in selected areas out of the areas identified by Central 
Planning Committee (CPC) for preventive measures 
against death of tribal people by providing a safe-guard 
against fall in nutritional standards. The scheme provides 
that villagers in identified areas can form an committee 
and set up grain banks in villages. This Ministry provides 
one time 100% grant for setting up grain banks @ 100 
Kg of locally consumed food grains per family. The 
members can borrow from this bank in time of need and 
repay after harvest or getting income as wages. Under 
the scheme, funds are released to the State Governments 
through Tribal Cooperative Marketing Development 
Federation of India Limited (TRIFED). 11 blocks in 
Rayagada District have been identified by the CPC. 
However, the list is only indicative and not exhaustive. 
Funds released by TRIFED to the State Government of 
Orissa for the targets specified and the number of the 
Grain Banks established since 1996-97 are as under: 

(Rs. in crores) 

Year No. of Amount No. of 
Grain Banks released Grain Banks 

to be established 
established 

1996-1997 32 20.48 32 

1997-1998 35 22.40 35 

1999-2000 197 100.00 117 

2000-2001 281 181.96 Report yet to be 
received 

2001-2002 197 100.00 Report yet to be 
received 

Total 742 427.84 184 
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All State Governments including Orissa have been 
asked to take advantage of the Scheme. 

[Translation J 

Development of Desert Distrlcta 

4386. SHRI JASWANT SINGH BISHNOI: Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a) whether the Union Government propose to 
formulate any scheme, separately, for development of 
desert Districts in the country, especially in Rajasthan 
which has vast and covered land; 

(b) if so, the details thereof; 

(c) the time by which the scheme is likely to be 
implemented; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI SUBHASH MAHARIA): 
(a) to (d) The Desert Development Programme (DDP) of 

the Ministry of Rural Development is already under 
implementation in 7 States, namely, Andhra Pradesh, 
Gujarat. Haryana, Himachal Pradesh Jammu & Kashmir, 
Kamataka and Rajasthan spread over 232 Blocks in 40 
districts, with a total area of 4.58 lakh square kilometers. 
This Programme aims at controlling desertification by 
regeneration o~ depleted natural resource base and is 
being implemented on watershed basIs under the 
Guidelines for Watershed Development with effect from 
1.4.1995. 

Each watershed project is of an average size of 500 
hectares. The responsibility of planning, execution and 
maintenance of assets is delegated to people's own 
organization at the village level namely Watershed 
AssociationlWatershed Committee with financial support 
from the Govemment and technical support from Project 
Implementing Agency. The duration of one watershed 
project is 5 years. 

A total of 6565 projects covering 32.82 lakh hectares 
have been sanctioned under DDP for programme States 
including Rajasthan. Year-wise details of prOjects 
sanctioned and funds released for Rajasthan and for the 
entire country (including Rajasthan) lire as under:-

----------------------------_. __ .. __ ._------_._-
Year Number of projects sanctioned Funds released (Rupees in Crores) 

Rajasthan Entire country Rajasthan Entire country 

H95-96 841 1693 

1996-97 00 65 

1997-98 00 36 

1998-99 00 400 

1999-2000 883 1500 

2000-2001 681 1659 

2001-2002 509 1212 

Total 2914 6565 

[English1 

Funds for Priaon Building of Women 

4387. SHRI SULTAN SALAHUDDIN OWAISI: Will the 
Minister of HOME AFFAIRS be pleased to state: 

.-----~.----,--.-----

53.58 101,00 

16.40 65.37 

34.64 70.01 

50.64 79.80 

39.01 R4.99 

78.54 13499 

54.84 102,80 

327.65 63896 
---.----.-.------

(a) whether his Ministry has released Rs. 124 crore 
to the States from 1987 to March, 2001 for strengthening 
securities, communlcatJon, transport, repair and renovation 
of old prisons buildings for women; 

(b) if so, whether after allocating this amount the 
desired results have not been achIeved in regard to 
women pnsons in the States; 
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(c) whether the amount allocated to the State 
Governments has been fully utilized by them for the 
purpose for which it was sanctioned; 

(d) whether the Govemment propose to allocate more 
funds to Statr 'or Improvement in the living condition of 
prisoners; 

(e) if so, the details thereof; and 

(f) the steps taken or being taken by the Govemment 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) to (f) Under 
the scheme of the Modemisation of Prisons Administration 
financial assistance of Rs. 124.81 crore was provided to 
the State Govemments to supplement their efforts to 
improve the condition of prisons and prisoners for 
components consisting of security, communication and 
transport, repair and renovation of old prison buildings, 
medical facilities, development of borstal schools, facilities 
10 women offenders, vocational training, modernisation of 
prison industries and training to prison personnel etc. and 
for construction of High Security Enclosures in ten selected 
States from 1987 to March, 2001. 

Before releasing the funds, status of utilization of 
lunds released during the previous years is insisted upon. 
Although much more needs to be done to make the 
prisons correctional homes in the true sense, interaction 
with State Governments indicate that the Central 
assistance has proved very useful in improving the 
condition of prisons and prisoners. 

[Translation] 

Disinvestment Target 

4388. SHRI THAWAR CHAND GEHLOT: Will the 
Minister of DISINVESTMENT be pleased to state: 

(a) the diSinvestment targets fixed for 2000 and 2001 
Budget; 

(b) the achievements made against the target fixed 
in this regard; 

(c) whether targets set for other companies except 
BALCO could be achieved; 

(d) if so, names of such companies; and 

(e~ if not, the reasons therefor? 

THE MINISTER OF DISINVESTMENT AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 

REGION (SHRI ARUN SHOURIE): (a) and (b) the targets 
fixed for disinvestment and the amount realised during 
the financial year 2000-2001 and 2001-2002 are as 
follows: 

(Rs. in crore) 

Year Targets Receipts from 
disinvestment 

2000-2001 10,000 1,869 

2001-2002 12,000 211.52 
(till 13-12-2001) 

(c) Targets for receipts from disinvestment in 
individual Public Sector Undertakings are not set. 

(d) and (e) Do not arise. 

{English] 

Bhagldharl Scheme for RWS In Delhi 

4389. SHRI SAIDUZZAMA: Will the Minister of 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
be pleased to state: 

(a) whether the Union Govemment are aware that 
the Government of NCT of Delhi have started a good 
Bhagidhari scheme to cover the activities of the Resident 
Welfare Societies (RWS) in Delhi; 

(b) if so, the principal guidelines of this scheme; 

(c) whether any of the Non-Govemment Organisations 
have written to the Union Govemment in regard to non-
compliance of guidelines by Resident Welfare Societies: 
and 

(d) if so, the details thereof and the action taken by 
the Union Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA): (a) to (d) The 
information is being collected and will be laid on the 
Table of the Sabha. 

[T rans/ation 1 

Fertilizers Products 

4390. SHRI RAMDAS ATHAWALE: Will the Minister 
01 CHEMICALS AND FERTILIZERS be pleased to state: 

(a) the factory-wise ~tails of production of fertilizers 
in the country during the last six months: and 
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(b) the state-wise distribution of fertilizers for the same 
period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI SATYA BRATA 
MOOKHERJEE): (a) Factory-wise fertilizer production in 
nutrient terms during Kharif 2001 (April-September. 2001) 
IS given at Statement-I enclosed. 

(b) State-wise distribution of major fertilizers i.e. Urea, 
DAP & MOP is given in Statement-II enclosed. It is 
relevant to mention that entire requirement of Potash (K) 
IS met through imports. 

Stlltement-' 

Factory-wise details of major fertilizers in nutrient terms 
during Kharif, 2001 (April-September. 2001) 

Name of the Sector/ 
Units 

(I) Public Sector 

NFL: Nangal-I 

NFL: Nangal-II 

NFL: Bhatinda 

NFL: Panipat 

NFL: Vijaipur 

NFL: Vijaipur Expn. 

FACT: Udyogamandal 

FACT: Cochin-I 

FACT: Cochin-II 

RCF: Trombay 

RCF: Trombay-IV 

RCF: Trombay-V 

RCF: Thai 

FCI: Sindri 

HFC: Namrup-III 

('000' MT) 

Production during Kharif. 
2001 (April-September, 2001) 

Nitrogen Phosphate 

2 3 

3.6 

98.8 

105.5 

118.2 

194.7 

206.9 

47.0 24.0 

10.2 

53.2 53.2 

28.4 28.4 

24.8 24.8 

18.1 

326.6 

255 

27.2 

MFCL: Chennai 

NLC: Neyveli 

PPL: Paradeep 

(II) Cooperative Sector 

IFFCO: Kalol 

IFFCO: Kandla 

IFFCO: Phulpur 

IFFCO: Phulpur Expn. 

IFFCO: Aonla 

IFFCO: Aonla Expn. 

(III) Private Sector 

GSFC: Vadodara 

CFL: Vizag 

SFC: Kota 

OIL: Kanpur 

ZIL: Goa 

SPIC: Tuticorin 

MCF: Mangalore 

EID·Parry Ennore 

GNFC: Bharuch 

DFPCL: Taloja 

TAC: Tuticonn 

HLL: Haldia 

IGCL: Jagdishpur 

IGCL: Dahej 

GSFC: Sikka 

NFCL: Kakinada·1 

NFCL: Kakanada-II 

GFCL: Kakinada 

2 3 

77.5 42.6 

7.5 

13.5 34.2 

125.3 

143.1 369.5 

109.0 

224.4 

1825 

215.3 

110.1 29.3 

62.8 71.9 

76.4 

155.9 

134.7 58.2 

135.9 72.7 

102.4 39.7 

17.4 20.9 

177.6 15A 

21.7 21.7 

7.8 

42.3 119.8 

209.6 

20.5 52.s 

56.9 126.9 

118.7 

134.0 

52.7 114.9 
_________________ 00 ___ _ 
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2 3 

CFCl: Gadepan-I 212.1 

CFCl: Gadepan-II 190.0 

TCl: Babrala 206.6 

OCF: Shajahanpur 192.7 

OCF: Paradeep 102.7 262.6 

smtement-II 

State-wise distribution (Availability) of major fertilizers 
during Khari'. 2001 (April-September. 2001): 

SI. 
No. 

States 

2 

1. Andhra Pradesh 

2. Karnataka 

3. Kerala 

4. Tamil Nadu 

5. GUlarat 

6. Madhya Pradesh 

7. Chhattisgarh 

8. Maharashtra 

9. Rajasthan 

10. Goa 

11. Haryana 

12. Himachal Pradesh 

Urea 

3 

922.83 

593.91 

62.89 

374.68 

533.61 

457.52 

327.16 

1149.20 

557.05 

2.00 

721.60 

27.54 

13. Jammu & Kashmir 47.23 

14. Punjab 1036.25 

15. Uttar Pradesh 2753.00 

16. Uttaranchal 124.6 1 

17. Delhi 6.91 

18. Bihar 721.07 

('000' MT) 

DAP MOP 

4 5 

314.5 1 139.40 

265.17 156.63 

8.14 62.63 

116.29 159.03 

261.17 73.91 

324.70 32.13 

87.94 29.51 

256.42 149.33 

252.45 6.56 

0.43 0.45 

275.70 12.18 

12.01 1.00 

470.40 41.99 

573.09 83.65 

7.57 1.88 

1.06 

110.58 37.70 

2 3 4 5 

19. Jharkhand 114.18 68.14 1.35 

20. Orissa 400.86 64.96 68.02 

21. West Bengal 443.74 133.16 171.58 

22. Assam 84.36 22.55 41.16 

23. Manipur 31.79 

24. Meghalaya 2.93 1.32 0.04 

25. Nagaland 0.88 

26. Sikkim 0.80 

27. Tripura 11.65 0.18 0.85 

28. Arunachal Pradesh 0.94 

29. Mizoram 0.73 

30. Others 11.5 1 3.00 2.85 

All India 11523.43 3630.94 1273.83 

[English] 

Central AssIstance for Construction of 
Hostels In Kerala 

4391. SHRI KODIKUNNIL SURESH: Will the Minister 
of TRIBAL AFFAIRS be pleased to state: 

(a) whether the Government of Kerala has submitted 
a proposal for getting Central Assistance for construction 
of buildings for pre-metric hostels for boys and girls; 

(b) if so, the total amount of money sought by the 
State; and 

(c) the amount released by the Union Government 
so far in this regard? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM): (a) Yes Sir. 

(b) and (c) State Government of Kerala has 
submitted a proposal for release of grants-in-aid for an 
amount of Rs. 22.05 lakhs for Boys Hostels 
and Rs. 14.70 lakhs for Girls Hostels. The proposal was 
incomplete and the State Government has been advised 
to submit complete infcmnation for consideration of the 
proposal. 
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Schemes for Educational Upllftment of 
Scheduled Tribes In Andhra Pradesh 

4392. SHRI GUNIPATI RAMAIAH: Will the Minister 
of TRIBAL AFFAIRS be pleased to state: 

(a) the details of schemes being implemented by the 
Umon Government for the educational upliftment of 
Scheduled Tribes in Andhra Pradesh including their 
vocational training needs in the State; and 

(b) the development so far noticed amongst the tribals 
01 the State due to implementation of these schemes? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM): (a) The Ministry of Tribal Affairs is implementing 
the following Schemes for the educational upliftment of 
Scheduled Tribes and for their vocational training in the 
State of Andhra Pradesh. 

Educational Upllftment Schemes 

(i) Boys hostels for STs. 

(ii) Girls hostels for STs. 

(iii) Ashram schools in Tribal sub Plan Areas. 

(iv) Coaching & Allied Scheme. 

(v) Post Matric Scholarship. 

(vi) Book bank 

(vii) Upgradation of Merit. 

(viii) Educational Complex in Low Literacy Pockets 
for Development of Women Literacy in Tribal 
Areas. 

(ix) Model Residential Schools under Article 275 (1) 
of the Constitution. 

(x) Residential & Non-Residential Schools being run 
by the NGOs funded by this Ministry. 

(xi) Hostels being operated by NGOs. 

Vocational Training Scheme. 

(i) Vocational Training in Tribal Areas. 

(ii) Typing & Shorthand Centres sanctioned to 
NGOs. 

(iii) Computer Training Centres sanctioned to NGOs. 

(b) It has been noticed from the census report for 
the year 1991 that the Literacy Rate among STs has 

almost doubled as compared to that of year 1981. The 
schemes are yielding the intended results as per reports 
received from State Govemmentldistt. Collectolll and the 
inspection of the officers of the Ministry in respect of 
implementation of the schemes in the States. 

(Translation] 

Payment of Rent by People having 
Tahbaurl Rights 

4393. SHRI MANIKRAO HODLYA GAVIT: Will the 
Minister of URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be pleased to state: 

(a) whether as per order issued by the Supreme 
Court rent has been taken from the people having 
Tehbazari rights in Delhi since 1994; 

(b) if so, the number of people having Tehbazari 
rights giving rent in Delhi, as on 31.3.2000; 

(c) whether it is also a fact that know the charging 
of rent has been discontinued from the people having 
Tehbazari rights since the last one year; 

(d) if so, the date from which and the reasons 
therefor; 

(e) whether the Government propose to abolish 
Tehbazari system; and 

(f) if so, the time by which the Tehbazari system is 
likely to be abolished and the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIA nON 
(SHRI BANDARU DATTATREYA): (a) to (f) The 
information is being collected and will be laid on the 
Table of the House. 

{English} 

Expeditions to Ana.rctlca 

4394. SHRI A. BRAHMANAIAH: Will the Minister of 
OCEAN DEVELOPMENT be pleased to state: 

(a) whether the Government have restricted 
expeditions by scientific terms to Antarctica; 

(b) if so the details in this regard and the reaaons 
thereof; and 

(c) he details of expeditions undertaken 80 far and 
achievemenla made thereunder? 
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THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) and 
(b) No, Sir. 

(c) India has so far successfully organised twenty 
(20) scientific expeditions to Antarctica. The first eighteen 
expeditions were launched from Goa (India) and the 
nineteenth and twentieth expeditions were launched from 
Cape Town, South Africa. The scientists were selected 
from various sCientific institutes/organizations/laboratories 
in the country and have conducted experiments at 
Antarctica in the field of Atmospheric science, Meteorology, 
Earth science & Glaciology Global Change research & 
Oceanographic studies, Biological/environmental Science 
and Manne Living Resources, Human Biology/Medicine 
and psychology and engineering & Communication etc. 
The achievements made so far are as under: 

• The Indian Antarctic missions have effectively 
contributed in enhancing India's prestige 
scientifically which has ensured the protection 
of our national interests in the global platform 
of nations in Antarctica by playing a visible and 
active role in the Antarctic Treaty System as a 
Consliitative member. 

• Creation of a climatological data base of 
Antarctica lor predictive monsoon and climate 
modeling. The data is being transmitted on GTS 
lor Antarctic weather prediction. 

• Daytime auroal studies carned out for the first 
time by any country In Antarctica using an 
indigenously fabricated day-glow photometer. 

• Commercial applications of the monostatic 
Doppler acoustic sodar developed in Antarctica 
lor studies on environment parameters in the 
mainland. 

• Creation 01 a geological database through 
mapping of hitherto uncovered area 01 10,000 
sq. km. in the Wohlthat mountains. 

• Discovery of rock types which closely resemble 
the metapelitcs and anorthosites from the 
peninsular India which gives insight to Gondwana 
land reconstructions. 

• Molecular and biochemical investigations of 
bacteria and yeasts have given vital inSights into 
low temperate membrane mechanism and 
discovery 01 several new species. 

• Initial assessment of krill in the Indian Ocean 
sector of the Southern Ocean was obtained for 
scientific base line studies. 

• Isolation of low temperature microbes in 
Antarctica for the degradation of organic waste 
in low temperature conditions which can have 
applications in Himalayas. 

• Use of medical database collected in Antarctica 
for understanding man's adaptive power and 
functional reserves and its application to cold 
areas of the country. 

• Indian station Maitri was indigenously designed 
fabricated and erected at Antarctica by DRDO. 

• Low temperature structural engineering materials. 
toilet incinerators and shelters used in Antarctica 
have been successfully deployed in fmntier areas 
of the country. 

• Understanding the windows of long distance 
communication by successful up-linking of Maitri 
through E-mail, computer interfaced HF 
communication and near real time picture 
transmission. 

• The Indian Navy and Air Force gained 
professional expertise in snow ice nagivation, 
helicopter operations and long distance 
communication under adverse climate conditions. 

• The Indian Army has acquired unique skills and 
knowledge related to operational aspects of 
machineries and life support systems in extreme 
conditions to Antarctica, which simulates 
conditions in the high altitude Irontier areas. This 
has created a pool of highly trained manpower, 
which may be vital for our national defence 
needs. 

• Eight permanent scientific Observatories are 
operation on a continuous basis from Maitri and 
contributing to Polar Scientific data base. 

• Alternative sources of energy such as wind 
turbines and fuel cells are being experimented 
at Antarctica keeping in view the Protocol on 
environmental Protection to the Antarctic Treaty. 

• A vast array of scientific and technological 
information has been generated through 
publication of· fifteen technical reports, several 
books and more than 300 scientific papers. 



261 Written Answ91S AGRAHAYANA 27. 1923 (Saka) to Questions 262 

Achlev.m.nts of W.t .... hed 
Development Prog ... mm. 

4395. SHRI ARUN KUMAR: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) whether development of area and saturation of 
watershed were not achieved in any State during the last 
five years: 

(b) if so, the reasons therefor; and 

(c) the steps taken or proposed to be taken to 
increase agricultural production and productivity and overall 
economic development? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI SUBHASH MAHARIA): 
(a) and (b) The Department of Land Resources addresses 
the task of developing wastelands/degraded lands for 
increasing productivity and checking land degradation. It 
has been sanctioning new projects under its main 
programmes namely, Integrated Wastelands Development 
Programme (IWDP), Drought Prone Areas Programme 
(DPAP) and Desert Development Programme (DDP) 
keeping in view the budget allocation for these 
programmes. The projects under these programmes have 
got good response from various States in the country 
and quite encouraging results have been noticed 
especially in Andhra Pradesh, Himachal Pradesh, Madhya 
Pradesh, Gujarat, Maharashtra, Tamilnadu and Rajasthan 
etc. 

(c) The watershed development projects under the 
three Programmes seek to improve the productivity of 
wastelands/degraded lands to grow appropriate bio-mass 
especially fuelwood and fodder as also to prevent further 
degradation. Hence agricultural production are generally 
not feasible on such lands at the first stage of 
development. However, it has been noticed through the 
various studies/reports that the implementation of these 
projects have led to Significant improvement in the 
economic status of the rural people who are living in or 
around the watershed areas. 

Merger of National Book Trust with NCERT 

4396. PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether there is a proposal to merge the National 
Book Trust with the NCERT: 

(b) if so, the details thereof: 

(c) whether any cost·benefit analysis has been done 
on the functions of the National Book Trust; and 

(d) if so, the findings thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

Informal Sector Provisions of Master Plan 

4397. SHRI BASU DEB ACHARYA: Will the Minister 
of URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be pleased to state the basiS on which 
the informal sector provisions of the Master Plan approved 
by Parliament have been substituted by a scheme for 
haats even as the Master Plan land use plan does not 
provide for haats? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATIATREYA): The provision of Master 
Plan of Delhi 2001 relating to informal sector has not 
been changed. 

As per Master Plan, there is a provision for weekly 
market at one or two locations per one lakh population 
with 300 to 400 units per location and these locations 
will be near parking and other open spaces within the 
commercial centres. Haats can be considered as per this 
provision. 

Revls.d Cent ... 1 Ru ... 1 Sanitation Programme 

4398. SHRI PRAKASH V. PATIl. Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) whether the Govemment restructured the Central 
Rural Sanitation Programme: 

(b) if so the highlights of the Programme; 

(c) whether the State Govemments were consulted 
to ensure thoir local needs before restructuring the 
programmes; and 

(d) the details of funds allocated 10 Maharashtra atter 
restructuring of Rural Sanitation Programme aIongwith the 
projects undertaken under the scheme in the State? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI SUBHASH MAHARIA): 
(a) to (c) Yes Sir, taking into consideration the experience 
gained in the implementation of the Central Rural 
Sanitation Programme in the past and outcome of the 
National Seminar held in July, 1998 in which the State 
Governments participated, the Central Rural Sanitation 
Programme was restructured w.e.f. 1 sl April, 1999. The 
restructured Central Rural Sanitation Programme moves 
away from Ihe principle of State-wise allocations primarily 
based on poverty criteria to a "demand-driven" approach. 
Stales are required to formulate Total Sanitation Campaign 
(TSC) projects in identified districts. The Programme is 
Implemented as community led and people centered. A 

demand driven approach Is adopted with increased 
stress on awareness building and meeting the demand 
with altemate delivery mechanisms. Rural school sanitation 
has been introduced as a major component and entry 
point for wider acceptance of sanitation by the rural 
people. Total Sanitation Campaign is being implemented 
in project mode in identified 200 districts during 9th Plan 
period. 

(d) The details of the Projects sanctioned with cost 
share between States and Centre and funds released 
under the Total Sanitation Campaign, project-wise under 
the Central Rural Sanitation Programme in Maharashtra 
are given in the Statement enclosed. 

Statement 

Details of projects sanctioned in Maharashtra under the Total Sanitation Campaign 

-.-~---

District Project cost Central share 

-... _---_. 
Amrawati 1660.40 1097.65 

Dhule 1084.55 722.80 

Nanded 1649.46 1064.77 

Raigad 1262.73 826.82 

Chandrapur 2290.14 1098.49 

Ralnagiri 1795.79 877 .22 

Yavatmal 1990.34 935.63 

Sangil 978.45 472.93 

Aurangabad 1341.93 602.24 

Tolal 14053.79 7698.55 

Role of NGO. under the Ministry of 
Youth Affairs and Sports 

4399. DR. D.V.G. SHANKAR RAO: 
SHRI G. GANGA REDDY: 

Will the Minister of YOUTH AFFAIRS AND SPORTS 
be pleased to state: 

(a) whether the help of NGOs is taken to make all 
programmes under her Ministry a success; 

(~s. in lakhs) 

State Share Beneficiary! 30% of Central 
Panchayat share released 

share as 1st instalment 

337.13 225.62 329.30 

220.78 140.97 216.84 

359.37 225.32 319.43 

290.26 145.65 248.05 

523.53 668.12 329.55 

41658 501.99 263.17 

453.99 600.72 280.69 

221.58 283.94 141.88 

318.86 420.83 180.67 

3142.08 3213.16 2309.58 

(b) if so, the factual position thereof; 

(c) whether NGOs working for the past several years 
are treated as a new organisation every year; 

(d) if so, the reasons therefor; and 

(e) the criteria for selection of NGOs under her 
Ministry and the action taken to publicise these guidelines? 

THE MINISTER OF STATE IN THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (SHRI PON. 
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RADHAKRISHNAN): (a) and (b) Ministry of Youth Affairs 
and Sports has certain schemes under which grant-in-aid 
is released to eligible NGOs for conducting programmes 
under those schemes. 

(c) and (d) Applications from NGOs for sanction of 
grant-in-aid received each year are considered on merit 
In accordance with the provisions of the schemes and on 
fulfillment of certain conditions either stipulated therein or 
under General Financial Rules. 

(e) The NGOs who fulfil the criteria prescribed under 
the particular scheme for grant-in-aid are considered for 
sanction of grant-in-aid. All such schemes have been 
circulated to the State Governments/UTs. and are also 
available on the website of this Ministry. 

Corruption In DDA 

4400. SHRI JAGDAMBI PRASAD YADAV: Will the 
Minister of URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be pleased to state: 

(a) whether attention of the Government has been 
drawn to the news-item appearing in the dainik 'Hindustan' 
dated October 3D, 2001 regarding corruption prevailing in 
Delhi Development Authority; 

(b) if so, the action taken so far especially against 
the accounts departments where a price of Rs. 12 lac 
were charged in place of Rs. 8 lac for a flat in the 
Piragarhl area; 

(c) the reasons for the refusal of the authority to 
return rupees four lac to the allotlees despite many 
requests; 

(d) the time by which the matter is likely to be 
desposed of after its investigation; and 

(e) the corrective steps taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATIATREYA): (a) Yes, Sir. 

(b) DDA has initiated action and examination, in 
depth, of cases of delay in public dealing departments. 
Several short term and long term measures have been 
initiated by DDA to train its work force, introduce 
computerization e-governance as well as exerciSing strict 
vigilance at all levels. As far as flats constructed in 
Peeragarhi is concerned, DDA has reported that they 
have been allotted to the SFS as well as MIG registrants. 
The final price calculated and charged from the concerned 
allottees varied from case to case depending on the year 

of entry in the scheme and payments deposited from 
time to time, change in land rate, updation of cost of 
construction and interest component. The cosllng IS done 
as per policy guidelines of the competent authority and 
there is no overcharging of the disposal cost. 

(c) to (e) Question does not arise in view of reply to 
(b) above. 

Functioning of Educational Inatltutlona 

4401. SHRI P.O. ELANGOVAN: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased 10 
stale: 

(a) whether the Government have furnished list of 
Educational Institutes/Colleges recognised under AICTE 
in the country which were receiving huge amounl as 
donation at the time of admission during the last three 
years, particularly in Tamil Nadu; 

(b) il so, the details thereof, State-wise; and 

(c) the remedial measures taken by the Government 
in this regard to check and curb this kind 01 activities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) to (c) The All India Council for Technical 
Education (AICTE) notified regulations fixing norms and 
guidelines for charging tuition fees and other fees for 
professional colleges. As per the regulations, the tuition 
fees are fixed by the State Level Committees. No 
profeSSional institute is authorised to receive from the 
students any other amount, whatever name it may be 
called, in addillon to the fee fixed by the State Level 
Committees. 

Construction of Flyover at AIIMS 

4402. SHRI RAVINDRA KUMAR PANDEY: Will the 
Minister 01 URBAN DEVELOPMENT AND POVERl Y 
ALLEVIATION b& pleased to state: 

(a) whether the construction of AIIMS flyover has 
been stopped recently by the traffic police; 

(b) if so, the reasons therefor; 

(c) whether it wi" effect the time target and cost of 
the flyover; 

(d) if so, the details thereot; 

(e) the steps taken by the Government to restart its 
construction work; and 



267 Written Answers DECEMBER 18, 2001 to Questions 268 

(I) the expected time of completion of this flyover 
and also other flyovers in Delhi flyover-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA): (a) No, Sir. The 
Construction of AIIMS flyover has not been stopped by 
the Traffic Pollee. 

(b) to (e) In view of reply to (a) above, not applicable. 

(f): 

Name of Flyover Target date 
of Completion 

1. Safdar Jung Flyover (AIIMS Flyover) 31.12.2002 

2. Andrews Guni Flyover 31.3.2002 

3. Mayapuri Flyover 30.6.2002 

4. Dhaula Kuan Flyover 31.3.2003 

5. Punjabl Bagh Flyover 30.6.2002 

6. Wazirabad Road - Road No. 66 31.3.2002 

7. Mayapuri Road - Jail Road Intersection 28.2 .2002 

8. Ring Road - Road No. 41 28.2 .2002 

9. Vikas Marg - Road No. 57 31.3.2002 

10. NH-24-Bye - Pass-Noida Road 30.9.2002 

In addition. MCD has one grade separator under 
construction at intersection of Najafgarh Road and Outer 
Ring Road near Janakpun District Centre. The work is 
90% complete. 

Elementary Education/Adult Education 
Projects In Bihar 

4403. DR. SANJAY PASWAN: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the unspent prOVIsions regarding 
registered under Elementary Education/Adult Education 
Projects of Bihar; 

(b) If so, the details and the reasons therefor; and 

(c) the steps taken/proposed to be taken to remedy 
the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) and (b) Yes, Sir. Available unspent balance 
in relation to releases made different schemes of 
Elementary Education and Adult Education in Bihar are 
as under:-

Adult Education Programmes 

Operation Blackboard 

Teacher Education 

Non-Formal Education 

(Rs. in Lakhs) 

2172.10 

5142.33 

1173.30 

1102.73 

Reasons for unspent balance include delay in 
operationalisation of projects, procurement of T eachingl 
Learning equipment, etc. In case of Adult Education 
programmes funds are released for a project period. On 
completion of the projects unspent balance, if any is 
utilised for removal of residual illiteracy. 

(c) State Governments have been urged to improve 
completion of various programmes and monitoring has 
been intensified to ensure proper implementation of these 
projects and utilisation of unspent balance. Steps have 
also been taken to obtain Utilisation Certificates wherever 
expenditure was incurred. 

Issuance of Islander's Identity Cards 

4404. SHRI BISHNU PADA RAY: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Andaman and Nicobar Administration 
is going to get survey of population for issue of Islander's 
Identity Cards as recommended by the District Planning 
Committee; 

(b) if so, the time by which the proposed survey is 
likely to be conducted; and 

(c) if not, the reasons for non-acceptance of the 
District Planning Committees' recommendation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH, VIDYASAGAR RAO): (a) to 
(c) Yes, Sir. A suggestion was made in one of the 
meetings of District Planning Committee to assign the 
survey of the population for issuance of Islanders' Identity 
Cards to students but the Committee did not eventually 
make any formal recommendation to this effect. The 
A & N Administration have decided to conduct the survey 
through Government servants on the same basis as was 
done in connection with the Census of India, 2001 
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operations and Intensive Revision of the Parliamentary 
Electoral Rolls. The Survey is tentatively scheduled to be 
held in the month of February, 2001 with a revlsional 
round in March, 2002. 

[Translation] 

Ass.ssment of District Primary Education 
Programme 

4405. SHRI RAJO SINGH: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether any assessment of District Primary 
Education Programme in the country, particularly in Bihar 
and Jharkhand States has been carried out; 

(b) if so, the details thereof; 

(c) whether any need for improvement has been 
suggested therein; and 

(d) if so, the follow-up action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (PROF. RITA 
VERMA): (a) to (d) District Primary Education Programme 
(DPEP) was introduced/expanded in the country in 
dillel ent phases. Final evaluation of the programme will 
be undertaken only after conclusion of the project period. 
DPEP was extended to the States of Bihar and Jharkhand 
in Phase III, which is likely to conclude in March 2003. 
The programme is periodically reviewed through the 
mechanism of Joint Review Missions, Protect Management 
Information System (PMIS), Educational Management 
Information System (EM IS), programme impact studies, 
etc. A mid-term In-depth Review of DPEP in the States 
ot Bihar and Jharkhand has also been carried out. 
Reviews and studies conducted have shown that the 
programme has resulted in significant increase in 
enrolment; improvement in learning achievements; 
reduction in repetition rates; increased community 
involvement; improvement in class-room processes: etc. 
However, Reviews suggest the need to fill up sanctioned 
teacher posts; timely supply of teaching-Ieaming material; 
constitution ot Village Education Committees (VECs); 
completion of Civil Worlul; filling up of sanctioned posts 
at State/District level office, etc. tor improvement of the 
programme. Progress in implementation of the programme 
has been reviewed with the implementing agencies of 
Bihar and Jharkhand for appropriate action. 

{English] 

Vacant Government Quarter. 

4406. DR. (SHRIMATI) ANITA ARYA: Will the MiOister 
~ URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be pleased to state: 

(a) whether the Government quarters at Dev Nagar 
Karol Bagh, New Delhi, are in a dilapidated conditions 
awaiting demolition since a very long time; 

(b) it so, the time since when these are lying vacant 
thereby causing a lot of revenue loss; 

(c) the reasons lor delay in their demolition; 

(d) the steps taken to avoid misuse of these quarters 
by anti-SOCial elements and also Irom theft of the building 
material; and 

(e) the time by which these quarters are likely to be 
demolished? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATIATREYA): (a) Yes, Sir. 

(b) and (c) the quarters are lying vacant for the last 
five years. The demolition could not be taken up, as 
redevelopment plan lor new construction in the area could 
not be finalized due to change in land use policy by the 
local bodies. Demolition 01 quarters without undertaking 
immediate new construction at the site would have led to 
encroachments on the vacant land. 

(d) Watch and Ward Staff has been deployed. 
Sanction of the Competent Authority lor construction 01 
boundary Wall around the quarters has been received 
and the construction work will be taken up shortly. 

(e) The quarters are likely to be demolished within 
six months. 

Security of Senior CItizen. 

4407 SHRI 6RAHMA NAND MANDAL: 
SHRI G.J. JAVIYA: 
SHRI AMAR ROY PRADHAN: 
SHRI BAHADUR SINGH: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether any comprehensive plan has been lormed 
by the Govemment for secunty of senior Citizens in the 
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